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LOK SABHA
Thursday, 29th August, 1957

The Lok Sabha met at Eleven
of the Clack

[Mr Spraker in the Chasr)

ORAL ANSWERS TO QUESTIONS
Class IV Railway Employees

f

shri Siiree Narayan Das:
*1280, 5 Shri Bhakt Darshan:
i Shri Bibhutt Mishra:
Pandit D. N. Tiwary:

Will the Minister of Railways be
pleased to state .

{a} whether the commttee ap-
pointed to review channels of pro-
motion of class IV Railway em-
ployces within their own class and to
class III have completed 1ts work,

(b) whether a report has been
gsubmitted to the Government,

(¢) whether the Government after
considering the report have formu-
lated their decision, and

(d) 1f so, the nature of such a deci-
shon?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (d).
The Committee have just started work
and have been requested to submut
their report as early as possible

Shri Shree Narayan Das: May I
krow by what time the Commuttee 1s
expected to submit 1ts report and
whether 1t will take more time or
whether any definite date has been
fixed?
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Shrl Shahnawaz Ehan: We have
requested the Committee to finalise
their report by the 15th November,
and we hope that they will be abie to
do 1t

Shri Shr¢e Narayan Das: May I
know what are the precise terms of
reference of this Commuttee?

Shri Shahnawar Khan: The terms of
ceference of the Committee are to
examine the existing channels of
promotion for Class IV staff and to
determine new channels of promotion
for uniform application over all the
Indian Railways, to determine the
conditions of eligibility and to pre-
scribe the manner in which those eli-
gible should be selected for promotion;
1o prescribe the training, if any, that
should be given to the selected
employees before being promoted;
ana the additional training facilities
over and above those existing at pre-
sent that should be provided

Shri Shree Narayan Das: May 1
know the number of members of this
Cemmittee and whether any non-offi-
cial 15 also associated or whether 1t is
purely an official commttee?

Shri Shahnawaz Khan: The Com-
mittee consists of nine members
mncluding the Charrman If you like,
Suir, I can give the rfames
i

Mr. Speaker: Not necessary

Shri Thimmaiah: May 1 know
whether any special consideration is
kept m view by the Commuttee as far
as the promotion of the Scheduled
Caste employees are concerned?

Mr. Speaker: He wants to know
whether there are any special prefer~
ence or concessions to Scheduled Caste
employees
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The Minister of Rallways (Shri
Jagjivan Ram): Reservation has been
made for the recruitment “of candi-
dates Dbelonging to the Scheduled
Castes. The Committee has been
appointed generally to examine the
possibility of avenues of promotion for
the employees of Class IV.

Shri T. B, Vittal Rao: May I know
what has been the progress of work
of this Committee, how many meet-
ings have been held, whether any evi-
dence has been taken and, if so, from
how many labour unions evidence has
beeu taken?

Shri Jagjivan Ram: 1 cannot exact-
1y say how many meetings have been
held But I know that they had a
meeting in Bombay and one in
Cajcutta. They have drafted a ques-
ticinaize. They have seen some labour
representatives. As a matter of fact,
two members of the Committee itself
are labour leaders.

ol R W . T H W g
£ 5 @ a5 g8 #99 A f7 fem wra
1 2 Ay @ AT wOH I A T
aafa &Y & 7 w1 @ &7 e faaor
I}/ N g N I ?
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| ¥ owew fer aifed 5 oag
gt

Shri Supakar: May I know when
this Commititee was appointed?

Shri Shahnawas Khan: A reference
was made to the appointment of this
Committee in the recent budget
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speech by the hon. Minister on the
14th May, 1957.
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Shri Shivananjappa: May I know
whether manure 1s made available to
the ryot at subsidised rates”

W/ Ho Yo AR  TH ¥ IAT A
FET T FOTY ST W A W A
N TFaw T fear o &

Shri Shivananjappa: In English

Snri A. P. Jain: It 18 supplied at no-
profit no-loss basis

Shri Yajnik. Is Government aware
tl.at very serious complaints have
been published 1n the newspapers
about black-marketing being done in
thicce fertilizers and that they are
stocked by some stockists 1n very
large quantities while there are other
stockists who do not get sufficient
quantities after they have paid to the
State Government thousands of rupees
which remain with them for months
together without their receiving the
fertilizers 1n return®

Shri A P Jain There have been
occasicnal complaints of black-market-
ing m fatihizers, the reason being
that the fertilizers are i1n short supply
and the trade sometimes misbehaves
We are trying to take every possible
siep to see that this sort of malprac-
tices are suppressed But nonetheless
1t so happens that they do take place

Shri Ranga* Is anything being done
to bring down the prices in view of
the fact that recently they have been
raised from thirty to fifty per cent?

Shr M. V. Krishnappa: If there 1s
some deciease 1n the general price of
procurement and of freight, then we
can consider At present the procure-
ment prices m the international mar-
ket have gone up The freight rates
have also gone up There was addi-

29 AUGUST 1887
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tional expenditure due to the closure
of the Suez Canal and ships had to
be diverted And all this adds to the
cost of the fertilizers

Shri Venkatasubbaiah: In view of
the complaints that fertilizers are not
properly distributed, may I know
whether any arrangement is bemng
made to supply the fertihizers through
co-uperative societies and marketing
committees, and, if so, what 1s the
artafjement that Government has
made so far?

Shri A, P. Jain: I do not accept that
theie 1s a general mal-administration
in the supply of fertilizers And 1n
many of the States fertilizers are
being distributed throtigh co-opera-
tive societies In fact we are continu-
ously pressing upon the State Govern-
ments the desirability of distributing
them through co-operative societies

Bhutanese Students’ Training

*1283. Shri S. C. Samanta: Will the
Minister of Irrigation and Power be
pleased to state

(a) the number of students from
Bhutan who have been given facihi-
ties by Government for training I1n
River gauge arfd Rain-gauge  obser-
vations 1n India to-date,

(b) whether persons trained in this
line are working in the operations
for the flood control,

(¢) whether there are any condi-
tions 1mposed on the students who
received scholarships for this tran-
ing from the Government of India,
and

(d) whether the Bhutan students
are proposed to be trained m any
other subjects pertaining to the Min-
1stry of Irrigation and Power?

The Deputy Minister of*Irrigation
and Power (Shri Hathi): (a) to (d).
A statement containing the requisite
information 1s laid on the Table of the
Lok Sabha [See Appendix III, an-
nexure No 130}
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Shri S. C. Samanta: With reference
t the reply to part (d) of the ques-
tion, may I know whether those stu-
dents who are trained as Overseers
and Wireless Operators are also given
stipends; 1f so, how much, and the
period of training also?

Shri Hathi: The overseers and the
trainees for wireless operators were
being gmiven stipend at the rate of
Rs 100 per month The period of
traintng was about a year in bgph the
cases

Shri S. C. Samanta: May I know
waeother any training school 1s gomng
no be opened m Bhutan by the Bhuta-
nese themselves and, 1f so, whether
any help has been asked for in that
direction”

Shri Hathi: No training school for
wireless operators 1s to be opened 1n
Bhutan But these trainees are being
trained at the Traiming Centre of the
P & T Department at Jubbulpore

Shri S. C. Samanta: May I know
in which 1nstitutions these boys are
being tramned in India?

Shri Hathi- I said 1t 1s at the Train-
1ing Centre of the Posts and Telegraphs
Depariment at Jubbulpore for wireless
operators As rega.rds rain-gauvge
observation and river-gauge reading
it mvolves only a course of three to
four weeks and no school 1s necessary
for the purpose

Central Godowns

#1285. Shrimati Tarkeshwari Sinba:
Will the Minister of Food and Agri
culture be pleased to state what 1s
the present storage capacity of Cen-
tral godowns in the country?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): The present
totaj capacity of Central Government
godowns in the country for storage of
foodgrains 1s 8,86,900 tons

Shrimati Tarkeshwari Sinha: May 1
know what 1s the amount of buffer
stock that the Government propose to
meaintain, and how much of that will
be stored in the present godowns and

29 AUGUST 1957
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how much expansion Government pro-
pose to provide for storage?

Shri M. V. Krishnappa: Government
have at present more than about 7
lakh tons of foodgrains We intend
ta build up 2 mllion tons of reserve
stock in the courtry to be kept mostly
m the cities and importing centres like
Bombay and Calcutta, and when we
require more space, we go on procur-
ing from the Port Trusts, Corporations
and other private bodies,

Shrimati Tarkeshwari Sinha: What
15 the quantity of foodgrains damaged
during last two years due to 1nefficient
and msufficient capacity of godowns in
the country, and how much 1s the loss
1in terms of money to the exchequer?

Shri M. V. Krishnappa: Very, very
lov. It comes to less than 33 per
cent In fact, compared to the world
loss, 1t has been found by our experts
that we have the least amount of food-
grain losses due to bad preservation
and other things

Shri R. Ramanathan Chettiar: When
will  Government implement the
schemec to construct more godowns
under the Central Warehousing Cor-
poration?

Shri M. V. Krishnappa: The Cor-
poration 1ntends to have about 100
godowns all over the country in places
of all India ymportance 1 think very
soon & beginning will be made and
by the end of the Second Plan period,
we hope to complete these 100 go-
downs

Dr. Ram Subhag Singh: The 1dea of
having a buffer stock of 2 million tons
1s there for several years What i1s the
present quantity of our buffer stock?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): We have about
7 lakh tons at present

Dr. Sushila Nayar: Is 1t a fact that
an offer was made by the American
Government for the construction of
warchouses more than a year ago and
that 1t took Government more than a
year to decide upon the construction
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of the first warehouse? If so, what is
the reason for this delay?

Shri M. V. Krishnappa: It was not
a question of warehouses; it was a
question of some prefabricated cons-
truction. There bulk storage was
involved. There was some difference
of opinion,with regard to the silo sys-
tem. Indian labour opposed the silo
system, because there is ample man-
power to unload the grain. So Gov-
ernment have to consider this question
also.

Shri Punnoose: What is the number
of Central godowns in the State of
Kerala ahd the total storage capacity
thereof?

Mr. Speaker: "“The same question
came up the other day, where the
godowns would be built, why on the
sea-side or near the ports, why inside
and what number and so on. Shri V.
P. Nayar asked the question.

Shri V. P. Nayar: I did not ask.

Mr. Speaker: Some hon. Member

asked.

Shrimati Tarkeshwari Sinha: The
hon. Minister mentioned the quantity
of buffer stock to be maintained as 2
million tons. In view of the very
acute foreign exchange position, how
far is the import programme of food-
grains going to be pruncd?

Shrd M. V. Krishnappa: According
to present programme, we will be
having more than a million tons of
wheat in buffer stock by the end of
this year, We will also be having suffi-
cient quantity of rice in buffer stock.

Railway Service Commission,
Cnlcutta

. Shri Kod.iya.n.
1286. {Shri A. K, Gopalan:

Will the Minister af Rallways be
pleased to state the number of can-
didates interviewed and kept on the
waiting list for class III appointments

the Railway Service Commission,

28 AUGUST 1937

Orel Answer: 10504
Calcutta, for more than one year as
on the 1lst July, 1957.

The Deputy Minister of Rallways
(Shri Shahnawas Khan): Nil. Waiting
list is maintained by the Commisgions
to meet unforeseen requisitions but it
is valid for one year only.

Shri Kodiyan: Is it a fact that some
of the candidates were interviewed
and selected by the Commission in
1956 and since then they have not
beer given appointment letters? If
so, what is the specific reason for the
aelay?

Mr. Speaker: For one year they are
kept on the list?

Shri Shahnawaz Khan: We keep on
the waiting list only for one year.

Shri Ranga: You were good enough
to supplement the question. What
happens thereafter? Do Government
strike them off the list or do they pro-
vide them jobs?

Shri Shahnawasz Khan: The names
of all the people selected are sent to
the railways for issuing appointment
jetters. All the requirements of the
railways are filled from this list. To
meet any emergent situation, the Rail-
way Service Commission maintain a
list of people who may be called,
within a period of one year. Some
of these people may have been on that
list, but at the expiry of that period,
their names are struck off.

Shri Ranga: Is there no system by
which those people would be inform-
ed that their names have been
removed from the list after the expiry
of six months? Otherwise, they would
be waiting for this instead of trying
for scme other jobs.

The Minister of Railways (Shri.
Jagjivan Ram): It is usually advertis-
ed that there are SO many vacancies
for panel to be maintained for such
and such categories of posts on the
railways. By the advertisement itself
the candidates who apply know that
they are going to be selected for a
panel which is maintained for one
year. It is open to them to take their
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chances for recruitment somewhere
else.

Dr. Ram Subhag Singh: What is the
basis on which interview letters are
jssued by the Calcutta Railway Ser-
vice Commission? Sometimes we find
that students who secured first class
do not get interview letters whereas
those who are only third class get
them.

Shri Jagjivan Ram: I would be glad
to receive some concrete instances
where candidates who have passed
matriculation in first division have not
been callord for interview and those
who have passed in third division have
been called.

Dr. Ram Subhag Singh: I will do
so.

Shri S. M. Banerjee: May I know
the total number of class III vacan-
cies existing on the various railways
and what percentage’ of these vacan-
cies shall be filled by promotion from
class IV?

Shri Jagjivan Ram: How can we
give this information?

Shri S. M. Banerjee: You have men-
tioned about vacancies.

Shri Jagjivan Ram: One should look
to the nature of the question.

Mr. Speaker: It does not arise.

Shri Thimmsish: May I know
whether these candidates who are in
the waiting list will be given any pre-
ference when they are interviewed
again for the same posts by the same
Commission?

Shri Jagjivan Ram: I cannot say
that they will have any preference;
they will have to take their chance
with the new applicants.

Shri Kodiyan: Is it a fact that seri-
ous allegations of corruption and
Javouritism in the matter of appoint-
ment of these railway employees have
been brought against the Commission
by several persons? If so, have Gov-
ernment taken action in the matter?
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Mr. Speaker: 1 won't allow this
question. Hon. Members will see that
the Service Commission is appointed
under the Constitution. Any hon.
Member can table a motion to impeach
or remove them. According to the
strict rules provided for, whenever an
officer is guilty of anything, that is
the only way to deal with him. Inci-
dentally, one cannot put a gquestion
here. For getting rid of them, you
have to bring charges and place them
before this House and the other House
adopting the procedure outlined in
the Constitution for the removal of
the Auditor-General or Public Ser-
vices Commission. L

Dr. Ram Subhag Singh: That is with
regard to the Union Public Service
Commission, not this one (Interrup-
tions).

Some hon. Members: It is the Rail-
way Services Commission.

Mr. Speaker: Anyhow, that does not
arise out of this question.

Shri V. P. Nayar: That is different.
But to say that there is a constitutional
protection here is something we do
not understand.

Mr. Speaker: I thought it was the
Union Public Services Commission. I
shall look into all the points with
regard to the Railway Services Com-
mission, but for the present this ques-
tion does not arise.

Shri V. P. Nayar: This question
related only to the fact whether Gov-
ernment had received complaints?

Mr. Speaker: I cannot go into that
matter at all. Even if there is one
complaint, there is somebody offend-
ed. Hon. Members while asking qQues-
tions will look into it and see whether
it is possible to allow. It cannot be
done incidentally like this on one com-
plaint; if there is a series of com-
plaints, hon. Members will have
recourse to the law. It is a natural
corollary.

Shri V. P. Nayar: It is not a natural
corollary.
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Auxiitary Mid-wives

*1287. Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
state:

(a) whether there is any proposal
to train auxiliary mid-wives at
Prayag Mahila Vidyapith for the
comrmunity develqpment programme;

(b) if so, whether Government
have considered the proposal and
accorded their sanction for the same;
and

(c) the cost involved in undertak-
ing the training programme there?

The Minister of Health (Shri Kar-
markar): (s8) Yes.

(b) Yes. The Government of India
have sanctioned a sum of Rs. 14,500 as
the first instalment of the grant-in-aid
to the institution for implementation
of the scheme during 1957-58.

(c) Rs. 75,800.

Air Services to Tripura

*1288. Shri Bangshi Thakur: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government are aware
that the cost of freight and passen-
gers rates in air services have in-
cressed beyond economical means
of the public ot Tripura;

(b) whether the frequencies of
scheduled and non-scheduled Fre-
ighter air-craft to Tripura have been
1educed to less than half of pre-
nationalised frequencies; and

(¢) whether Government will con-
sider restoring air-communications to
Tripura on pre-nationalisation rates
of Tariff, frequencies and open com-
mercial basis?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) No, Sir.

(b) No, Sir.

{c) The question does not arise, as
Indian Airlines Corporation is provid-
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ing adequate air communications to
Tripura at rates which ‘are substan-
tially the same as the pre-nationalisa-
tion rates.

Shri Bangshi Thakur: Is it a fact
that the freight charged per 1b. was
5 to 7 ps. before nationalisation where-
as after nationalisation it has been

‘doubled, that is, to 14 ps. per 1b?

Shri Humayun Kabir: With regard
to the first question, the freight
charges were 0-3-9 before nationalisa-
tion and it is the same even today on
the scheduled passenger services.

8hri Bangshi Thakur: May 1 know
whether it is a fact that after nation-
alisation the frequency of the services
was reduced so as to cause inconven-
1ence to the people of Tripura?

Shri Humayun Kabir: Again, I have
to say, ‘No’, because there were I find
21 services a week between Calcutta
and Agartala before nationalisation
and there are 21 services even today.

Shri Biren Roy: What is the basis
of arriving at the cost per mile for
passenger fare and for freight in
India?

Shri Humayun Kabir: That hardly
arises out of this question, but
1 will give the answer. It was
fixed originally when the Air Trans-
port Licensing Board was set up. They
had fixed certain rates and made cer-
tain recommendations. With certain
adjustments, the same rates are still
obtaining. Very recently, the Ailr
Transport Council went into the Qques-
tion and made recommendations for
a more rational basis for air passenger
and freight rates gor the different air-
lines of India.

Shri Bangshl Thakur: Is it a fact
that more than 60 per cent of the total
revenue of the LA.C. are coming from
that sector, that is, Manipur Tripura,
Assam and N.EFA, etc.?

Shri Humayun Kabir: I will not
vouch for the axact figure but I agree
that a very large proportion of the
revenues of the 1.A.C. comes from that
section.
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Central Flood Control Board

¢1289. Shri Sanganna: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the River Commis-
gsions have made any recommenda-
tions to the Central Flood Control
Board for the demarcation of zones;

(b) whether the Central Flood
Control Board has approved these

recommendations and made any
recommendations to Government;
and

(¢) if so, the reaction of the Gov-
ernment to it?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) and (c). A statement containing
the requisite information is laid on
the Table of the Lok Sabha. [see
Appendix III, annexure No. 131.

Shri Sanganna: May I know why
there was no separate Flood Con-
trol Board for the Mahanadi system
of rivers?

Shri Hathi: There is no separate
Board for each river. There are
boards for each State and the Orissa
Btate has a State Flood Control
Board.

Shri Sanganna: May 1 know when
the Naraj and the Tikarapada projects
formed part of the Mahanadi Flood
Control scheme and why these
schemes have not been taken up in
the near future?

Shri Hathi: These flood control
schemes are prepared by tihe State
Flood Control Boards and submitted
to the Central Flocd Control Board.
These schemes ha¥e not yet been
received by the Central Flood Con-
trol Board.

Shrimatl Tarkeshwarl Sinha: May 1
know whether the attention of Gov-
ernment has been drawn to the state-
ment made by Mr. Mehta, Flood Con-
trol Engineer that all these bunds
and dams are the causes of floods in
the country? In view of that state-
ment may I know whether any com-
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prehensive and co-ordinated policy of
scientific control of the rivers has
been evolved?

Shri Hathi: It is not exactly the
bunds and the dams cause this but it
is really trespassing on the river beds
by artificial construction such as
bridges and by buildings and that is
why the Central Flood Control Board
has thought of demarcating flood
zones—the areas of river beds in
which construction should not be per-
mitted.

Shri Sanganna: Very recently there
was a meeting of the State Chief Min-
isters and the representatives of the
Government of India. May I know
what are the matters discussed at that
meeting?

Shri Hathi: This meeting was of the
Central Flood Control Board where
all the Ministers 1n charge and the
Chlef Ministers of the States having
charge of flood control met. The
agenda was a big agenda with about
15 to 20 items which were taken up.

Shrimati Tarkeshwart Sinha: In
view of the statement by the hon.
Minister that there is a programme
fur seeing that there should be no
construction and other things in river
becs, what is the machinery that will
help in evolving this policy with the
State Governments because so far as
constiructions are concerned it is the
totsl responsibility of the State Gov-
ernments?

Shri Hathi: This point was consi-
dered at the meeting of the Central
Flonod Control Board where the Minis-
ters of the different States were pre-
sent and it was accepted by the States
present there. It was really suggest-
ed that legislation will have to be
passed and that will be done by the
State Governments.

Dr. Sushila Nayar: In view of the
fact that during the last severe floods
in the Punjab some of the roads had
to be cut to make the flood waters
flow and some of the railway lines
were also in the way of the flood
waters and this led to severe damage
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by increasing the intensity of the
floods, may 1 know what the Govern-
ment of Indla is doing to co-ordinate
the work of the various Minisiries so
that such things are not done in future
ana adequate remedies can be taken'
for whatever hag already been wrong-
ly constructed?

Shri Hathi: There is a Committee
for the Rail and Road bridges which
includes the representatives of the
Tr&nsport Ministry and the represen-
tatives of the Railway Ministry and
the Central Water and Power Com-
mission. They discuss all these ques-
tions relating to the roads and bridges
#hich hinder the movement of the
rivers.

Dr. Sushila Nayar: May I know if
the Government has made any sur-
vey to determine which are those
roads and railways are interfering
with the natural flow of water and
increasing the floods so that the pub-
lic may be spared the ravages of the
floods in these regions through pre-
ventive remedial action?

Shri Hathi: The function of the com-
mittee 1s to Jook into that question
and that is being done.

Electricity for Lift Irrigation

*1290. Shri Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the extent of land cultivated
under lift irrigation in various States;
and

(b) the steps Government propose
to take to supply electricity to the
life irrigated areas to have more
production with less cost?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The information is being collected
and will be laid on the Table of Lok
Sabha.

»

Shri Venkatasubbaiah: In view ot
the fact tha a large number of areas
are being brought under irrigation in
the Andhra and for that electricity is
needed, may I know whether any
definite allotments have been made
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under the Second Five Year Plan to
the Andhra Government to go on with
the rural electrification scheme In
Andhra?

Mr. Speaker: Why was not that
question put specifically instead of
putting a supplementary?

Dr. Ram Subhag Singh: The answer
to part (b) is that information has to
be collected. Where is the necessity
for collection of facts? The informa-
tion asked for is the steps Government
propose to take to supply electricity
to the lift irrigated areas to have
more production with less cost. Here,
there is no necessity of asking for
information from the States.

Mr. Speaker: That is in general. It
is the steps that are being taken
wherever lift irrigation is possible.
That is a category by itself.

Dr. Ram Subhag Singh: You may
be recollecting that a few days ago
in Punjab and some other parts of
the country power 1s not being sup-
plied to the lift irrigated area. May
[ know whether any step has been
taken to see that the power is sup-
phed easily in the lift irrigated areas?

Shrii Hathi: I may submit that this
juestion really falls within the pur-
view of the State Governments. Part
(a) of the question relates to the
extent of land cultivated under lift
irrigation. Naturally, that informa-
tion the Central Government has not
got. It has to be obtained from the
State Govesmnments. With regard to
the second part also it is the State
Governments who supply electricity
to the lift irrigated areas. That is also
a function of the State Governments
and information has to be collected
as to what steps the State Govern-
ments are taking.

Dr. Ram Subhag Singh: May I know
whether Government considered the
supply of electricity at a cheapér rate
than at the present rate?

Shri Hathi: The tariff for different
purposes has been fixed. Concessions
are being given for agricultural pur-
poses.
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Shri Nagi Reddy: May I. know
whether the Government proposes to
carry electricity through wooden
poles nstead of iron poles so as to
supply electricity at a lesser cost to

the people?

iu-i Hathi: That is a question under
the consideration of the Minustry and
this has been discussed at the last
Seminar of Power Engineers

Shri Nagi Reddy: What was the
decision taken?

Shri Hathi: They have thought that
it could be done provided the bam-
boos are chemically treated and that
experiment 1s going on.

Shri Nagl Reddy: After the experi-
ment has been made, 1s any step
being taken regarding that?

Shri Hathi: They are only taking
up the experiments

Shri T. K. Chaudhuri: In reply to
part (a) of the question the hon Min-
ister said that the information with
regard to the extent of land cultivated
under Lft irrigation 1n various States
is being collected from the States
May I know whether the central Min-
istry of Irrigation and Power has no
idea as to the extent of total land
under uLft irrigation?

Shri Hathi: No, we have not got
the figures of area of land under Lft
irrigation. We have the figures of
area of land under irrigation as a
whole, and not the bregkup of lift
irrigation and flow irrigation.

Shri B. 8. Murthy: May I know ...

Mr. Speaker: We will go to the next
question. Any number of supplemen-
taries can be put on any question

Shri B. 8, Murthy: This is a very
important question.

. Speaker: Then why did the hon
Member not put a question himsel??
Hon. Members find importance in
questions that others have brought
before the House. 1 have noticed that
the hon. Member does not put =«
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single question by himself. What is
the good of this?

Shri B. 8. Murthy: May I paint out,
Sir, that there are hundreds of ques-
tions in my name? I am very sorry
to say that the remark is not warrant-
ed, because my questions are there if
only you kindly refer to them.

Shri Bimal Ghose: We ask supple-
mentaries that arise out of the ques-
tions that have been tabled.

Mr. Speaker: I am equally interest-
ed in this hon. Member as in other
hon. Members. What I notice is hoa.
Members do not themselves table
questions which they consider import-
ant. Whenever they find that a parti-
cular subject is important, let them
table a question and thereby clinch
the issue Of course, I find a few
questions tabled by Shri1 Murthy. But
he puts a lot a supplementaries not
equal to the number of questions tabl-
ed by himself. Why does not he table
an equal number of questions? When
a Member puts the main question I
always give him a few more supple-
mentaries than when he merely inter-
venes on questions by others. I feel
that Shr1 Murthy 1s anxious to get
many things done for his State, but
this 1s not the way Has he any sup-
plementary to be put on this question?

Shri B. S. Murthy: I thank you for
this compliment, Sir, I shall not put
any supplementary to this question

Loan from U.S.A.

*1292. Shri Wodeyar: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Government of U.S.A. has decided
to give a loan to the Government of
India for the construction of new
railway hnes 1n the under develop-
ed areas of the country;

(b) if so, what is the amount set
apart for the purpose; and

(c) what are the areas proposed
to be chosen for the construction of
new lines, State-wise?
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The Deputy Minister of Raillways
{Shri Shahnawaz Khanm): (a) No.

(b) and (c). Do not arise.

Shri Wodeyar: In view of the back-
wardness of the hilly regions of the
west coast and dearth of railway lines
in that area, will the Government
undertake the construction of Manga-
Jore-Bombay, Mangalore-Hassan, Teli-
cherry-Mysore railway lines which
have already been surveyed?

The Minister of Railways (Shri
Jagjivan Ram): How doeg it arise out
of this question

Mr. Speaker: How does Mangalore-
Hessan railway line come under
US A.? The hon Member may think
about it and put it in a proper form,
I will give him time.

Shri Feroze Gandhi: May I know if
there, is any proposal to have a new
line between Rourkela and Visakha-
patnam, and if so, under what scheme
is that line being built?

Mr. Speaker: It comes under part
{c) of the question Hon Member,
Shri Wodeyar also wanted to know
what are the new lines chosen

Shri Feroze Gandhi: I want to know
whether this particular line is being
undertaken.

Shri Shahnawas Khan: There is at
present a proposal under the Pres:-
dent of USA. Fund to construct a
railway line connecting Rourkela min-
ing area with Visaskhapatnam with the
object of exporting about 2 million
tons of iron ore to Japan.

Shri Feroze Gandhi: The hon. Min-
fater declared that this particular line
will be built out of the President’s
Fund. What is the nature of it? Is
it a gift or a loan?

Shri Jagjivan Ram: It is in a very
preliminary stage. Perhaps the hon.
Member may be aware that nearly
100 million dollars have been set apart
under the American President’s fund
for the economic development of Asia.
This possibility of construction of a
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new railway line in that area is under
examination, and it cannot be said
firmly that that will be undertaken
under that fund

Shri C. D. Pande: Now that we are
getting a little more fund, may I know
whether the Government will main-
tain the priorities for construction of
lines which were already sanctjoned
and surveyed but were abandoned
because of shortage of funds, so that
the lines already surveyed may be
completed?

Shri Jagjivan Ram: Perhaps the
hon Member forgets that we are not
getting more funds, we are only get-
ting some funds to tide over the
foreign exchange difficulties. Even it
we get some additional allotment, we
should not forget that the prices and
labour charges have increased since
the Plan was framed originally

Shri Wodeyar: May I know whether
any suggestions and recommendations
from the State Governments in this
matter have been received about
under-developed areas?

Shri Jagjivan Ram: When the
Second Five Year Plan was being
framed, recommendations and sugges-
tions were invited from the State Gov-
ernments. They were received and
were also considered. Priorities were
fixed taking into considerttion the fin-
ancial resources at the disposal of the
Planning Commission.

Shri Dasappa: Is it not a fact that
the Mission which came over here to
assess the requirements of India in
regard to railway development under
the Second Plan are of opinion that
there is need for construction of more
railway lines 1n order to move the
heavier trafic that will be there as a
result of the Second Five Year Plan?

Shri Jagjivan Ram: That does not
require any technical Mission, we our-
selves are of the opinion that there is
necessity, for more railway lines in
the country.

Shri Dasappa: In view of the suc-
cess of the Mission that went over to
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America, 18 there not a possibihty of
its being followed up by a second loan
from America?

Shri Jagjivan Bam: As I have sad,
that 1s to tide over the foreign
exchange difficulty, that does not
increase our resources

Shri Ranga: May I know whether
this proposed 1nvestigation in regard
to the construction of a line from
Rourkela to Visakhapatnam, 1f and
when 1t is found to be feasible and
necessary, would be in addition to
other priorities that have already been
decided upon for construction of new
lines” What would be the distance of
this new line? These questions arise
out of the supplementary put by Shri
C D Pande

Shri Jagjivan Ram. Investigations
are being made 1n that area of Rour-
kela and also the Visakhapatnam area
to see whether we should go to
Visakhapatnam or a new port should
be developed That will be m addi-
tion to what has been provided in the
Second Plan -

Shri Yajnik May I know whether
it 1s a gift or a loan?

Shri Jagjivan Ram- It i1s a loan

Shri R. Ramanathan Chettiar: May
I know whether this loan from the
President of the United States 1s quite
different from the loans which the
Rallways are going to get from World
Bank”?

Shrl Jagjivan Ram. Obviously, the
World Bank and the President arc two
different entities

Some homn Members ro.e—

Mr. Speaker. We will go to the next
question All hon Members need not
concentrate upon one question, they
can distribute themselves

Central Health Services

*1284. Pandit D. N. Tiwary: Wil
‘the Minister of Health be plessed to
state whether the question of amal-
gamating the Raillway Medical Ser-
vices and other Civil Medical Ser-
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vices under the Central Health Ser-
vices has ever been considered?

The Minister of Health (Shri Kar-
markar): The question was consider-
ed but in view of the special condi-
tions attaching to the Railway Medical
Service 1t was decided to exclude it
from the purview of the Central
Health Service /

Pandit D. N. Tiwary: May I know
whether the extra cost was consider-
ed, what will be the extra amount
involved 1n creating a separate Rail-
way Health Service, and what would
be the saving if 1t 1s amalgamated
with the Central Health Service?

Shri Karmarkar: The question was
considered principally from the point
of view of integration There was no
question of any very stupendous addi-
tional expenditure because the Rail-
way Ministry sought to keep 1ts offi-
cers for the Railway Admunistrabon
There were certain difficulties con-
nected with the transfer of railway
medical personnel to the Central Ser-
vice, and after discussion and under-
standing regarding certain matters
lIike qualification and the rest, we
agreed that the Railway Service per-
sonnel, so far as medical personnel 1s
concerned, should be out of the
scheme

Pandit D. N Tiwwary May I know
whether the civil side of the muitary
services was ever considered to be
amalgamated 1n the Central Health
Services?

Shri Karmarkar C(Civil side of the
military services?” 1 am not able to
understand

Pandit D. N. Tiwary: 1 will just
exptain There are threc health ser-
vices operating in India One 15 the
Railway Health Service, another 1s the
Central Health Services and the thurd
1s the Mulitary Service

Shri Karmarkar: Defence Service

Pandit D. N. Tiwary: Yes, Defence
Service In Defence, there are two
sides One {s military personnel and
ihe other 1s the civil personnel May I
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&now whether the Government have
ever considered that the civil side of
the defence services should be amal-
gamated with the Central Health Ser-
wices or not?

Shri Karmarkar: So far as the
defence services are concerned, we
have also agreed to keep them out of
the Central Health Services

Mr. Speaker: Shr1 D C Sharma

Shri Raghunath Singh: I request
that Question No 1308 may also be
taken along with Question No 1295

i
Mr. Speaker: Yes.
D.T.S. Fare

*1295. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations te pleased to state

(a) whether 1t 1s a fact that chil-
dren between 3 and 12 years of age
are being charged full rate of fare
in the Lelh: Transport Service buses,
and

(b) 1f so, the reasons therefor?

The Minister of State in the Minis-
try of 1ransport and Communications
(Shri I{umayun Kabir): (a) Yes, Sir

(b) Ailthough operational costs have
gone up considerably, the fare struc-
ture has remained unchanged since
1oe nationalisation of the Delh: Trans-
pcit Se.vice 1n 1948  In addition, the
Delhi Road Tiansport Authority has
provided a number of concessions to
the travclling public, such as monthly
concession tickets for students as well
u* the gereral public and special ser-
vices for Displaced Persons’ Colonies
2t reduced rates Now that the fin-
ancial position of the Authority has
mmiproved and substantial additions
to 1ts fleet have been made, the
question of granting half-ticket con-
cession to children will also be consi-
dered sympathetically

D.T.S. Buses

#1308 Shrl Karni Singhji: Will the
Minister of Transport and Communi-
cations he pleased to state:

(a) whether he is aware that un-
hygienic conditions are created by

29 AUGUST 1957

Oral Answers 10610

the profuse exhaust smokes omitted
by Delhi Transport Service Buses ply-
ing on the roads as most of them are
not properly maintained; and

(b) if so, whether necessary steps
will be taken in this behalf?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) and (b).
Occasionally some buses of the Delhi °
Road Transport Authonity do emit
excessive smoke, but they are with-
drawn from service as soon as replace-
ments are available and steps are
taken to remove the defect with the
help of special equipment which has
been acquired for the proper maimn-
tenance and repair of the fuel injec-
tion system of diesel buses The
number of such buses of the Dellm
Road Transport Authority however, 18
too small to affect the hygienmic condi-
tions of the aity

Mr Speaker: They have nothing
in common The hon .Member ought
not to have made the suggestion Only
they relate to the DTS

Shri Karni Singhjt:
whether—

May I know

Mr. Speaker: I shall call Shr: Karni
Singhj1 in his own turn He can wait

Shri D. C Sharma: May I know
when this committee will be appoint-
ed to rationalise the fare structure m
the DTS?

Shri Humayun Kabir: I did not
1efer to any committee I have said
that as soon as the financial position
has improved, and as soon as the
additions to the fleet have been made,
this will be done I can add
for the Member’s information that we
expect that the fleet will be complete
before the end of this calendar year,
and then the question will be taken
up

Shri D. C. Sharma: What are the—

Mr. Speaker: It is not necessary to
allow further questions The Minis-

ter is cunsidering the question of con-
cessions.
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Shri D. C. Sharma: It is a very
important question, Sir. May I know
what are the reasons for the deteno-
ration in the financial position of the
D.T.S. and how those reasons have
been overcome so that the financial
position may be improved?

Mr. Speaker: Itrdoes not arise out
of this question. 1 am not going to
allow further questions on this. There
are a number of questions to be
answered. If the Minister says he
will give concessions or that they are
trying to provide for concessions, and
they have improved, the hon. Member
perhaps wants to ask “How have you
improved?”’ The hon. Member evi-
dently wants no concessions to be
given.

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): He will not be able to avail
himself of that concession in spite of
his short size.

Mr. Speaker: Those comments may
be avoided.

Inter-State Water Dispnte Act,
1956

*1296. Shri Supakar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any inter-State dispute
regarding river water has arisen since
the passing of the Inter-State Water
Dispute Act, 1956; and

(b) if so, the number of such dis-
putes and the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.
Y. WA QT AT € qE @0

R0 W H§: T VT wT AN
o a7 3R f o w1 G fF o
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Some Hon. Members: English ans-
wer may also be given:

Mr. Speaker: Yes.

Shri Shahnawaz Khan: (a) and (b).
On 30-6-1957, while Brigadier Moghe,
Commander, 202 Infantry Brigade,
holding an air conditioned ticket was
about to entrain 74 Down Amritsar-
Howrah Mail at Patna Junction, he
was injured on the thigh by a pick-
pocket. The insistence of the Brigadier
to have a Militatry Doctor to attend
on him caused the train to be detain-
ed 91 minutes.

(¢) and (d). The matter has been
reported to Embarkation Headquar-
ters and is also under reference to the
Ministry of Defence. .
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W wex wiw W # ww @w
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wE 2 R Feder fafired #1790 7 39
watfae AT A Afed o
Pandit K. C. Sharma: What was the
kind of insistence? Was it at the

pomnt of pistol that he detained the
train”

Shri Jagjivan Ram: It was a simple
injury, made be by a blade

Pandit K. C. Sharma: No, no My
point was, whether the insistence was
only a reguest or whether the officer
took out a pistol and asked the driver
to stop the train How could he stop
the train®

Shri Jagjivan Ram: It was not at
the point of pistol, but sometimes even
requests are more effective than pis-
tols

Mr. Speaker: Next question
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Shri Ranga: Sir, they have not
given an answer to part (d) of the
question, the steps to be taken to
avoid the recurrence of such things.
One man holds up a tramm for 80
minutes and those people are help-
less

Mr. Speaker: What are the step:
that the hon Member suggests?

Shri Ranga: They must be having
some legislative powers Already,
even now, the rallway staff must be
having power to take charge of such
situations, prevent such obstructions
and keep the man away and let the
trayn go

Shri Jagjivan Ram: That power 1s
already there ¢

Shri Ranga: I want to know whe-
ther those powers were exercised?
What do they propose to do”

Shri Jagjivan Ram: That power 1s
already there The power of prose-
cution 1s also there The hon Mem-
ber will see that the answer given 1s
this “The matter has been reported
to Embarkation Headquarters and is
also under reference to the Mimstry
of Detence”

Shri Yagnik: Why should the train
be held up?

Mr. Speaker: Ask those people I am
concerned with pushing through as
many questions as possible

Shrl Ranga: The other trains—

Mr. Speaker: That train must go on,
though other trains might have been
stopped It 1s a small affair Somebody
abuses his position Even at the best
of situations, what shall we do? Shall
wc hang him? Somebody, who 1s 1n
a responsible position has abused hs
position, he ought not to have done
so It might be a blade or knife with
which the pickpocketing might have
been done It 18 a small mncaident
What would the poor people, the
guard and the station master, do”?
Hereafter, they will be given instruc-
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tions, No special legislative measure
is necessary. If only the guard, the
driver and the station master had con-
sented, they would have drawn the
train even over this man, It is a
matter which depends upon the
presence of mind of those people. An
important person comes in and steps
the train. 1 have received varlous
complaints that some hon, Members
also hold up trains, I tell them, it is
not right. Sometimes such things do
occur. What is the good of spending
a lot of fime over this? Even if I do
not allow a supplementary question,
they go on asking about it.

qqTH W HE QAN

*gee. o1 wgae fag : W
afiain aqr W W a4y T@E A
w1 a7 fF -

(%) #=av ag 7= § & w39 wow
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g fog g ; R

(=) afx =i, & = wwwC 47
I QT &T UF ST R STEEE
I 9 &7 e g ?

vfcags awr @9y o § -
Hqer (W gEE wdAR) (®) =t
(&), wT3q 9<FR #Y AL & ag I
oofY g1 | ok & AT § odes
BTEY IR A AT 964 § | TG TR
¥ o ag & fog wzr oy & f5 gy
ety QAT § g7 9dew F7 W
& At & /1% | O g | £ qr
® g de mEARz ¥ W AR
{Financial Assistance) faa  awlY

)

Some Hon. Members: We want the
English answer.

8hri Humaynn Kabir: (a) and (b),
“The tourist potentialities of Sanasar
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came to the notice of the Government
of India only very recently. The
State Government is being requested
to consider its inclusion in the Seoond
Five Year Plan, In such an event the
scheme will become eligible for
financial agsistance from the Central
Government.

Shrf C. D, Pande: In view of the
fact that there is a good deal of tou-
rist traffic in Kashmir and Jammu, in
view of the fact that in the Central
Himalayas there are more suitable
spots than what has been discovered.

Mr. Speaker: Is it necessary to have
a discussion over Kashmir?

Shri C. D, Pande: Will Government
give more consideration to other hill
stations which are equally besutiful?

Shri Humayun Kabir: So far as the
expression of opinion is concerned, I
offer no comments. So far as the sug-
gestion is concerned, Government will
treat all hill stations equally.

SO CR BRGSO
F a1 A3 & 99 ¥ g goEHe
grm 7

Y gRG TEIT I oY O §
IF qT AT AT qFAT 2, zafaq wrg
FUTET TFYIHE FT GO AL & | T
QY qIRT FH FAT R |

. TS T o oag a2 fE
7z WY ol g & F g Y ATE
TEE FT ST T § gy ATHATEE
fagwy w7+ 2 F aqeq F I WY
2 A wr ogE aR few 2w
fadan @ & I g7 T FTUT #HY
g aEr o
#5 & 4 agi W@ A Wt § ™, @
fod og wgr @I R 7

st gwyg s¥C : wataw 2 ar
aff ag @ sfifray &1 e ¥
I Y Ta & § 1 W WA
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*1302. ' Shri Daljit Singh:
Will the Minister of Transport and
‘Communications be pleased to state:

(a) the main features-of t.he‘ scheme
of John Fuller for the establishment
of the Hotel Training School;

(b) whether- it "has been accepted;
and

(c) if so, the action proposed to be
taken thereon? ’

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) A state-
ment is laid on the Table of the Lok
‘Sabha. [See Appendix III, annexure
No, 132].

{b) and (e¢). The, matter is still
under examination.

Shri Hem Raj: May I know by what
time a decision will be arrived at?

Shri Humayun Kabir: It is difficult
to give any specific time, but we are
hoping that something may be done
by 1958-59.

Shri Hem Raj: What is the expen-
diture that was incurred over this?

Shri Humayun Kabir: A small
amount of Rs. 15,000 was provided in
the budget for 1956-57.

FERT gl § FH FW el 31
sfrao 37 & faF W 3@ w1 IWW
Tear s 7

Al & e &+ 9 F W FH -
et 1 9T 3 3R F o g fasT
| ST ?

o garg FF T : 7@ X A I
T ¥ gredl & T FIA qrl B G
& amE | sEE Y B o fergeam
F R FE A § I F o o =5
g ' ‘
Ex-Saurashira

Railway Corruption
Case

*1303. Shri T. B. Vittal- Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 684 on- the 6th August,
1957 and state: .

(a) whether Government propose {o
launch prosecution proceedings
against the three Officers of ex-Sau-
rashtra Railway involved in the em-
bezzlement of Rs. 13 lakhs, who have
since been dismissed from ‘service;
and

(b) if not, the reasons therefor?

The Deputy Minister of ‘ Railways
(Shri Shahnawaz Khan): (a), Yes,

(b) Does not arise,

Shri T, B. Vittal Rao: May I know
when this prosecution will be launch-
ed, because the case is already seven
years old?

Shri Shahnawaz Khan: The discipli-
nary action against these officers was

‘taken by the Railway Ministry on the

26th July and they were dismissed
from service. Thereafter, the S.P.E.
were informed that the railways
would have no objection to the officers
being prosecuted, The next steps is
to be taken by the S.P.E. in consuita-
tion with the Home Ministry.
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Shri T. B. Vittal Rae: May [ know
if the Railways Ministry will have
nothing to do with it and if the whole
case has been passed on _to the Home
Ministry?

The Minister of Rallways (Shri
Jagjivan Ram): The actual prosecu-
tion is done by the Home Ministry
and not by the Railway Ministry.

Volunteers for Postal Services

+
~ Shrt B, C. Mallick:
*1304, { Shri M. D. Mathur:
{_ Bbri Supakar;

Will the Minister of Transport and
Communicatiens be pleased to state:

(g) the number of volunteers who
were trained to take over the postal
work throughout India, in the event
of the Post and Telegraph strike;
and

(b) the total amount spent on
training?

The Minister of State in the Minis-
try of Transport and Communications
{(Shri Humayun EKabir): (a) and (b),
The information is being collected
and will be placed on the Table of
Lok Sabha. -

Shri 8. M. Banerjee: May I know
whether these volunteers are being
awarded good conduct certificates tor
volunteering to save the country from
the strike?

Shri Humayun Kabir: This question
does not arise.

Mr. Speaker: It is a suggestion for
action. The question is, have any
certifications been given for having
undergone the training, so that when-
ever it is necessary, these certificates
may be useful?

Shri Humayun Kabir: As I have
said, the information is being collect-
ed.

Shri Supakar: What percentage of
these volunteers came from the De-
fence department and what percen-
tage came from the State and Cen-
¢ral Ministries?
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Shri Romayun Kabir: As [ thave
said, the information is being colect-
ed, because these people volunteered
at différent centres. They did not
volunteer hers in Delhi, It will take
some time o get the necessary infor-
mation.

Mr, Speaker: Next question.

Shri Supakar: I wanted to know
what percen of volunteers came
fromn the State and Central Ministries.

Plece-Rate Wage System in
Dockyards

N
*1365 Shri 8. M. Banerjee: Will the
Minister of Transport and Coumuni-
cations be pleased to state:

(a) whether piece-rate wage system
has been introduced in the dockyards;
and

(b) whether this has been done im
agreement with the Labour Unions?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) and (b),
A piece-rate scheme based on an
Award of the Labour Appellate Tri~-
bunal is 1n force in the port of Bom-
bay since the 3rd March, 1956. It has
been agreed with labour unionsg that
similar schemes should be introduced
in the ports of Calcutta, Madras,
Cochin and Visakhapatnam, At each
of these ports the scheme is to be
evolved by a Committee consisting of
an equal number of representatives
of labour and of employers and
presided over by Shri Jeejeebhoy
who was the Chairman of the Labour
Appellate Tribunal which gave the
Bombay award. The Committee for
Calcutta has submitted its report and
the scheme is expected to be introduc~
ed there shortly,

Shri §, M. Banerjee: May I know
whether these piece-rates have been
fixed after a proper time and motion.
study, keeping in view that every
worker gets 25 per cent more than
the basic wage?
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Shri Humayun Kabir: We find from
the norm which has been set that it
that quantum of work is done by the
worker, he will get, I believe, more
than what he was esarning before. In
Bombay, the bagic gang worker used
to get Rs. 96 per month on an average
before the introduetion of this piece-
rate system; he is now earning about
Rs, 300 per month.

Mr, Speaker: The Question Hour is
over,

WRITTEN ANSWERS TO
QUESTIONS

F.A.0. Report on Dalrying

+1282, Shri Bahadur Singh: Will the
Minister of Food and Agricublure be
pleased to state:

(a) whether a report has been
submitted on Dairying (Milk Supply)
by the Food and Agriculture Orga-
nisation Team of experts who visited
India last year;

(b) whether an assistance of about
$0°5 million from U.S.A,, Australia,
New  Zealand, Netherlands and
Canada, has been accepted &s a result
of this report;

(¢) the forms and modes througn
which the assistance will be provid-
ed by these countries: and

(d) the milk supply projects for
which this assistance will be used?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes.

(b) Assistance to the wvalue of
Rs. 36'5 lakhs has been accepted from
these countries.

(¢) Supply of dairy

equpment Rs. 20.0 lakhs

Supply of milk
powder at a con-

cessional price Rs. 12°2 lakhs

Services of techni-

cal experts Rs. 33 lakhs
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Free supply of
skim milk powder Rs. 03 lakhs

Grant in oash Rs. 0.7 lakhs

Rs, 36.5 lakhs

(d) (i) Greater Cakutta Milk
Scheme.

(ii) Madras Milk Scheme,
Milk Powder Factories

¢1284. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Starred Question No, 195 on the
21st July, 1856 and state how these
co-operative rural creameries and
milk powder factories are progress-
ing?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): No creamery
or milk powder factory has been
established so far under the Second
Five-Year Plan. But three creameries
and one milk powder factory are
included in the programme for 1957-38.
The creameries are to be located at
Khagaria (Bihar), Girnar Area (Bom-
bay) and Manpat (Madhya Pradesh),
while the milk powder factory will be
at Amritsar (Punjab), The imported
equipment required (for these plants
1s to be supplied by the T.CM. and
arrangements for its procurement
through the India Supply Mission 1n
Washington are under way.

Nandikonda Project

*1291, Shri Rajagopala Rao: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether there has been any
request erther from the Government
of Andhra or from Nandikonda Board
that the Government of India should
take up the Nandikonda project as a
National Project; and

(b) if so, whether the Government
of India propose to consider the
proposal?

The Deputy Minister of Irrigation
and Power (Shri Hathf): (a) No, Sir.

(b) Does not arise.
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Cooperative Sugar Factories

*1293 Shri Vishwanatha Reddy:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount set apart in
the Szcond Plan period, for the pur-
pose of giving loans to State Gov-
ernments in order that they may
invest in Co-operative Sugar factories;

(b) whether any request has been
received from the Government of
Andhra for this purpose; and

(c) if so, what action has been
taken thereon?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Rs. 635/-
lakhs.

(b) Yes, a loan of Rs. 8 lakhs each
was requested for subscribing to the
share capital of the Chodavaram and
Amaladavalasa Cooperative Sugar
Factories,

(c) The State Government has been
informed thgt the loan will be granted
as soon as the factories get licence
for import of machinery,

Railway Sleepers

*1297. Shri Jinachandran: Will the
Minister of Railways be pleased to
state:

(a) whether any research has been
made to find out the possibility of
using soft wood (jungle wood) as
sleepers after chemical treatment; and

{(b) if not, whether Government
propose to investigate the possibility
as so much of soft wood is being
wasted 1n the country and in view
f the foreign exchange difficultiec?

The Deputy Minister of Railwayss
(Shri Shahnawaz Khan): (a) Yes.

(b) Does not arise,
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Jhumia Rehabilitation

#1300, Shri Dasaratha Deb: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) how many applications have
been received so far in Kamalpur
(Tripura) for Jhumia Rehabilitation;

and

(b) how many of them have receiv-
ed rehabilitation loans and have been
allotted land so far?

The Minister of Food and Agrioml-
ture (Shri A, P. Jain): (a) 800.

(b) Out of the 500 families who
have already been given land for
rehabilitation, 200 have been given re-
habilitation grants amounting to Rs. 1
lakh at Rs. 500/- per famiy. The
remaining 300 families are also
expected to be paid the first instal-
ment of grant during the course of the
current year.
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Claims Prevention Organisation

*1309. Shri Shree Narayan Das: Will
the Minister of Railways be pleased to
state:

(a) the organisational set up and
constitution of the Claims Prevention
Organisation started by Government;

(b) the nature of work done by it
so far;

(c) the extent to which this organi-
sation has proved effective in reduc-
ing the number of claims; and

(d) the important suggestions made
by this organisation to eliminate false
claims?
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The Depnlty Minister of Railways
(8hri Shahnawaz Khan): (a) to (d).
A statement showing the requisite
information is laid on the Table of
the Lok Sabha. [See Appendix III,
annexure No. 134).

Eastern Railway Press

*1310, Shri T B. Vittal Rao: Will
the Minister of Railways be pleased to
state:

(a) the number of workers employed
in the Eastern Railway Press and :ne
number of work shifts of the press;

and

(b) the procedure of recruitment
for Press?

The Reputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
number of workers employed (ex-
cluding supervisory staff) is 1,074 and
the number of work shifts is 2.

(b) Class III staft other than skilled
categories are recruited by the Rail-
way Service Commission, Calcutta,
Skilled, semi-skilled and un-skilled
staff are recruited directly by
the administration through proper
8Selection Board.

Tungabhadrs High Level Canal
Scheme

Shri Venkatasubbaiah:

(
*1311. { Shri Nagi Reddy:
( Shri Rami Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether detailed plans and esti-
mates of Tungabhadra High Level
Canal Scheme have been approved;

(b) if so, the estimates and the de-
tails of the scheme;

(¢) whether any funds have been
allotted for the year 1957-58; and

4

{d) whether the excavation work of
the Tungabhadra High Level Canal
has been started?



10627 Written Answers

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, dir.

(b) Does not arise.
(c) and (d). No, 8ir.

Vamsadhara Project

*1312. Shri Rajagopala Rao: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Government of
India have received any detailed
scheme about the Vamsadhara project;

(b) whether the Government of
Ind:a have suggested a different site
from the one approved by the Gov-
ernment of Andhra Pradesh; and

(¢) if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Yes, Sir,

{c¢) The alternative site is considered
technically more suitable, It will
minimise the rehabilitation problem
of the displaced persons and is more
economical.

New Level Crossings

*1313, Shri Sanganna: Will the
Minister of Railways be pleased to
state:

(a) whether it 1s the policy of Gov-
ernment that the party requiring the
opening of a level-crossing at any
place on a railway line has to deposit
& sum of Rs, 2000 for the undertaking

of surveys and preparation of plans
and estimates; and

(b) it so, whether Government pro-
vose to relax this stipulation for the
hackward snd tribal areas as in the
case of opening post offices in such
areas?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) No, Sir.
The charges for preparation of plans
and estimates of deposit works, in-
cluding level crossings, vary from 2%
for works costing over Rs, one lakh
to 8% for works below Rs. 1000
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subject to a minimum of Rs. 28/-,
These charges are not refundable, but
are adjusted agsinst departmental
charges in case the work is carried
out. As there were complaints of
delays in providing level crossings
wanted or recommended by State
Governmants, the State Governments
were advised that for eliminat-
ing delays the Executive Engineer,
PW.D, of the area concerned may
deposit Rs_ 2000/- simultaneously with
his letter addressed to the Divisional
Superintendent, or Regional Engineer,
requesting for the provision of a new
level crossing.

(b) The rules permit that Railway
will prepare the plan and estimate
on receipt of the prescribed per-
centage charges referred to, The work
will be taken i1n hand after the, party,
requiring the level crossing, has
deposited the balance cost of the work
or in case of a Government Depart-
ment acceptance of the ba'ance cost
is received. Advance deposit of
Rs, 2000/- having been suggested just
to expedite execution of the work, the
question of relaxation does not arise.

Cranes at Calcutta Port

*1314, Shri S. C. Samanta: Wil] the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t is a fact that the
majority of the cranes in the Poit of
Calcutta are over 50 years old:

(b) if so, the reasons why most of
them have not been replaced;

(c) whether it 1s a fact that such
cranes are being manufactured in
Calcutta itself; and

(d) if so, what are the difficulties
in procuring them while the Port of
Bombay imports such cranes from
Calcutta?

The Minister of State in the Minis-
try of Tranaport and Communicatione
(Shri Humayun Kabir): (a) The Port
of Calcutta has a fleet of 872 cranes
of which 162 are over 80 years o'd
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(b) to (d) A statement is laid on
the Table of the Sabha. [See Appendix
II1, annexure No, 135].

Chemical Fertilizers

*1315. Shri L. Achaw Singh: Will
the Minister of Food and Ag'ricultun
be pleased to state:

(a) the amount of chemical fertili-

zers allotted to Tripura and Manipur
in the year 1956-57;

(b) the quantity distributed to far-
mers in the Community Development
and National Extension Service Blocks
areas during the above period;

(¢) whether the efficacy of the
chemicals has been tested on the par-
ticular soils of the respectlve territo-
ntles, and «

(d) which particular fertilizer has
‘been commonly used by the farmers
in these territories?

The Minister of Food and Agricul-

ture (Shri A. P. Jain): (a) and (b): A-

statement is laid on the Table of the

Lok Sabha. [See Appendix III, anne-
xure No. 136].
(c) Yes. . '

(d) Ammonium Sulphate.
Survey of Tourism

_T Shri Hem Raj:
*1316. { Shri Daljit Singh:
LShri Padam Dev:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is proposed to have
any survey on Tourism in India; and

(b) it so, of which places?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix III,
annexure No. 137].

”~
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Food Situation in Bihar

*1317 Shri Bibhuti Mishra:
*\ Dr. Ram Subhag Singh:

Will the Minister of Food amd
Agriculture be pleased to state:

(a) whether it is a fact that the
Union Deputy Minister for Food
recently paid a visit to Patna and
some other places in Bihar;

(b) if so, the important grain
mandis and godowns which he visited
there;

(¢) whether it is a fact that some
irregularities regarding distribution of
food-grains‘from Government godowns
in Patna were brought to his notice;

(d) if so, the nature of such irregu-
larities; and

(e) the steps Government have
taken to remove ther'n?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Patna, Muzaffarpur and Gaya.

(¢) to (e). No irregularity was
noticed regarding distribution from
Central Government depot at Patna.
As, however, the approach to the pre-
sent Government godowns at Maruf-
gar§ is difficult, arrangements have
been made to issue wheat also from a

‘godown taken over recently at Digha.

I fwTmar st W

*9305. S WA T FT IS
¥ gy Frer T AT X FIRA R
s, 28YS ¥ WeT AT VT wear
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T 467 fF ¢

qar @ foar o g fr osw faEw
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Wheat fram US.A.

Shri Raghunath Singh:

*1319. D;;luns-bhl Singh:
3 Radha Raman:
Shri R. 8. Lal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a tact that the
Turkish Ship “S.S. Haran” on charter
with India Supply Mission, Washing-
ton had stopped unloading operation
of 11,000 tons of U.S. wheat in Bom-~
bay;

(b) it so, the reasons thereof;

(c) the terms on which the ship was
chartered;

(d) how much wheat has already
been unloaded; and

(e) whether any settlement has
now been reached for unloading the
remaining wheat?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Yes Sir.

(b) The vessel had undergone
demurrage which the Government
would have paid in the usual manner
after completion of discharge and
finalisation of relevant documents but
the steamer wanted payment day by
day. The vessel, therefore, suspended
discharge on 7-8-1957 after unloading
about 10070 tons.

(¢c) The main terms are as per
statement placed on the Table of the
Lok Sabha. [See Appendix III, an-
nexure No. 138.]

(d) The entire cargo has since been
unioaded.

(e) Does not arise,

Explosion at Asansol Transhipment
Yard

*1319A. Dr. Ram Subhag Singh:

Will the ' Minister of Railways be
pleased to state:

(a) whether the wagon which ex-
ploded at Asansol on the 3S1st July,
contained only packages of fire-work :
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(b): whether the comtents of the

wagen had been inspected before des.

patch or at the time of loading;

(c¢) whether the loading and un.
loading of this wagon was done away
from the goods-shed, as per rules;

(d) if not, the
and

reasons therefor;

(e) who were the consigners and
consignees of this wagon?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) Accord-
ing to railway records the wagon con-
tained only consignments of fire-
works. The Inspector of Explosives,
Calcutta, however, is examining the
matter further.

(b) Yes.

{(c) Yes.

(d) Does not arise.

(e) A statement is laid on the Table
of the Lok Sabha. [See Appendix
III, annexure No. 139.]

Calcutta Port

*1320. Shri 8. C. Samanta: Will the
Minister of Transport and Communi-
catlons be pleased to state whether it
is a fact that partially due to the
necessity of discharging cargo into
boats owing to the shortage of whar-
ves, the cost per ton of cargo m Cal-
cutta 1s now higher than generally in
foreign ports?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): When there
is congestion in a port, it 1s usual for
owners or agents of ships to arrange
for discharge of cargo into lighters in
order to reduce detention to ships.
The cargo discharged by this method
necessarily incurs*additional handling
charge. Complaints have been re-
ceived from shipping interests that in
the present congested condition at
Calcutta the cost of handling a ton of
cargo discharged by lighters is per-
haps higher than in most forelgn
ports. It is expected that the situa-
tion will be improved by October this
year.
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Selzure of Foodgrain 'Stocks

*1321 Shri Shree Narayan Das:
° "\ Shri N, R, Munisamy:

Will the Minister of Food and Agri-
cuiture be pleased to state:

(a) the nameg of States which have-
been authorised sp far by the Central
Government to seize stocks of food-
gramns in their respective area;

(b) the extent to which such States.
have so far seized foodgrains from
heoarders 1n their areas;

(c) whether the Central Govern-
ment have so far exercised their

powers of such seizure at any place;
and

(d) 1f so, the place, number and
extent of such seizures of foodgraing?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b).
All the State Governments except
Kerala and Jammu & Kashmir and.
the administrations of Delhi, Hima-
chal Pradesh and Tripura have been
authorised to requisition stocks of
paddy and rice under the Essential
Commodities Act, 1955. No State
Government or Administration have,

however, exercised these powers, 3o~
far.

(c) and (d). The Central Govern-
ment have started requisitioning gram-
in five markets in Shri Ganganagar
district of Rajasthan and rice in
Krishna, West Godavari and East
Godavari districts of Andhra Pradesh.
So far 5500 tons of gram and 4598
tons of rice have been requisitioned.

State Tourist Advisory Committees-

~ Shri Hem Raj:
*1322. { Shei Daljit Singh:
| Shri Padam Dev:

Will the Minister of Transport and
Communications be pleased to state:

(a) which of the State Governments
have constituted their State Tourist
Advisory Committees and local com-
mittees; and

(b) the method adopted for consti-
tuting them?
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The Minister of State in the Minis-
#ry of Transport and Communications
(Shri Humayun Kabir): (a) and
(b). [A statement is laid en the Table
.of the Lok Sabha. [See Appendix III,
.annexure No. 140]

Rise Sitmation in Oclsen

. Shri Banganna:

“”"{ Shri P. K, Dev:

Will the Minister of Food and Agri-
«oulture be pleased to state:

(a) whether 1t is a fact that the
.drought condition in the State of
©Orissa has upset the entire food posi-
tion of the State;

(b) the quota of rice fixed for ex-
port outside Orissa by the Govern-
ment of India; and

(¢) whether in view of drought con-
ditions the export of rice from Orissa
will be stopped?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) No Sir.

(b) and (c). No export on trade
account is now permitted except to the
.extent necessary to honour Orissa
Government's commitments in this
regard before the imposition of the
ban by the Government of India on
6th June, 1957. It has been agreed
that if suitable storage accommodation
is available for opening one or two
Central storage depots or it the Orissa
Government wish to retain on their
account under their own arrangements,
a portion if the purchases now
being made by the Central Govern-
ment would be left in Orissa to meet
possible future needs of Orissa.

Food Situation in Manipur

*1324. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that there
+has been an acute scarcity of food-
grains in 19 tribal villages in the
Jiribam sub-division of Manipur for
the last 3 months;

(b) whether it is a fact that more
<han 8000 tribal people have been
affected by the famine conditions pre-
wailing in those areas and they are
tiving on roots and leaves and epide-
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mic diseases have broken out as a
result of under-nourishment; and
(c) it so, what special steps have
been taken by Govesrnment to relieve
the suffering of the people, in view of
the fact that there is no land route te
rush food-stuffs Imphal by
motor to these remote hill areas?

The Minister of Food and Agricml-
tare (Shri A, P, Jain): (a) Reports
were received from a few Villages in
Jiribam Sub-Division referring to
low yield of last harvest and local
scarcity of foodgrains.

{b) The total population in the
villages affected is about 2,000, No
epidemic has been reported. Roots
and leaves presumably refer to yams
and greens which normally form part
of tribal diet, when available.

(c) Rice is being offered by Gov-
ernment from Godowns at Silchar.
Footpaths maintained by Government
are available for carrying headloads
to Jiribam Sub-Division, and are
used by the tribal people for the
purpose.

Underground Road below Railway
Track at Anantapur

992. Shrl Nagi Reddy: Will the
Minister of Rallways be pleased to
state:

(a) whether there is any proposal
for the construction of an under-
ground road under the Railway Track
passing through Anantapur Town on
the Dharmavaram-Anantapur line in
the Guntakal Division of the Southern
Railway;

(b) whether any request from the
public has been received through the
Municipal Council; and

(c) if so, what action has been
taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The Andhra Government have sub-
mitted a list of level crossings to be
replaced by under or over-bridges in
order of priority, and the proposal
for providing a bridge in place of
level crossing at Mile 42/11-12 near
Anantapur Raflway Station is to be
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considered in 1959-800 according to
this priority. No request has been
received from the public through the
Municipal Council.

Import of Rail Bridge Materials

993, Shri Smgandhi: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it {s a fact that im-
ports of rail bridge materials requir-
ed for the bridges in Gadag-Shola-
pur M.G. Section of Southern Rail-
way were held up due to Suez
crisis;

(b) whether the shipments of these

materials have now been arranged;
and

(c) if so, the probable date when
the works may start?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): (a) No
Sir. The facts are as follows:—

The works consist of renewal of
spans on four bridges The 20 Nos.
100’ spans required for two bridges
are still under fabrication and their
fabrication may take another 2/4
months to complete. In respect of
the 35 spans of 150° required for
another two bridges, the working
drawings have been received and are
under check and the fabrication of
steel work may start in a month’s
time.

(b) The shipment is to be arranged
by the fabricating firms and the
matter of arranging shipment is under
reference with the fabricators’ repre-
sentatives in India. The date of ship-
ment cannot be given at present.

(c) The renewal work may start
in the fleld by about the middle of
January, 1958 provided a sufficient
number of griders are received by
November 19857. The steel work re-
quired is 4030 tons.

Passenger Amenities

994. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to

state what passenger amenities have
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been provided at the stations on the
Amritsar-Pathankot line of Northera

Railway during the First Five Year
Plan?

The Deputy Miunister of Railways
(Shri Shahnawas Khan): The follow-
ing passenger amenities have beea
provided at stations on the Amritsar
-Pathankot line of the Northern
Railway during the First Five Year
Plan period:

(1) Amritsar (a) Conversion of rest
rooms into Retiring rooms on 1st floor
of station building.

(b) Provision of mosaic flooring im
III class passenger hall.

(ii) Batala Replacing brick-on-edge
flooring with shell-read on passenger
platform.

(iii) Bharoli Provision of electric
lighting.

(iv) Pathankot (a) Flush type
latrines and urinals for 1st, 2nd and
3rd class passengers.

(b) Waiting hall, tonga shed and a
new road in front of tonga shed.

(c) 300 ft. long I.R.S. type shelter
over passenger platform (B.G.).

(d) Improvement of lighting, In-
cluding tube lighting in III class
Waiting Hall and on BG & NG plat-
forms.

(e) 750 ft. long washable apron.
() Electrification of vendors shop.

Import of Foodgrains

993. Bhri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the type and quantity
of foodgrains, other than wheat and
rice, imported into India during 1857
(upto the end of July)?

The Minister of Food and Agricul.
ture (Shri A. P. Jain): No foodgrains
other than wheat and rice have been
imported into India during 1957 om
Governm¥nt account. '
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Wheat Seeds

996. Pandit D. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state the quantity of seeds
of wheat and grain despatched to the
State of Bihar in 1857 so far?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): 50,260 maunds
of seed wheat have so far been des-
patched to Bihar in 1957. Further
despatches are being arranged.

Auxiliary Medical Workers

997. Shri 8. C. Samanta: Will the
Minister of Health be pleased to state:

(a) when the actual training of
auxilary medical workers began;

(b) how many workers have under-
gone the two-year training so far
and how they have been utilised;

(c) how many of the trained work-
ers are women; .

(d) whether women trainees have
been given any special training; and

(e) how many workers left ?he
training field before the completion
of the course?

The Minister of Health (Shri Kar-
markar): (a) Only two State Gov-
ernments, viz. Andhra Pradesh and
Bihar, have so far agreed to imple-
ment this scheme. In Bihar the
training was started at the Public
Health Institute, Patna, on the 8th
May, 1857. In Andhra Pradesh the
training has not yet started.

(b) and (c). No one has yet been
trained.
(d) No.
(e) Eight.
Export of Cattle
598. Shrl L. Achaw Singh: Will the

Minister of Food and Agriculture be
pleased to state:
(a) whether the Police Check Posts

at Xangpokpi and Mao on the
Dimapur-Imphal Road keep any re-
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cords of cattle exported from Mani-
pur;

(b) how many cases of cattle thefts
were detected at these check posts
during the last three years; and

(c) the number of cattle exported
from Mampur during the same
period?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) There is
no legal ban on the export of cattle
from Manipur and the Police are not
required by any law to maintain any
records of such exports. The Police
Check posts at Kangpokpi and Mao
are, however, maintaining a register
for making necessary entries regard-
ing the number of cattle exported and
the contents of vehicles which pass
through the chowkies, a8 such in-
formation may be of some help in the
detection and investigation of crimes.

(b) None.

(c) In view of the fact that Dima-
pur-Imphal is not the only route by
which cattle can be taken out of
Manipur, it is not possible to give
any accurate figures about the num-
ber of cattle exported. The number
of cattle which are entered, as taken
out of Manipur, in the registers in
the police outposts ig as under:—

1954 .. 149
1955 .. 18
1956 .. 2743

Slum Advisory Committee, Delhi

999. Pandit D. N. Tiwary: Will the
Minister of Health be pleased to
state:

(a) whether the Slum Advisory
Committee for Delhi had held any
meeting; and

(b) if so, the number of meetings
held and proposals submitted to Gov-
ernment for improvement of slum
areas in Delhi?

The Minister of Health (Shri Kar
markar): (a) Yes.
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(b) Two meetings of the Slum
Advisory Body have so far been held,
oné on the 10th November and the
other on the 4th December, 1856. The
following decisions were taken by
them:

(1) That alternative accommodation
to all the eligible displaced squatters
©of the Yamuna Bazar area should be
provided by the Ministry of Rehabi-
litation;

(2) That Government and private
€mployees, numbering 530 families
should be shifted from he Yamuna
Bazar area as soon as the new colo-
nies at Kilokri and Jhilmila Tahirpur
are fit for occupation.

(3) That out of 128 pandas squat-
ting in the Yamuna Bazar area, only
those pandas who had to perform
actual religious ceremonies 1n the
smasans and bathing-ghats should
remain there and the others must be
evicted;

(4) That mochis squatting in the
Yamuna Bazar area should be given
training at night classes to make
chappals and shoes thus enabling
them to earn a decent income on their
being shifted to Jhilmila Tahirpur;

(5) That dhobies, sweepers and
other minor personnel squatting in
the Yamuna Bazar area should be
housed on plots of land to be made
available by the Ministry of Works,
Housing and Supply near about the
New Government Colonies, where
quarters for these people should be
built, out of the slum clearance funds
©f the Ministry of Health; and

(6) that the question of re-housing
of the railway mazdoors squatting in
the Yamuna Bazar area should be
taken up with the Ministry of Rail-
ways;

Recruitment of Class IV Railway
Staft

1006. Shri S. C. Samanta: Will the
Minister of Rallways be pleased to
state:

(a) whether ability to read and
write in the regional language is one
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of the criteria to recruit class IV
service personnel on the Indian Rall-
ways;

(b) whether any consideration is
shown to the sons of Railway emplo-
yees serving in the area;

(¢) what steps have been taken to
see that requisite number of Sche-
duled Castes and Scheduled Tribes
are recruited; and

(d) whether a statement showing
details of recruitments of Class IV
personnel at Khargpur in South
Eastern Railway during the last four
years (mentioning Scheduled Castes
and Scheduled Tribes separately) will
be laid on the Table of the Sabha?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) Such candidates are considered
on par with the other applicants.

(¢) The orders issued by the Gov-
ernment for increasing the intake of
Scheduled Castes and  Scheduled
Tribes to the extent of guota reserved
for them have been adopted for the
Railway services. The vacancies re-
served are given publicity, notified to
the Empioyment Exchange and also
to the various Scheduled Castes and
Scheduled Tribes organisations recog-
nised for purposes of communal re-
presentation orders. The minimum
standard required of the candidates
has been lowered in the case of Sche-
duled Castes and Scheduled Tribes.
Further instructions have been recent-
ly issued to the Railway Administra-
tions to ensure that Scheduled Castes
and Scheduled Tribes candidates are
recruited to the full extent of the
quota reserved for them.

(d) A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix III, annexure No. 141.]

C.P.W.D. Roads in Orissa

1001. Shri P. G. Deb: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total amount allotted last
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yoar for the construction of the
CP.W.D. roads in Orissa;

(b) what amount has been actually
spent last year for the above work;
and

(c) whether the progress of the
CPWD. roads in the District of
Sambalpur has been satisfactory?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Rs. 915
lakhs.

{b) According to prehminary ac-
counts, the amount actually spent was
Rs. 8-86 lakhs.

(c) No road works in the Daistrict
of Sambalpur are now being executed
by the Central Public Works Depart-
ment.

Food Production

1002. Shri Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state the steps Govern-
ment propose to take to ensure ade-
qQuate supply of various agricultural
implements and chemical manures at
reasonable prices to the agriculturists
to step up food production in the
country?

The Minister of Food and Agricul-
ture (Shri A. P, Jain):

Agricultural Implements

Though there 1s no price control
on  agricultural implements, the
Government of India have been
frequently requesting the mpor-
ters and the dealers to charge
reasonable prices for these i1tems
in addition, instructions have been
issued to the State Governments
to utiise the GMVF. Loans for the
purchase of cap'xtal equipments such
as tractors, ploughs, harrows, rigs,
drills, casing pipes, etc By conven-
tion, 1t has been left to the State
Governments to provide for the dis-
tribution of cheaper types of such im-
plements with the help of taccaw:
loans The Government of India also
propose to set up a Tractor Users’
Association, with representatives of
importers, dealers, manufacturers,
farmers, and the State and the Cen-
tral Governments, to ensure, inter alia
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that the dealers and importers.
charge reasomable prices for agrioul-
tural machinery and implements. The
Government have also issued licenses
to certain parties for manufacturing
agricultural implements in the coun-
try, which would make these imple-
ments available to the cultivators at
cheaper prices in future.

IBAUNUDJ 1DIUUIYD)

Nitrogerous fertilisers are being.
distributed in the country though =a
Government Trading Scheme viz. the-
Central Fertiliser Pool. The purpose
of the Pool is to arrange equitable
supplies at reasonable rates. Under
this scheme the entire indigenous pro-
duction of chemical fertilisers is taken
over by the Central Pool. Imports of
fertilisers for meeting the deficit are-
also made on Government account
and added to the Pool. The pooled
supplies are issued at a uniform issue-
price which is generally fixed on ‘No-.
profit No loss’ basis,

Bridge near Naya Nagar Station

1003. Shri Shree Narayan Das: Will
the Minister of Rallways be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the great
inconveritence caused to the railway
passengers at the Naya Nagar Railway
Station on the Samastipur-Mans:
section of the North Eastern Railway
who have to come to the station from
the Northern side of the Railway line;

(b) whether 1t 1s a fact that they
have to cross & deep ditch which falls
between the approach road and the
Railway station;

(¢) whether any proposal to build
a bridge over this ditch has been con-
sidered, and

(d; if so, the nature of the decision
taken”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
fact 1s that the District Board road
from the North crosses over a level
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crossing at the sast end of the station
and goes to the sputh of the railway
station to which it is connected by »
railway approach road.

(b) No, Sir, not if they do not
trespass but keep to the proper roads.

(c) No.
(d) Does not arise.

Passenger Shed at Tarsarali Railway
Station

1004. Shri Shree Narayan Das: Will
the Mingter of Rallways be pleased
to state:

(a) whether 1t is a fact that there
1s no passenger shed at the Tarsarai
Railway Station on the Darbhanga-
Jainagar Branch of North-Eastern
Railway besides the small passage to
£0 out of the station;

(b) 1f so, whether there 1s any pro-
posal to build one at an early date,
and

(c) whether the guestion of elec-
trnifying this station 1s being consi-
dered as the power supply may be
easily available from Sakn Power
Station of the Bihar Government?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b) The concourse measuring 25'x 12'
near the booking window, at Tarsaral
station, 1s utilised as waiting hall for
IIl class passengers and at present
there 1s no proposal to build a separate
shed Separate passengers sheds are
being provided in order of priority
and Tarsaral will be considered in its
turn One upper class warting room
for gents and another for ladies al-
ready exist at this station

(c) The guestion of electrifying the
station’will be considered when power
becomes available at Tarsarai from
local suppherd It will be too costly
for the railway to run lines over a
distance of four miles and tap elec-
tricity from Sakn
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10645
Imports of Wheat and Rioe

1065. Shri Rajagopala Rao: Will
the Minister of Food an& Agriculture
be pleased to state the total quantity
of wheat and rice imported at diffes-
ent ports during 1954-55, 19855-36 and
1956-57?

The Minister of Food amd Agriocul-
tare (Shri A. P. Jain): The informa-
tion 1s contained in the statement laidv
on the Table of the Lok Sabha. [See
Appendix III, annexure No. 142.]

De-Luxe Train between Caloutta and.
Mad o

1006. Shri Rajagopala Rao: Wilk
the Minister of Railways be pleased
to state whether there is any propo-
sal under consideration to run a De-
Lure air conditioned train between.
Calcutta and Madras?

The Deputy Minister of Rallways:
(Shri Shahnawax Khan): There is no+
propesal for running & De-Luxe air-
conditioned train between Calcutts.

and Madras

Groundnuts and Groundnut Ofl

1007. Shri Venkatasubbaiah: Will
the Minister of Food and Agriculture-
be pleased to state:

(a) the quantity of groundnuts and
groundnut o1l produced m each State
1n the year 1856-57, and

(b) the guantity allowed to be
exported?

The Mimster of Food and Agrieul-
ture (Shr1 A. P. Jain): (a) A state-
ment giving the production of ground-
nuts 1n each State during 1958-57 18
placed on the Table of Lok Sabha.
[Sce Appendix III, annexure No 143}

Information regarding State-wise
production of groundnut oil 1s not
available

(b) Export of both groundnut seed
and o1l 15 banned at present.
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Dickens Formula

1008. Shri Sanganna: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Dickens formula
is applied in the construction of all
the bridges on the National Highways;

(b) if so, what is that formula; and

{c) what are the advantages of this
formula over other formulae?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a)No.

(b) The formula is Q-CA §:
wherc Q-the maximum flood dis-
.charge in cusecs;

A catchment area in sguare miles;
and

C-empirical constant to be fixed in
each case in consideration of the site
conditions.

(c) The matter is highly technical
and it is at present being investigated
by a high level Committee set up by
the Railway Board.

Derailment of Train at Phephna
Station

1009. Shri Radhamohan Singh: Will
the Minister of Rallways be pleased
1o state:

(a) whether it is a fact that on the
night of 20th July, 1957 at Phephna
Junction Station of the North Eastern
Railway two wagons of a goods train
were derailed, blocking the line for
a consgiderable time;

(b) whether the causes of the
derailment at that place have been
investigated; and

(c) if so, the result thereof?

The Deputy Minister of Railways
(Shr} Shahnawaz Khan): (a) At about
19-35 hours on 20-7-1857 while Up
Emply Coal Special was being admit-
ted on line No. 3 of Phephna station
-on the Chupra-Aunrihar Junction
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Section of Muzaffarpur Region, two
empty wagons which were 18th and
19th from the engine dersiled of all
their wheels blocking the passage to
and from Chupra end for about

‘ three hours.

(b) and (¢). The cause of the
accident is under investigation.

Railway Quarters and Workshops on
Western Railway

1010. Shri M. B. Thakore: Will the
Minister of Railways be pleased to
state:

(a) the number of Government
quarters of the Railway Staff on the
Western Railway at present;

(b) the number of workshops re-
modelled on the Western Railway so
far; and

(¢) whether Government propose to
construct more workshops in the
Second Five Year Plan on this Rail-
way?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) About
48,450 quarters as on 31lst March, 1957,

(b) One.

{e¢) Yes, Sir. Work on the con-
struction of three new workshops is
in progress and some more new work-
shops have been programmed.

Railwaymen at Sealdah Division

1011. Shri H. N. Mukerjee: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that rail-
waymen attached to relief trains in
the Sealdah Division have to work at
the sites of accident for indefinite
period without food and rest; and

(b) if so, whether provisions of
food and rest for such workers will
be made?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Str.

(b) Does not arise.
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All Indis Institute of Medical
Sciences, New Delhi

1012. Shri Viswanatha Reddy: Will
the Minister of Health be pleased to
state:

(a) the total estimate of recurring
and non-recurring expenditure on the
All India Institute of Medical Sciences,
New Delhi; and

(b) what portion of it is subscribed
under the Colombo Plan?

The Minister of Health (Bhri
Karmarkar): (a) Rs. 391-48 lakhs, {e.
Rs. 11755 lakhs recurring and
Rs. 473'93 lakhs non-recurring.

(b) £ One million.

Ammonia Sulphate

1018. Shri Rajagopala Rao: Will
the Minister of Food and Agricul-
sare be pleased to state:

(a) the demand for Ammonia Sul-
phate from Andhra Pradesh for the
year 1037; and

(b) whether there was a rige in the
price of ammonia sulphate in the
country during the years 1952-53 to
1856-57 year-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) 1,25,000
tons for the period 1-1-57 to 31-3-58.

(b) A statement showing the prices
during this period is laid on the
Table of the Lok Sabha. [See
Appendix III, annexure No. 144.}

Railway School at Rayagada

1014. Shri Sanganna: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1392 on the 6th Septem-
ber, 1856 in respect of the Railway
School at Rayagada and state:

(a) whether sufficient accommoda-
tion is available for all the sections
of the School;

(b) whether it is a fact that the
strength of the students in the Oriya
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Section is over the strength fixed for
a single teacher; and

(c) if so, whether arrangements
have been made to appoint another
teacher for this section?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) No, but

the action is being taken to provide
additional rooms.

(b) Yes, but the excess is not con-
siderable there being 88 pupils against
the yardstick of 30.

(c) The excess being small, there
is not sufficient justification for the
appointment of a second Oriya Teacher
at present.
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Overtime Allowance for Rallway
Staft

¢ Shri S. M. Banerjee:
101% 9 Shri Prabhat Kar:

Will the Minister of Rallways be
pleased to state:

(a) whether it 1s a fact that Car-
riage and Wagon staff employed
jn Sick Lines get their overtime
allowance for their work in excess of
48 hours a week; and

(b) whether it is a fact that over-
time allowance for work in excess of
48 hours a week, is not paid to the
Carriage and Wagon staff employed
for train passing and washing line
duties?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) Yes.

Central Co-operative Land Mortgage
Bank, Trivandrum

1018, Shr! Jinachandran: Will the
Minister of Pood and Agriculture be
pleased to state:

(a) whether it is a fact that after
integration of the Malabar area with
Kerala State, no new loans have been
examined or sanctioned by the Cen-
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tral Co-operative Land Mortgage
Bank at Trivandrum;

(b) if s0, whether the Reserve Bank
of India have any responsibility in
causing this delay; and

(c) whether Government will exa-
mine this question and devise measures
for redressing the grievances of the
Co-operative Land Mortgage Banks in
the Malabar area?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No.

(b) and (c). Do not arise.

Riverine Soil Erosion in Andhra
Pradesh

1019. Shri B. S. Maurthy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any amount had been
allotted to Andhra Pradesh during
1956-57 for preventing riverine soil
erosion; and

(b) if so, the amount and the
rivers covered under the scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
No loan was advanced in 1856-57 to
the Andhra Pradesh Government
specifically for “riverine soil erosion”
work; the loans advanced in the irriga-
tion and power sector were for flood
control works, the Nagarjunasagar
Project and development schemes. A
clarification of the position 1in regard
to ‘riverine soil erosion” is being
obtained from the State Government
and further information will be laid
on the Table of the House as soon as
possible
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Technical Personnel of River Valley
Projects

1021. Shri Sanganna: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No 1918 on 8th
September, 1956 1n respect of the sur-
plus technical personnel of the River
Valley projects and state whether a
copy of the scheme referred to therein
will be laid on the Table of the Sabha?

The Deputy Minister of Irrigation
and Power (Shri Hathi): A copy of
the Scheme 1s laid on the Table of

the Lok Sabha [See Appendix III,
annexure No 146 ]

Calcutta Port

1022. Shri 8. C. Samanta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government are aware
that many of the procedures followed
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by the Calcutta Port Commissioners
in respect of such matters as delivery
of Cargo etc are out-dated, and

(b) it so, whether any effort has
been made to reorganise them consis-
tent with modern conditions?

The Minister of State in the Minis-
try of Transport and” Communications
(Shri Humayun Kabir): (a) and (b).
The procedures followed by the Cal-
cutta Port Commissioners in respect
of delivery of cargo are in accord
with statutory = prowvisions and
established practice No complants

have been received about defects in
the procedure

Co-operative Societles in Tripura

1023. Shri Dasaratha Deb: Will the

Minister of Food and Agriculture be
pleased to state

(a) the total number of Co-opera-
tive Societies, function-wise in Tripura;

(b) the total number of members
in such Co-operative Societies;

(c) the total number of members
belonging to societies formed in
Refugee Colonies,

(d) the total amount of subscrip-
tions realised from the members, and

(e) the total number of subscrip-
tions realised from members belonging
to Co-operative Societies formed in
the Refugee Colonies”

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The informa-
tion 1s not available and the tithe and
labour involved in the collection of
the information would not be com-

mensurate with the results to be
achieved

Lift Irrigation Schemes

1024. Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state

(a) the number of lft-irrigation
schemes undertaken in Punjab,
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Pepsu and Himachal regions during
the First Five Year Plan period;

(b) how many of them have been
completed and the expenditure incur-
red thereon; and

(c) the number of lift-irrigation
schemes proposed to be undertaken
during the Second Five Year Plan
period in Punjab and Himachal Pra-
desh?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a)

Punjab 357 Nos.
Pepsu 1153 Nos.

Himachal Pradesh 1 No.

(b) All the 1513 schemes in Punjab,
Pepsu and Himachal Pradesh had
been completed and an expenditure
of Rs. 22,23 lakhs was incurred on
these schemes.

{c) Punjab (including
erstwhile Pepsu)

Himachal Pradesh

920 Nos.
13 Nos.

Indian Airlines Corporation

1025. Shri Manabendra Shah: Will
the Minister of Transport and Com-
munications be pleased to state when
Government propose to lay on the
Table. the profit and loss accounts of
Indian Airlines Corporation and Air
India International Corporation for
the year 1856-57?

The Minister of State in the Minis-
try of Transport and Communications
(Shrt Humayun Kabir): Printed copies
of the reports containing the profit
and loss accounts of the two Cor-
porations for the year 1956-57 will be
laid on the Table of the Lok Sabha
during the next session of Parliament.
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Himachal Pradesh Transport
Authority

[ Shri Heda:
‘“‘Lsmx Nek Ram:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Himachal Pradesh
Administration has reconstituted its
Transport Authority in the light of
the provisions of the Motor Vehicles
Amendment Act;

(b) if so, the number of official and
non-official members and their names;

(c) whether the State Transport is
experiencing shortage of vehicles;

(d) whether they attach or employ
private trucks and lorries on com-
mission of 25% of the net hireage;

(e) 1f so, their number and com-
mission so earmed during the last
three years; and

(f) the profit and loss account of
the State Transport for the last three
years?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) The State
Transport Authority has not yet been
reconstituted, but the Administration
propose to reconstitute it soon.

(b) Does not arise.

(c) No shortage of vehicles is
experienced to meet normal traffic.
Some vehicles have, however, to be
hired by the Himachal Pradesh
Administration for about two and a
half months during the Potato and
Fruit Season.

(d) Yes.

(e) Figures of vehicles engaged in
each year are not readily available
but the maximum number engaged
any time has not exceeded 147, Gross
receipts including departmental expen-
diture and net income from these
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vehicles during the years 1954-55 and
1955-56 are given below. The infor-
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mation in respect of the year 1956-87
is not available. *

Year Gross receipts Net income

Re, Rs.
1054-35 1,04 394 88,978
1955-56 1,983,857 83,660

(f) the net profit during the last three years was as under:—
Year Profit.
Ra,

1954-55 2,686,894
1955-568 1,71,353
1958-57 2,00,000 (estimated)
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Erosion near Kulal Bazar of
Tripura

1028. Shri Dasaratha Deb: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that due
to constant erosion the existence of
Kulai Bazar of Tripura is being badly
threatened; and

(b) if so, whether Government pro-
pose to divert the course of Dhalal
River near the bazar?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A small

portion of the Kulai Bazar area has
been eroded.

(b) A scheme for the construction
of groynes for checking further erosion
of the Bazar by the Dhalai river has
already been sanctioned at an esti-
mated cost of Rs. 3,100.

Hospital at Kamalpur (Tripura)

1029. Shrl Dasaratha Deb: Will
the Minister of Health be pleased to
state:

(a) whether any hospital has been
established at Kamalpur (Tripura);
and

(b) if so, the number of beds pro-
vided so far?

The Minister of Health (Shri Kar-
markar): (a) No hospital has so far
been established at Kamalpur (Tri-
pura):

(b) Does not arise,

Postal Divisions In Assam

1030. Shri L. Achaw Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of divisions within
the Assam Postal Circle;

(b) whether the Divisional Super-
intendents visit the Post Offices under
their jurisdiction regularly; and

(c) whether there is any proposal
to form a separate Postal Division of
Manipur Territory?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) Five Divi-
sions.
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(b) Yes.

(¢) The matter has now been taken
up for examination.

Manipur State Transport

1031. Shri L. Achaw Singh: Will

the Minister of Transport and Com-
munications be pleased to state:

(a) the total value of claims so far
paid by Manipur State Transport to
Meanipur traders from 1955 for the
loss of their goods; and

(b) the total number of claims at
present under consideration?

The Minister of State in the Minis-
try of Transport and Communications
(Shrt Humayun Kabir): (a) and (b).
The Manipur State Transport has
been working as Out-Agency con-
tractors for the North-Eastern Rail-
way at Imphal and all claims for loss
of goods in transit are met by that
Railway. The Manipur State Trans-
port only issues ‘“shortage” certificates
at the time of delivery, whenever
any shortage of goods is detected. A
statement showing the number of such
certificates issued by the Manipur
State Transport during the period
from the 1st January, 1955, to the 19th
August, 1957, and the value of the
goods for which they were issued is
laid on the Table of the Lok Sabha.

[See Appendix III, annexure No,
1473

Commercial Clerks and Commercial
Inspectors

1682. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that the
Commercial Clerks’ upgrading was

Description of
the accident

(1) Collision between B. 12
Up and No. M. 22 Up Subur-
ban Local trains between
Wadala Road and Sewri sta-

tions of the Central Railway
on 2.6.1957.
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cut down in the “New Deal” on the
plea that Commercial Inspectors posts
are open to them;

(b) if so, what percentage of Com-
mercial Clerks are working as Com-
mercial Inspectors;

(c) whether this percentage covers
the cut made in Commercial Clerks’
upgrading;

i

(d) if not reasons therefor;

(e) whether these posts are exclu-
sively reserved for

Commercial
Clerks; and

(f) if not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No.

(b) to (d). Does not arise.

(e) No.

(f) The Commercial Inspectors”
cadre provides an avenue of promotion
for Commercial Clerks as well as cer-
tain other categories.

Railway Accidents

1033. Shrimati Ila Palchoudhuri:
Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 649 on the
17th August, 1957 and state:

(a) the causes of the two Railway
accidents mentioned therein; and

{b) the estimated loss to Railway

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).

Approximate cost of
damage to
Railway property.

Failure of the Guard and
Motorman of No, M. 22 Up
to follow the procedure to
be observed after passing an
Automatic Signal at danger

" Rs. 47,770
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(2) Head on collision between
No. 3 Dn. Pathankot Express
and No. W.20Up Goods train
at Chata station of Central
Railway on 22.6.1857.
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Failure on the part of the
driver of the leading engine
o2 No. 3 Dn. Express to
notice the posgitions and
aspects of the Down appro-
ach signals of Chata and
thus passing them in the
danger position. Rs. 25,900
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Kangsabati River Project

1036. Shri Subodh;jHasda: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it 1is a fact that the
Kangsabati River Project in West
Bengal has been dropped from the
Second Five Year Plan; and

(b) 1f so, the reason therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Tungabhadra Project Staff

1037. Shrt Warlor: Will the Minister
of Irrigation and Power be pleased to
state!

(a) whether workers from States
other than Andhra and Mysore have
been retrenched from the Tunga-
bhadra Project; and

{b) it so, their number?

The Depuiy Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir.

(b) 24 1n the Irrigation Branch and
the Workshop of the Tungabhadra
Project. Similar information in res-
pect of the Hydro-electric side of the
Project 1s not available,
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Railway Watch and Ward Staff

1088. Shri Subodh Hasda: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
of the fact that there is inadequate
secruitment in the Watch and Ward
Department in the South Eastern
Railway from the Scheduled Tribes to
fill up the reserved quota for the last
two years; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes.

(b) Due to non-availability of suffi-
cient number of suitable candidates.
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Ilimachal Pradesh Transport
Authority

1040. Shri Nek Ram: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that the
drivers, conductors and clearners
employed by the Himachal Pradesh
Administration Transport have not so
faT been confirmed in spite of the fact
that many of the other staff and
officers working in the offices have
already been confirmed; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): (a) Yes.

(b) The question of confirmation of
drivers, conductors and cleaners is
under active consideration of the
Himachal Pradesh Administration and
a decision is expected to be taken
very soon.
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MOTION FOR ADJOURNMENT

DROUGET CONDITIONS IN CERTAIN PARTS
or Wxst BEncar

Mr. Speaker: I have received notice
of an adjournment motion:

“Serious situation obtaining in
the districts of Twenty-four Par-
ganas, especially in the Sunder-
bans, Howrah, entire Nadia,
Birbhum, Bankura and parts of
Midnapur and Hooghly of West
Bengal due to terrific draught
resulting in stoppage of entire
agricultural operations and com-
plete unemployment and loss of
ptirchasing power for greater part
of the population, which together
with the rise in prices led to
starvation and wide-spread
famine and the failure of the Gov-
ernment to take adequate measures
for relief.”

Failure of which Government?

Shrimati Renu Chakravartty
(Bashirhat): Central Government.
Because the State Government has
clearly stated that they have abso-
lutely nothing in stock as far as the
relief operations go. Now, the posi-
tion is, although the Central Govern-
ment has, time and again, been stat-
ing that they have taken measures so
that the price of rice may come down,
all throughout West Bengal, we find
the price of rice is rising. In Calcutta
it is Rs. 30, in Kalighat it is 30 and
in Canning 27. On top of this, there
is terrible draught and during this
month, agricultural labour is not able
to get any work. Even the middle
peasantry 1s unemployed with the
result that in Calcutta I have seen
families are seen coming away from
these areas to Calcutta. The situation
has become so serious that the people
have no purchasing power. Immediate
relief and dole is necessary more than
modified rationing. In the modified
ration shops, there is a little rice.
But, the people having no purchasing
power, that is going into the black
market. While there are stocks with
the rice millers, they have not been
taken. That which is given to the
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shops is going to the black market.
There is need for immediate relief in
the form of doles because the people
have no purchasing power. That is
why the Central Government has te
rush to their help. Without that, the
State Government is helpless.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): It is obvious
that this is entirely a State subject.
Nonetheless, because a few points
have been raised, and I can appreciate
the anxiety of the hon. Member very
well, I would like to say a few words.
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So far as the Centre is concerned,
it has been supplying large stocks of
wheat and rice to the West Bengal
Government. We have been supply-
ing about 40 to 45,000 tons of wheat
per month, which is a big quantity.
In the month of July, we supplied
them 15,000 tons of rice which, again,
is a very substantial quantity. They
have now begun a system of issuing
identity cards on the basis of which
wheat and rice is being issued.

Shrimati Renu Chakravartty
(Bashirhat): Only 5 per cent. have
received the ration cards.

Shri A. P. Jain: Any malpractices
which were existing before, they are
being controlled. So far as procure-
ment is concerned, a couple of days
ago, we have authorised the State
Government to procure 2 lakh maunds
of rice from the millers and traders.
I had a telephone from Dr. B. C. Roy
yesterday evening. He said that he
had already received returns for
about 60,000 maunds of which he has
taken possession. Other stocks are
being taken possession of. It is all
the responsibility of the State Gov-
ernment. Whatever the State Govern-
ments have asked, we have tried to
give. 1 can assure this House that
Dr. B. C. Roy is very vigilant and
trying to do everything that is possi-
ble. I know there are difficulties in
West Bengal. Prices are high. All
that is humanly possible is being done
by the State Government.

Mr. Speaker: With respect to all
these adjournment motions, which are
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mainly State subjects hereafter, I
wouid request hon. Members who
table adjournment motions to append
a statement also showing how the
responsibility of the Centre has not
been discharged. I am hot concerned
here however serious it may be, if it
is purely a State subject. I am not
competent to give advice to this Gov-
ernment or censure this Government
for not having done what the States
ought to do. What exactly are the
serious things here? Draught and
other things: neither this Government
nor the State Government is respon-
sible. Of course, relief measures can
be taken. There have been famines
in South India and Rayalaseema. The
State Governments ask for help from
the Centre. They open gruel centres
for food distmbution, open a number
of irrigation works to provide employ-
ment, etc. The initiative has to come

from the State Government. There:

is the State Assembly. I understand
there was an adjournment or so in
the State Assembly yesterday......

Shrimati Renu Chakravartty: Not
this; that is U.P.

Mr. Speaker: In all such cases, all
of us are jointly interested, both the
Centre and the States, in seeing that
not a single man suffers on account
of want of rain or want of employ-
ment. To the extent that the Centre
can rush relief, it must be openly
stated here. Otherwise, the whole
discussion will become absolutely
infructuous.

Shrimati Renu Chakravartty: May
I point out, Sir, that this is a matter
for the Centre, because, the hon.
Minister says that he has given
enough wheat and enough rice. This
is his statement. But the position is
that even in a city like Calcutta,
hardly 5 per cent. of the people have
received what he called identity cards
and the people are not able to get
wheat, although the Centre has sent
wheat. In spite of anything that is
being given by the Centre, about
which he is getting complacent
reports, people are suffering and so
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we at the Centre have to raise it at
the floor of this House. That is why
I have raised.

Mr. Speaker: Hon. Members will
make sure from their counterparts in
the local legislatures.

Shrimati Renu Chakravartty: It is
not in session.

Mr. Speaker: Each hon. Member has
jurisdiction over an area in which
there are at least five members in the
State legislature. Whether they are
in session or not, so far as the facts
are concerned, they can ascertain
from the locai Government. If they
wanted more information and if this
Government refused to give......

Shri T. K. Chaudhuri (Berhampore):
May I point out one difficulty? The
Bengal State legislature is not in
session. We have asked for a session
of the State legislature. That is not
granted. Whom are the people to
approach?

Mr. Speaker: Can I give a directive
that the State legislature ought to be
called?

Shri T. K. Chaudhuri: No, no. That
is not the point.

Mr. Speaker: 1 am very sorry. This
1s entirely a State subject. In all
such cases where the Centre comes to
the help of the Slates in the interests
of the country as a whole, the initia-
tive must come from the State. The
hon. Member must take it up with
the State legislature. If, in spite of
any request from the State, the Centre
is indifferent or callous,......

Shri T. K. Chaudhuri: May I point
out that under the Constitution, the
Centre i3 responsible for giving
adequate supplies to the States all
over the country. It does not depend
on the States at all.

Mr. Speaker: Has the State asked
for it?

Shri T. K. Chaudhuri: Even if there
is no State Government, the Centre
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is responsible. We represent the
people.

Shri A. P. Jain: I think the con-
stitutional position as steted by the
hon. Member is wholly incorrect. The
Centre tries to help. There is no con-
stitutional responsibility on the Centre.
We have tried to procure; we have
supplied to the extent possible. In
this particular case, we have met all

the demands of the West Bengal Gov-
ernment.

Mr. Speaker: I am not going to
allow a discussion....

Shri T. K. Chaudhuri: That con-
stitutional position is not correct. The
Centre is responsible....

Mr. Speaker: Order, order. There
is no constitutional responsibility.
That i1s my view. There is no con-
stitutional responsibility on the part
of the Centre. With respect to cer-
tain matters wherein measures have
to be adopted for the whole of India,
to that extent the Centre is clothed
with responsibility to gather and dis-
tribute Hon Members do not care
to ask their own Ministers in the
locality as to what steps he has taken
and whether the Centre has refused

to come to their help. They have not
done so

Shrimati Renu Chakravartty: They
have told us that unless the Centre
gives, they can’t help and that they
have not got one grain.

Shri T. K. Chaudhuri: I may also
tell you, Sir, that the Food Minister
there makes all sorts of statements
about the Centre. We 1nform the
Central Ministers. They don't....

Mr. Speaker: Order, order. This
House won’t give an opportunity for
such complaints Let all of them
appear if the province is not managed
properly. If hon. Members have come
to that conclusion, let them ask the
majority of the people to complain
and thé Centre will see what it has
to do. Till that, the Centre can’t
interfere unless there is a breakdown
of the Government. Hon. Members
are here to place before the House
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that there has been a breakdown and
the Centre has to take charge.

S8bri T. K. Chaudhuri: We are not
complaining against the State Gov-
ernment

Mr. Speaker: Order, order. It 18
open to the States to ask the Centre
to supply and it is then open to the
Central Government to say, “I am not
able to procure more, I have asked
the State Government.” That is not
the case. The hon. Minister has said,
“I have done my best; there
absolutely no more asked for.” Even
the State Government has been given
authority to procure. They have pro-
cured 60,000 maunds. In spite of
that, if a general complaint is made
that everybody is dying and there 1s
starvation, it is a matter to be looked
into by the State Governments. 1

will proceed. I refuse to give my
consent to this.

PAPER LAID ON THE TABLE

AMENDMENTS TO DISPLACED PERSONS.
(COMPENSATION ANDP REHABILITATION)
RuULES.

The Parliamentary Secretary to the
Ministry of Rehabilitation and Mno-
rity Affairs (Shri P. S. Naskar): Sir,
on behalf of Shri Mehr Chand Khanna,
I beg to lay on the Table, under sub-
section (3) of Section 40 of the Dis-
placed Persons (Compensation und
Rehabilitation) Act, 1954, a copy of
the Notification No. S.R.O. 2515-R/
Amdt/XVII, dated the 3rd August,
1957, making certain amendments to
the Displaced Persons (Compensation
and Rehabilitation) Rules, 198585.
(Placed in Library See No. S-231/
57)

WEALTH TAX BILL—contd.

Mr. Speaker: The House will now
resume further discussion of the
Wealth-Tax Bill, 1957. Out of the
5} hours allotted for the genersl
discussion, 3 hours and 54 minutes
have been availed of and 1 hour and
36 minutes remains. 1 understend
that the Finance Minister may require
half an hour. So, I will call him
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[Mr. Speaker.}
round about 1.15. After the general
discussion, the clause by clause con-
gideration and the third reading will
be taken up, for which 3 hours and
half an hour have been allotted
respectively.

Shri Heda (Nizamabad): There is
one criticism that is levelled against
wealth tax and that is since it is a
tax on wealth it will affect big
business and it may go against the
provisions of the Constitution. Let
us first find out whether this tax will
go against what we may term as ‘big
business’. Let us find out what are
the classes of people that will be
affected by this Bill and to what
extent. The Bill deals with about
30,000 to 35,000 cases in a population
of about 40 crores, which is the popu-
lation of our country. The figure
appears so small, say, one in 10,000.
Even this class, small as it is, cannot
have a grouse against the Bill because
the Finance Minister has already
given a concession to them in the
income-tax rates—they get one whole
slab. These people, according to the
Finance Minister, have been becnefit-
ed up to the tune of Rs. 7} crores.
Now let us find out how much wealth
tax he is going to collect from this
class. The original estimate of the
Finance Minister was Rs. 15 crores
and it has now been reduced to
Rs. 124 crores. We will have to find
out whether we will be able to collect
even this Rs, 12} crores.

I find that wealth in our country is
not generally giving that much return
as it give in other countries. In my
tour of the United States I trjed to
study this particular aspect and to
my surprise I found that in spite of
the prosperity and in spite of so much
of wealth there, real estates and
shares in different corporations are
giving far more returns than the
wealth in our country. In our country
there is wealth which does not give
any profit at all and there is wealth
which gives only 2-3 per cent of
profits. Of course, there is some
-wealth which gives more than 8 per
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cent of profits. Now the point is:
should we make a differentiation bet~
ween these various types of wealth,
that is, wealth which gives 8 per
cent returns and wealth which is
unproductive, which does not produce
further wealth? Should we not tax that
unproductive wealth? Or should we
allow it to be accumulated, as it hap-
pens now? I think the wealth which
is unproductive, unremunerative,
which wealth gives less returns, will
be hard hit by this tax. Therefore,
there will be a tendency to transfer
that wealth into wealth which will
give better returns, say, more than 8
per cent. That is the minimum return
which we must expect on wealth.

Then, the wealth tax will not be
more than 5 per cent of the profits.
For the first slab it will only be $%
of the total wealth. Therefore, it
will be hardly 5 per cent of the net
profits on that particular wealth.

Yesterday, Mr. Masani and Mr.
Morarka argued about the tax on
companijes. They say that by taxing
the companies we are taxing the poor
people who hold shares in those
companies, who may not come under
the orbit of this wealth-tax; there
may be many shareholders—quite a
number of them--who hold 5, 10 or
100 shares, who do not pay anv
wealth-tax, but because the companies
in which they hold shares will be
paying the wealth-tax, therefore,
these people will also be paying or
made to pay the wealth-tax indirect-
ly. That was their contention and
that contention appears to be a
reasonable one. But what is the
fact? When a gentleman purchases
a share, he does not take into account
the profit and loss of that company.
In fact, what he is interested in is
the market price of those shares. If
the market price of a share today is
Rs. 100 and if he thinks that it is likely
to go up to Rs. 110 or Rs. 115 to-
morrow, he will purchase those shares
and invest money in that company.
If the market price remains still, he
13 happy. So, these small shareholders
are not primarily interested in the
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huge profits or losses of those com-
panies. They are primarily interested
in the dividend that is paid and in
the price of the share. When the
news about the introduction of this
Bill came, there was fluctuation in
the share market in Bombay, Calecutta,
Hyderabad and other places. But
what do we find now? The price
has come back to the normal level
When they have found out that the tax
on companies will not be more than
t% and that this 19, will not come
to more than 5 per cent of the net
profits, the prices have come to the
normal level. Therefore, if we go by
these prices, we will find that these
small shareholders will not be hit by
this tax simply because they are not
paying the wealth-tax but only the
company, in which they have invested
their money, would be paying the
tax. They will not be affected at all.

The second point was that there
may be persons who would be paying
double tax in the sense that the com-
pany would be paying tax and they
also would be paying tax 1 the
share capital when their personal
income is assessed. That is quite
true. But we have never given up
what we call double taxation. Even
under the income-tax law we have
double taxation. When we have it
under the income-tax law, we can
have it under the wealth-tax law
also because the principle behind
both of them is practically or nearly
the same. Here also, when a person
holds a share, its price will not be
calculated according to the percentage
of the total wealth of the company;
the price of the share that he holds
will be calculated according to the
market price. Again, we find that
the wealth tax that is levied on the
companies is on a different basis. It
is on the total wealth of a company.
But when persons are taxed, it will
be on a different basis. on the basis
of the market price of those particu-
lar shares.

Even in this case the Finance
Minister, or rather the Select Com-
mittee, has given one big concession
and that concession is that the total
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quantum of the tax on anybody will
not be more than 1} per cent. That
has been put as the ceiling. Inother
words, it means that if a person pays
on his personal assessment 1§ per
cent, which is the highest slab of
wealth tax, then he will get rebate
to the extent he holds shares in the
companies, which have already paid
wealth tax because since you are
already paying 1% per cent, if the
company also pays %, the total will
come to 2 per cent. So, here we find
that relief has been given, In this
connection, it has been stated that
we are taxing the people more than
100 per cent of the income. It was
really interesting that such a good
number of representatives of big
business who appeared in the Select
Committee, and whose evidence is
printed and circulated to us, put for-
ward this plea not to tax them more
than 100 per cent. What does it
mean? When they say this, there is
one big lacuna that we are not able
to catch. The lacuna is that while
most of the income is unearned, there
is a share of earned income also.

Mr. Speaker: Have both the Minis-
ters in this Ministry got business
elsewhere?

The Deputy Minister of Irrigationr
and Power (Shri Hathi): Yes, Sir.
The Finance Minister asked me to
deputise for him.

Mr. Speaker: I understand. At least
the Deputy Minister should be here.

Shri Hathi: He is there in the
Rajya Sabha. The Appropriation
Bill is going on there.

Shrl Nagi Reddy (Anantapur): One
of them can be in the other House
and one can be here.

Mr. Speaker: That is what T
thought. Possibly, the one is assist-
ing the other in the clause-by-clause
consideration.

Shri Nag! Reddy: This is appro-
priation work. There is no assistance.

Mr. Speaker: The other House
cannot generally discuss the Bill. It
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is the Appropriation Bill they con-
centrate on and then send resolutions,
and therefore they pay greater
attention to the Appropriation Bill
then even to the Budget.

Shri Heda: In this memorandum
that has been supplied to us, they
have calculated unearned income at
the rate of six per cent. When one
has a wealth of Rs. 5 lakhs, his
income, after deducting income-tax
and wealth tax, would be Rs. 21,948.
When his wealth is Rs. 15 lakhs, it
comes to Rs. 31,648, As wealth be-
comes more and more, the income
dwindles. When one has got Rs. 90
lakhs, at the rate of six per cent he
will pay so much in the form of
income-tax and wealth tax that he
will have to pay Rs. 5352 more than
his net wealth. If the wealth is Rs. 2
crores or more, he will have to pay
a bigger slice which is more than
the unearned income from his wealth.

Here they have calculated at ihe
rate of six per cent, but as I have
said earlier, there are instances where
wealth does not give even six per
cent, it gives hardly two or three per
cent. Some persons gave me instances
of such wealth, and naturally the
incidence of taxation on them may
be even more than 200 per cent. But
the point is whether we want to
discourage such wealth which is not
remunerative, which is not produc-
tive, which does not give enough
returns, or whether we want to en-
courage it. The principle in Jland
reforms is that we do not want
absentee landlordism. He who docs
not till the land should not be in
possession of the land, or ownership
of the land. If we apply a similar
principle, or at least the spirit behind
it to taxation policy, our policy shou.d
‘be that he who does not earn anything
and only wants to live on unearned
income from the property that he is
holding would be satisfied even with
a return of one per cent, but the
country cannot be, because in our
planning we want that our weslth
should produce more and more.
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Therefore, I welcome this wealth tax
because this tax will discourage that
wealth which is unremunerative,
which is giving only two or three
per cent in return, and in any case
less than six per cent of unearned
income, and that wealth will not oe

hit which gives ws more than six
per cent.

In practical life rarely do we come
across a person who has only unearn-
ed income except some feudal ele-
ments, but so far as big business is
concerned, generally they always have
a very good portion, rather in many
cases a major portion of earaed
income, and he who has got earned
income will not be so hard hit, and
therefore this tax will not be paid
by him very much.

Now I come to my last point. I
think that what happens generally n
the case of other taxes may happen
here also What happens is that
when a new tax comes, for the sirst
year, and many times not even for
the first year, the tax burden falls
entirely upon the particular interests
concerned, but later on they so adjust
their business and management that
the tax burden is shifted and taken as
part of expenditure and bccomes a
part of the expenditure, and there-
fore, if a company is earnming ten,
nine or even six per cent, it will
slanage the purchase and sale and
the whole management in such a way
that the tax is met, and if nothing is
possible anywhere, the price of the
finished products will be increased to
such an extent that the tax burden
ultimately goes on to the consumer
and the companies or the individuals
who are in charge of the particular
factories, industries or trade are not
hard hit. I am quite sure the same
thing will happen here.

What does it mean? It will mean
again that the wealth which had
been giving us a particular yield, say
about six per cent, will start giving
us 6} per cent, or that the wealth
that had been giving ten per cent
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yield will start giving us 10¢ per cent.
So, 1 feel that after the levy of this
tax, instead of the wealth being taxed,
the power of wealth of producing
further wealth or the margin of
profit or quantum of returns will be
increased, and I am quite sure that
after its operation for the next five
or ten years we will find that this
taxation will not be felt as a burden

by any class who hold siezable
wealth.
Dr, Krishnaswami: {Chingleput):

Wquld you allow me to pay a tribute
to the Chairman of the Select Com-
mittee? My hon. friend Shri A. K.
Sen presided over the deliberations
with great dignity and his grasp of
legal principles and his sense of
courtesy helped to minimise tensjon
and steer us clear of the shoals. I
would like to point out that I am
deeply thankful for having been a
Member of the Select Committee.
The Select Committee is a great
teacher of modesty and patience, and
I think that that must be the expe-
rience of every hon. Member who has
been there.

What 1s the justification for levying
a tax on weajth? I think there is
every justification for levying this
tax on wealth. In an economy where
the State is levying duties on articles
of mass consumption, it stands to
reason that the well-to-do also should
sacrifice. Progression in the rates of
income-tax does aim at getting more
from the well-to-do, but there are
two disadvantages 1n having an exces-
sive degree of progression. It reduces
the incentive for additional effort,
particularly in those cases where
extra effort is reflected in incomes.
Skilled lawyers, skilled surgeons and
business managers do not work so
hard, and as a result of that we have
a premium put on leisure. The
whole scale of preferences in the
country, particularly in the ranges of
ability which are scarce, will move
in favour of a steady income and more
leisure. This type of preference,
while it might be all right in an
advarced economy, has no place
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whatsoever in a country which |is
struggling hard to develop rapidly.

Secondly, income-tax, however
progressive, cannot distinguish bet-
ween & person who has a larger
income than the average and one who,
in spite of having a larger income,
also possesses property. The prefer-
ential advantage which an individual
enjoys over hig neighbour by the
possession of property has to be taken
into account and that is the ration-
ale behind this taxation on wealth.
Yet, this taxation on wealth irrespec-
tive of an addition to income from
that wealth might be injurious in
certain respects.

I have great respect, and it is with
great reluctance that I have expressed
my dissent on three points from the
decisions of my colleagues in the
Select Committee. There were, of
course, other differences of opinion,
but they were not a major nature.

The important gap in the present
measure is its failure to make a
distinction between those assets which
are socially desirable and those assets
which are not. 1 can never see any
valid reason why a limit should have
been placed on the tools and equip-
ment to be used by professions. The
professions and vocations have the
tools and equipment as aids to their
skill. And, in addition to their hav~
ing these as aids to their skill, they
also contribute to the enriching of
the community in the area of their
operation. A sgkilled surgeon with-
out his clinical equipment would not
be so skilled as he is. Indeed, the
Select Committee had rightly, in my
opinion, decided to exempt books
which are aids to the lawyer's skill
Therefore 1 see no justification what-
soever why the surgeon’s tools and
implements should not be exempted
altogether. Some people suggest that
the rates of obsolescence of a sur-
geon’s equipment are very very high.
Indeed, if that is so, that only stren-
gthens the argument that the tools
and equipment of the surgeon should
be exempted altogether. For, if the
rates of obsolescence are very high,
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then in a strictly economic sense it
follows that the equipment of a
surgeon is not an asset but is being
used for current consumption: in
other words, it should not be taken
into calculation when we are calculat-
ing the net wealth of the individual.

What is going to be the effect of
such a tax on the professions and
vocations in our community? 1 think
the Bill as i1t originrally stood did
attempt to make a distinction between
tools and equipment used for profes-
sion and the possession of wealth as
such. We started by stumbling on
the token flgure of 2,500, then shifted
to 5,000 and eventually reached the
figure of 10,000 with which we seem
to have been satisfled. But I am
pointing out that once we have
decided to make a distinction between
tools and equipment which are used
by a profession and the possession of
idle wealth as such, we should place
no limit whatsoever on the tools and
equipment to be used by the profes-
sions and vocations as such.

As a result of this tax what will
happen is that the surgeons who
moved to smaller towns and set up
their equipment will think now of
shifting over to larger towns where
they can get a greater amount of
income and thus be able to pay the
wealth tax. In other words, the
countryside will be deprived of
skilled surgeons and others; and it is
a wrong thing from the point of view
of taxation policy especially that we
should have thought of placing :uch
a low limit. Indeed, Mr. Speaker, a
taxation measure is different from
other measures. Generally, in a taxa-
tion measure no one goes to question
the basic assumptions of a taxation
measure. Year after year we have
only amendments relating to the rates
and schedules. Nobody questions the
basic principle. Therefore, if we
once make a mistake in basic prin-
ciple, there will be a repetition of
the errors and society would have to
pay grievously for the manner in
which we have made this error.
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I now pass on to the second point
on which I hold strong views and
for which I hope to be forgiven by
some of my friends who hold dier-
ent views. I do not think it is right
in principle to ask on economic
grounds to tax companies. There is
a fallacy in this taxation of com-
panies. I understand an individual
possessing wealth. By the fact of his
possessing the wealth he is able to
enjoy a preferential advantage over
his neighbours and thus promote an
unequal society. But a company
possessing  assets is an entirely
d:fferent proposition. A steel mill
having assets means its technical cun-
ditions that govern the possession of
such assets. And besides a larger
mill is not necessarily the most effi-
cient in character.

There is also the point of double
taxation which was referred to. We
tax the assets once in the hands of
the company and again in the hands
of the individual. To this, I think
strong objection was taken. But my
point is that we have gone quite =&
long way in recognising this injystice.
What was the decision of the Select
Committee if it was not to redress
this injustice? But then it conflned
its attention only to those in the 1§
per cent brackets. Government and
the Select Committee recognised the
injustice that is being done, and there-
fore they attempted to rectify this
injustice.

And in recent times, immediately
after the Report of the Select Com-
mittee was placed before the House,
we seem to feel that we should also
rectify the injustice to the smali
shareholders. Only we want to do
it through a circuitous device, a sort
of face-saving device as it were. In
principle we have admitted it, but
by giving relief to small shareholders
through Income-tax we have recog-
nised that wealth tax on companies is
double taxation and is therefore
unjust.

Let me work out the economie
implications of this measure. We
have now decided to raise the exemp-



20881 Wealth Tax Bill

tion limit of unearned income by
1,500. In other words, an individual
who has Rs. 80,000 worth of share-
holding in a particular ocompany
would possibly benefit by this
measure. I have tried to work out
the implications of this measure and
I am in doubt as to whether the
relief will be adequate or not, or
whether the relief will be more than
tdequate. There are two assumptions
on which we can work it. We can
find out what is the wealth tax that
he would pay on the thirty thousand
shareholding and what is the tax
rebate as a result of the exemption
limit being given. If therelief given
is more than what he would get by
exempting from the wealth tax, then
undoubtedly it is a serious problem.
For, the exchequer loses unnecessari-
ly, and therefore this device is wrong
from the point of view of the com-
munity. If the relief given is, how-
ever, less than what the company
has paid on his share of equity, in
the name of reason what is the relief
that has been given to the small
shareholder? It is a difficult question,
and I think a more straightforward
way would be to recognise that
double taxation by the same autho-
rity is unjust and therefore relief
should be given to all shareholders,
irrespective of the wealth tax.

Many arguments have been intro-
duced about company. The Select
Committee, to whose conscientious
endeavour I have already paid a
tribute, was very much exercised
over this question. The concessions
given to companies which make
losses, the concessions to new com-
pames are all referrable to the sen-
sible principle that a wealth tax
should not be paid out of capital but
only out of income. In other words,
a tax on wealth is meant to be paid
out of accruals from income and not
out of capital. In fact, that is the
basic principle which dictated the
Select Committee to adopt this strong
attitude on this matter.

I do not want to refer to many of
the concessions that have been given,
in detail. We have decided to exempt
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certain companijes, to give certain
exemptions to them. When we have
chosen a wrong principle, naturally
many exemptions come into the
picture. The argument put forward
is that revenue considerations are
important, or are dominant. 1 agree
that they are important, but they are
dominant. The equity and the effici-
ency of a tax measure are more
important than merely revenue con-
giderations. If it was a case of having
only revenue, one would view with
equanimity the taxation of Railways,
a wealth tax being put on Railways.
But naturally that, I hope, would be
scouted as something impractical and
wrong altogether and therefore we
are not thinking of it.

All that I suggest is that this tax
on companies is not really very
useful and certainly is going to
restrict the development of those
companies which are inclined to move
very fast and in whose development
we are very much more interested.

I shall now refer to a question of
major principle which has been
referred to by my friend Mr. Heda
this morning. And that is this point
which has been causing so much
controversy I am not guided by the
memorandum presented by the
Employers’ Association I do not need
to be guided by them, because I have
worked out independently my figures,
and I think I can rely on my judg-
ment on this matter. I feel that the
objective of such wealth taxation as
distinct from a capital levy and
Estate Duty is to tax wealth and the
assumption is that it will be paid out
of accrued income from wealth.

Pandit K. C. Sharma (Hapur): Not
necessarily.

Dr. Krishnaswami: Then I must
refer my friend to Mr. Kaldor.

This is the reason for kecping the
tax rates low and also making it part
of an integrated rate structure where
income tax rates also do not exceed
a specified limit. As soon as it goes
beyond 100 per cent, the total tax”
payment for a person with a given
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gross income and a certain assessed
wealth goes beyond 100 per cent of
current income, the wealth tax and
the income tax together constitute a
continuing capital levy. And inas-
much as a person reducing his pro-
perty will also reduce his income,
usually the incidence of this tax can
be highly arbitrary, capricious and
drastic in certain circumstances. If
our marginal rates of taxation
swallow up not only income but also
the assets year after year, we are
putting a ceiling not only on
ncome but also on capital.

Prof. Kaldor, who is quoted when-
ever it suits my hon. friends on the
other side, on page 12 of his report
on Indian tax reform has scouted
this idea of having a ceiling on income
and a ceiling on capital. In fact, no
economist is likely to give currency
to this idea, and I shall show how
Japan had to rue the day when she
did not take account of the economic
factors and had to repeal a tax pon
wealth precisely because she did not
take account of these factors

I consider that while it may suit
certain social enthusiasts and advo-
cates of what he calls supposedly
equal income society to advocate such
a sort of an idea, it certainly cannot
be justified on economic and social
grounds and, therefore, such a tax
should be viewed with very great
disfavour. In our own country, the
Prime Minister, in the other place on
the occasion of the consideration of
the Second Five Year Plan, in a very
forceful speech, pointed out that a
ceiling on income was an irrational
idea. When he had said it, I certain-
ly felt that that must have been an
idea which was accepted by other
members of the Government. But
the Government has, of course, to
consider what its policy should be.
It is rather strange that this aspect
of the matter should not have been
taken into account.

Let us also remember that no other
country has permitted the annual
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taxes to go beyand 100 per cent. In
fact, in Sweden, a model of socialism,
a model of a great welfare economy,
they have certainly placed a limit of
80 per cent or thereabouts on the
amount that can be collected from
an individual year after year. No
one has told me that Sweden is a
reactionary State. In fact among the
Scandanavian States, Sweden is one
of the countries which has a high
degree of progression in its income
tax. And if Sweden can think that it
is right to put a ceiling on the limit
that can be collected by the tax-
gatherer, I do not see any reason why
we should not take lessons from her.
We seem to be taking lessons from
so many defunct economists that it
is time that we also took lessons from
those countries which are rational
and which have pursued a rational
policy.

1 want to stress one or two aspects
of this question. It will affect capital
formation, because it is precisely in
these sectors that a great deal of
capital comes for risk taking and
also for certain charitable institutions.
It 1s not that these people are much
more charitably-minded than others
who have lower income. That is not
the point. But they have the where-~
withal to invest and take the initiative;
and that 1s why it is necessary to
find out how it will affect our
society.

I can view with equanimity a little
bit of the paint being knocked off
the property of any individual if
there were no deleterious consequen-
ces that would flow therefrom to
society. But constituted as we are,
with the difficulties facing us, it is
extremely difficult for me to give
credence to the proposition that pub-
lic saving in our sector would mount
up in such a manner as to arrest the
rapid depletion of assets year after
year.

In fact, it is a very strange thing
that this point has been ignored b~
many of us who have been merely
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considering this question. I believe
that when we are considering this
question of public saving, we ought
to take into account how it is going
to affect our economy. We are after
all interested in the Plan succeeding.
We are interested in greater amount
of productivity, and some of the
machinery, some of the weapons, that
we use must be of such a character
that there is what I would call a
dynamic growth, as it were, given
to this economy.

I said a minute or two ago that I
was going to refer to the experience
of Japan. Now in Japan also, they
levied a wealth tax. There were
certain great enthusiasts, whose
knowledge of economic realities was
not as great as their enthusiasm for
the levelling process in society. And
do you know what happened? Even-
tually, although the tax on wealth
was imposed, it was given up because
it was felt that year after year there
was a depletion of economic assets
in the economy of Japan.

1 want to ask this Parliament this
question—it is ultimately Parliament
that has to decide on this matter. Do
you want to have a gradual depletion
of large assets which, incidentally,
will lead to a diminution in the tax
receipts in the succeeding year and
also a reduction in value of assets
due to the selling pressure? A man
in the highest bracket when he sells
property, will not be able to find a
purchaser in the highest wealth
bracket, because he would find that
he would deplete a portion of hisg
capital assets, Naturally, he would
have to sell out to those in a some-
what lower bracket. And that would
mean a reduction in the amount of
revenue that accrues to the State.

Parliament has also to consider this
question: do you want to redistribute
wealth from year to year and obtain
& diminishing revenue for the public
exchequer or do you want to utilise
this gigantic instrument of wealth
tax as an instrument to develop,
which taxes wealth fhd yet allows
wealth to grow in the social entity?
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This is a guestion which we have to
face, because if we do not face it
today, we will have to face it in ano-
ther: year or two.

I 3aid a few minutes ago that Japan
certainly was one of those countries
which took to this experimnent of a
tax on wealth. It is good to tax the
yield of an individual. In an infla-
tionary economy, we have to have
accruals from the income of these
individuals. But we have also ¢to
realise whether we are going to have
this tax levied in a manner which
encourages social growth. And since
Japan refused to recognise the lessons
of history, it was forced to repeal the
wealth tax.

Administrators might say that they
are not going to yield, that they will
not budge an inch, but economic
realities are stronger and more per-
suasive than the speeches or utter-
ances of administrators in office. Let
that be remembered. I would like
my hon. friends to realise that this
experience ought to be borne in mind.

When I am appealing to Parliament
and to my colleagues, I realise that I
am doing so under certain handicaps.
I have to appeal to them to recognisé
these problems as citizens of our
country and to find out whether it is
worth our while really having such
a type of taxation which acts as a
continuous capital levy. A capital
levy has been scouted down in coun-
tries, but when it is not a continuous
capital levy, it is not the numbers
that count. One person say 450;
Mr. Taraporevala says 600; I may put
it at 800. Of course, the holders of
large property are bound fo be few,
but it is the economic consequences
to society that we have to take into
account.

There was a reference made to the
number of exemptions that has been
given in this Bill. I tell you if we
had decided to fix a certain ceiling
on the amount of tax that we were
going to collect from ane. individual,
many of these exemptions could have
been whittled down. We would have
had a more rational structure.
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We did not have any clear ideas as
to what was meant by taxation of
wealth and we tried our very best to
grope our way through the dark. I,
therefore, feel that the time has arriv-
ed when we should consider how we
are going to introduce certain checks
and certain restraints on the amount
that we should collect.

Estate duty is, however, different
from a tax on wealth. It is highly
irregular and it oeccurs, 1 suppose,
once in 20 or 30 years and during that
time the individual would have time
to arrange his assets. But, here, it is
a different proposition whether it is
a Hindu joint family or individual.
The moment we decide to collect
more than 100 per cent., it has dele-
terious consequences on our society.

In fact, I feel that if we had fixed
a limit, we would have been in a bet-
ter position to alter the amount of
exemption and also to make it much
better and much more rational. The
Select Committee, as I pointed out,
has devoted considerable thought to
many other questions and where I
have minor differences of opinion.
Should T have the opportunity of
catching your eye when the clause
by clause discussion comes, I shall
try to speak on these points.

Shrl Nathwani (Sorath): Mr.
Speaker, from the discussion that has
gone on yesterday and today and
from the notes of dissents, I find that
the Bill, as 1t has emerged from the
Select Commuttee, has been uttacked
from two sides for quite opposite
reasons. There are friends who feel
that by reason of the amendments
adopted, the Select Committee has
watered down the Bill and 1t would
not serve the purpose. But, there are
others like Dr. Krishnaswami and
Shri Masani who feel that these
amendments do not go quite far. It
appears to me that though there were
strong and honest differences in the
Select Committee, this Bill, as it has
emerged, represents the laryest
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measute of agreement on several
questions involved in this measure.

Before I deal with some points of
view, I would like to say a wortd
about company taxation it has been
urgéd on behalf of those friends who
feel that the Bill hds been watered
down that the concessions in favour
of new companies or losing companies
were not justified. I think that there
is a strong case for exempting the
companies altogether from this taxa-
tion. It is not sound to treat indi-
vidual wealth and companies’ assets
on par. The company’s wealth is not
the wealth of any individual, but it
represents the accumulated savings of
a large number of persons.

An sttempt was made to show that
only a few big persons are interested
in these companies or that there are
not a large number of persons who
are interested in the companies. It is
not so. Shri Masani cited some
figures yesterday. I have got a table
which shows that in respect of 54
companies there are about 3,30,000
shareholders whose individual hold-
ing is less than Rs. 10,000 each.
Therefore, it is not a question of a
few individuals. My friend, Shri
Raju, yesterday suggested that there
are some rich people who disguise
their wealth in the form of companies
and somehow, or other escape taxa-
tion. It is difficult to deal with this
kind of argument in the absence of
proper particulars. I do not know
how many such cases are there and
whether it is not possible to tackle
them in some other manner.

But the objection against taxation
of companies is this that the whole
wealth is employed for productive
purposes. It has been said that we
are taxing companies because it
would yield a good deal of amount
by way of revenue, say about Rs. 9
crores. Now, the amount is reduced
by about Rs. 8 crores. Still it would
yield about Rs. 6 crores. But ¥
thonught that industrial expansion in
the private sector was also a part of
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the Plan. Money is, of course, need-
ed. for putting through the Plan; but
industrial development in the private
soctor is also a part of the Plan. Let
us not minimise the importance of
capital required for this industrial
davelopment.

It is said that about Rs. 720 crores
has to be invested in the large-scale
industries under th¢ next Five Year
Plan. Out of this sum of Rs. 720
crores, about Rs. 570 is to be in new
investments and the balance on
modernisation and rehabilitation of
industries. Therefore, whatever
amount you are going to take away
by taxing companies would reduce
the amount available for industrial
expansion in the private sector. This
is the argument why we thought that
companies should altogether be
exempted. There is the additional
argument about double taxation.
Personally, I feel that you cannot
avoid this result. In fact, you are
taxing twice; once in the hands of
the company; again in the hands of
the individual shareholders.

Under this Bill, an undivided Hindu
family has to be assessed as a unit.
But, when we come to find the net
wealth of a coparcener, his share in
the joint Hindu family property 1s to
be excluded. Likewise, here also, the
total wealth remamns the same. It
does not change hands; it lies where
it was but still we are taxing it in the
hand of individual ownmers.

Then my friends Shri Masani and
Dr. Krishnaswami say that the over-
all taxation should not exceed 100 per
cent of the total income. And, in
this connection, it is said that the
presumption underlying this tax is
this that 1t should come out of the
income of the wealth and it should
not fall on the capital. Reference has
been made to Mr. Kaldor's writings.
This is one view.

I think Mr. Kaldor took a very
mild view of the position. He was,
perhaps, afraid of the opposition his
recommendations may meet with. But,
there is the other view also that an
annual wealth tax might £3]1 on capi-
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tal also and, in this oconnection, 1
want to read out a passage from Mr.
Crosland’s book. In the chapter on
The Distribution of Wealth’, mainly
based on Mr. Kaldor's recent fiscal
writings, he says:—

“The possibility of an annual
tax on capital, which would be
in the nature of a small conti-
nuous capital levy, has been
curiously little discussed by socia-
lists, or even economists.”

Then, he proceeds to say:

“In what little discussion there
has been, the writers have usual-
ly assumed that anything called
an annual capital or property tax
would have very moderate rates,
and would in practice, however
assessed, be normally paid out of

income. This could not be so
today.”

I want to emphasise this. Then he
says:

“At present rates of surtax,
even exceedingly modest rates of
capital tax would quickly raise
the total tax burden to above 20s.
in the pound; and on all larger
incomes the tax would necessarily
be paid out of capital.”

Then, he proceeds:

“And, of course, if the object is
to influence the distribution of
property, the tax would make no
sense unless it fell on capital.
Previous discussions, which have
assumed payment out of current
income, therefore, offer Lttle
help."

Therefore, some writers have con-
ceded that this tax might fall on the
capital and it has got to be paid oul
of capital.

13 hrs.

Then, Siyr, there are other friends
who thought that by making conces-
sions in favour of certain classes of
companies, and exempting certain
assets from net wealth, the Bill has
been watered down. Let me gquote.
their actual words.



10691 Wealth Tax Bill

{Shri Nathwani]

My hon, friends Shri Ram Sabhag
Singh and Mr. Malkote say that these
exemptions have so greatly reduced
the scope of the Bill that it may
hardly be expected to fulfil the desir-
ed objectives. Mr. Achaw Singh says
that if the Bill is accepted, the entire
purpose of it will be defeated. Mr.
Kar and Mr. Menon say: “As a result
of these amendments, the Bill would
become virtually infructuous.” Why
do they cry like this? Because they
say that the annual yield would be
substantially reduced. The hon. the
Finance Minister said that the reduc-
tion would be of the order of about
Rs. 3 crores. My hon. friend Mr. Xar
was at pains yesterday to explain
that the net loss would be about 50
per cent. Even assuming for the sake
of argument that the net yield would
be reduced, that is no reason to say
that the objective of the Bill would
be defeated or that it has become
infructuous. They say so, because
they take a very narrow view of the
provisions of this Bill. They look at
it simply from the annual yield of
revenue, but forget the wider objec-
tive of the Bill.

As the Finance Minister has again
and again stated, the objective of the
Bill is to broad-base the whole tax
structure and to have it as a part of
one integrated scheme so that in
times of stress or difficulty it can be
stretched for a temporary period.
This is a great advantage. Secondly,
it would also serve to check tax eva-
sion to some extent; and certainly
there is one more aspect of the mat-
ter that this tax would tend to mobi-
lise any unproductive wealth into
productive channels.

Lastly, we are not to forget its
psychological effect. Somg friends
say that its objective is to bring about
a socialist or egalitarian society and
this will be defeated by the amend-
ments. Even if these amendments
were not to be incorporated, still this
tax by itsel? is not intended to bring
and will not bring any egalitarian or
socialist pattern of society. Let us be
clear about that. But there would be

20 AUGUST 1057

Wealth Tax Bill ro6g2

one psychological effect and from
that point of view this Bill has fits
utility. What is the test of an egali-
tarian society? Not merely equality
of wealth, but a feeling of jusiness
and contentment that it spreads
among its members. This measure is
likely to create a sense of contentment
amongst the people who will not
grudge the few rich their wealth,
provided the latter pay this tax pro-
perly.

I want to say something about
exemption of palaces of rulers and
also their jewellery. It was asked by
Mrs. Ray and some other Members
yesterday as to why the Select Com-
mittee has introduced this exemption.
As a member of the Select Commit-
tee I feel it my duty to answer that
question. I agree with Pandit Bhar-
gava and the Finance Minister that
there is nothing in the Constitution
or even in the covenants which enjain
this House to grant this; but there is
no reason why we should not classify
them separately and give preferen-
tial treatment if there are other rea-
sons Such reasons are to be found
in the past history of the rulers, the
way they surrendered their sovereign~
ty, the assurance which has been
given to uphold their dignity and
prestige and lastly the character of
the property which is sought to be
exempted. These are huge costly
palaces. There is no market for
them. It is not alienable; it cannot be
transferred by the rulers. Lastly I
would say a word. Most of the
Members seem to be unaware of the
fact that we are not trying for the
first time to give them a preferential
treatment of this nature. Because, I
find that for the purpose of calculat-
ing their income-tax, the annual
letting value of such palaces {is
exempted from income under a con-
cession given under the Indian
Income-tax Act. This concession is
there for the last seven or eight years.
We are not creating a precedent. It is
already there. We are merely fol-
lowing it.

There are some other points om
which if‘I get a chance I would ke
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to speak when the clause by clause
discussion takes place. But I hope
that the Bill as it has come before us
is not the last word. In the light of
experience which we are likely to get
it may be revised and I Nope and
trust that in the light of that experi-
ence, suitable amendments, either
way, will be brought about.

Mr. Speaker: Shri Narayanankutty
Menon. I am sorry there is no time
for other Members to take part in the
General Discussion. However, 1
shall call them on clause-by-clause
discussion. On clause 2, definition
clause, they can say whatever they
want to.

Shri Feroze Gandhi (Ra: Bareli):
Preference should be given to Mem-
bers who were not members of the
Select Committee.

Mr. Speaker: That has been done.
As far as possible, opportunity has
been given to one representative
from each Group. Of course larger
number of persons from the Congress
Party have spoken because of the
strength of that Party.

Sh:i Dasappa (Bangalorej: We
shall be as brief as possible.

Mr. Speaker: I am not referring to
the question of relevancy. On clauses
1 and 2 hon Members may say all
that they want to say on the Bill

Shri Narayanankutty Menon
(Mukandapuram): Mr. Speaker, when
we are discussing this Bill as it has
emerged from the Select Committee,
I wish to bring back a hit of the
memory of this House to the day on
which the hon. the Finance Minister
amidst the fanfare of trumpets and
proclamations announced in this
House that he was going to bring
forward a Wealth Tax and Expendi-
ture Tax Bill. It was a time, Sir,
when at the end of the first Five Year
Plan he was not able to show to the
common people that there was any
substantial increase in thelr standard
of living. In fact during the Plan
period he had consciously for the fin-
ancing of the Plan every year been
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increasing the excise duties on the
common requirements of the people
with the result that the standard of
living of the lower income group hu
been steadily falling.

Not having the courage to come
with a Budget which again shoots the
cost of living of the common people
on account of the excise duties impos~
ed in his Budget, he wanted to camou-
flage the increasing excise duties
which he was going to announce to
the House on the 16th May, and
therefore as a matter of consolation:
“Look here, we are going to have
heavy taxes on the wealthy people
and people with fabulous income and
we are going to get all the money
from their vaults. Therefore, we are
having an equitable basis of taxation
as a pre-condition to the socialist
pattern of society where the common
people will be asked to pay the tax
along with the rich and also wealthy.”

This Bill has now gone through the
laborious process of the Select Com-
mittee and certain changes, very vital
changes on the basic principles of the
Bill have been introduced. Even
when this Bill was brought forward,
we on this side of the House did not
consider 1t important from the reve-
nue pomnt of view, because at the
most the total revenue that the Bill
was supposed to bring to the exche~
quer was a neghgible amount of
Rs. 15 crores.

As far as we are concerned, we
welcomed this Bill because after such
a long time of increase In excise
duties and taxation which affect the
common people in this country, cer-
tainly it was a relief in the morale of
the common man to participate in the
Plan, now that the Government has
come down at least to touch the outer
outskirts of the wealthy people in
this country.

But the trials and tribulations
which this small Bill has undergone
in the Select Committee and also
outside in the country, and the attack
that we have seen on the provisions
of this Bill when it has come before
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this House, compel us to imagine or
ask ourselves in which position we
have come at this time of the Plan.

The purpose of the Bill, ae it origi-
nally stood when it was introduced in
the House, was to touch the income
of a man having Rs. 2 lakhs wealth
a year. As a result of the changes
that the Bill has undergone in the
Select Committee, ultimately, in
actual calculat:on it has come to this
that the provisions of this taxation
measure shall not affect anybody who
has got a wealth of Rs. 5 lakhs.

Coming to a broad calculation, cal-
culating at the rate of 6 per cent—a
person may manage to get even
unearned income upon his wealth—a
man having a wealth of Rs. 5 lakhs
can easily make Rs. 36,000 a year.
What this Bill provides for is that for
every additional Rs. 1 lakh above
Rs. 5 lakhs he will have to pay a
revenue of Rs. 600 to the exchequer.
When a man having an income of
Rs. 36,000 in India today is asked by
this House to pay a revenue of Rs. 500
a year, and when we find such a lot
of loud cries from both inside and
outside this House—my friend Shri
Nathwani has put in very ridiculous
terms our dissenting notes as a ‘cry’—
what shall we tell a common man
who has been asked to pay excise
duties as a result of which his cost of
hving has very easily gone up _by
5 per cent? What shall be the equity,
the equanimity of taxation that this
House is legislating today?

Look at the great exemptions that
have been granted. Much has been
said about the exemptions, and the
Finance Minister himself took the
entire responsibility of introducing the
amendments and allowing himself to
be a party to get the exemptions
passed. The most important of the
exemption, on which much has been
said by many friends on this side, is
the exemption upon the palaces of
princes and the great jewellery inside
the palaces of the princes. Yesterday,
when my friend Shri Bimal Ghose
made A point out of this that this
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exemption in the present context was
quite unwarrantéd, the hon. Finance
Minister was very quick to get up
and give him a reminder: ‘Let my
friend re-read the provisions of arti-
cles 362 and 363”. It has become a
custom with the Finance Minister to
engage in certain diatribes of kinder-
garten economics when economic pro-
blems come before this House. But,
yesterday he took a step further and
asked my friend to re-read the arti-
cles 362 and 363.

The Finance Minister now says that
it is because of the guarantee that is
contained in articles 362 and 363 that
he has put in the provision granting
exemptions to the palaces of princes
and their jewellery, and this House
1s helpless to tax the palaces and the
jewellery Taking the clue from the
Finance Minister, taking humbly the
advice that he gave to my friend Shri
Ghose, 1 have re-read the provisions
of articles 362 and 363 yesterday. But
my humble submission before this
House is, if the Finance Minister
today, on the floor of this House,
takes a bit more trouble and common
intelligence he will understand that
articles 362 and 363 do not in any
way refer to palaces and jewellery of
the princes If at all any reference
ts made there, it is to the income of
the princes. As I deliberately want
to clear that point, I am reading out,
to the benefit of the House and as a
reminder to the House, the provisions
of article 362, on which the Finance
Minister yesterday relied that a
guarantee has been given by the
Constitution for the palaces and
Jewellery of the princes. Article 362
reads:

“In the exercise of the power
of Parliament or of the Legisla-
ture of a State to make laws or
in the exercise of the executive
power of the Union or of a State,
due regard shall be had to the
guarantee or assurance given
under any such covenant or
agreement as is referred to in
article 291 with respect to the
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personal rights, privileges and
dignities of the Ruler of an Indian
State.”

And, what are the rights that are
guaranteed under article 2017 The
privileges that have been guaranteed
under article 291 are:

“Where under any covenant or
agreement entered into by the
Ruler of any Indian State before
the commencement of this Con-
stitution, the payment of any
sums, free of tax, has been
guaranteed or assured by the
Government of the Dominion of
India to any Ruler of such State
as privy purse—

(a) such sums shall be charg-
ed on, and paid out of, the Con-
solidated Fund of India; and

(b) the sums so paid to any
Ruler shall be exempt from all
taxes on income.”

We fail to understand where the
guarantee is given. We are not big
lawyers as the advisers of the Gov-
ernment. But, a simple reading of
the provisions, and even a high
intrinsic and forensic interpretation
of the provisions will not tell anyone
that the house which they inherited
from the past, the jewellery which
they have inherited as heirlooms in
the past, the crores of rupees invest-
ed in them shall be interpreted as
income of the princes after this Bill
has been passed.

{ am pointing this particular provi-
gion alone just to remind the House
the way in which the Finance Minis-
ter is out to defend whatever has
been done, and also to absolve the
entire responsibility that he has taken
in whittling down the Bill in the
Select Committee. Shri B. S. Murthy,
1 may refer him by name, yesterday
made a very pertinent remark that
the Select Committee has betrayed
the trust that this House has placed
in the Select Committee. I entirely
agree with my friend with the modi-
flcation that the majority of the
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Sg]ect Cammittee has done as he has
said before the Houge yesterday.

Insidg India, when the national per
cgpite income of the common man is
very low, when much tears have been
shed in the name of the common man
from the other side and everybody
had to say much about him, is it too
much for us to say that a man who
has got a wealth of Rs. & lakhs, an
income of Rs. 36,000 a year, an income
of Rs. 3000 a month should pay
Rs. 500 a year so that the Plan that
he has undertaken, for the execution
of which the Finance Minister “takes
the monopoly responsibility, is pro-
ceeded with and finalised?

I wish to point oyt to the House the
excise duties which they were levying
every year since the year 1948 to the
year 1957 to show how the colossal
increase in the excise duties strike
upon the barest mimimum necessities
of the common man. In 1948 the
duty on kerosene was 0'2 per cent.
‘while in the year 1957 it has come up
to 3-16 per cent., an increase of almost
1400 per cent. In 1948 the duty on
sugar was 647 per cent. and in the
year 1857 1t has come to 36°45 per
cent an increase of 600 per cent. On
cotton cloth it was 0-87 per cent and
in 1857 it s 72 per cent, an
increase of almost 8500 per cent.
With the other excise duties and the
burden that he has put upon the
common man in terms of increase in
ratlway fares and the consequent
mncrease in prices all over the coun-
try, he is not prepared, and he sheds
his tears when a small little thing out
of this colossal wealth is taken in the
name of the Plan,

I have only to submit that not oni;
the Finance Minister has taken away
Rs. 3 crores by means of his amend-
ments in the Select Committee—Rs. 3
crores compared to the total outlay
of the Plan may be an insignificant
amount, but by taking away Rs. 8
crores by way of concessions to the
princes and higher income group per-
sons—he has also taken away the
entire goodwill of the comman people
and their faith in the Plan.
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[Shri Narayanankutty Menon]

1 will conclude, Sir, by making a
reference to the phraseology that the
hon. Finance Minister uzed yesterday.
When he spoke about the Plan yes-
terday, he was throwing a wild alle-
gation on this side, saying that we
are saboteurs and we are enemies of
the Plan. 1 wish to remind him that
not for any time since the Plan has
begun we have been accused or any-
one mcluding the other gside has
accused that we have ever been the
enemies of the Plan. As a party,
coming as we do from the working
classes, we have been the first to wei-
come the Plan because they say that
this is 8 socialist plan. But I wish fo
remind the hon. Minister that the
enemies are inside the hull of their

own ship.

Yesterday, a Member from Rajas-
than was speaking and he was lamen-
ting over the fact that an exemption
has been given to losing companies.
From that side, theretore, speaks the
monopoly capital which does not wish
to have an exemption for losing com-
panies. They have always followed
the law that when the companies lose,
the monopolists will swallow the
logsing companies and the State shall
not come to the aid of them. An hon,
Member from this side of the House
said yesterday that we are investing
money and upon the investment of
this money, it you are going to tax
more and more, the incentive to
investment will be lost and, therefore,
through that loss, the national service
is also gone. Not at anytime in the
course of history have the people who
have got wealth to invest said that
“we are investing for the sake of the
people”. But we have seen an illus-
tration of the investment. They invest
their capital in order to make more
and more profits, the profits that we
have seen for the last flve years.

Therefore, if the Finanle Minister
really wants to find out the enemlies
of the Plan, the first man he will have
to look td is himself, because, at least
in this instance, he has iaken three

29 AUGUST 1997

Wealth Tax Bill 1B70e

crores of rupees out of the comomn
exchequer and has handed them over
to those who could afford, and W that
extent, ‘and similar other extents, he
hes deprived the Five Year Plan and
along with that, he has taken away
the tremendous amount of confidence
and goodwill the common pecple had
in the Government in executing the
Plan as a socialist plan and as & plan
for the people.

The Minister of Finance (Shri T. T.
Krishnamachari): Mr. Speaker, Sir,
it would not be correct or proper for
me to characterise the speeches made
on the floor -of this House in respect
of this Bill, but I might, in ail humi-
lity, draw the attention of the House
and undoubtedly to the wider public
outside, to the extireme difference in
points of view that came out of these
discussions. Luckily, Sir, whether
rightly or wrongly, the Select Com-
mittee had made certain alterations,
and thereby it has relieved me of
one responsibility. I have been
relieved of the responsibility
for the original sin, namely, of having
conceived this wealth-tax. More or
less, the House has accepted that
wealth-tax is all right. There have
been views that the changes made by
the Select Commitice on the wealth-
tax are not right or the changes that
the Select Committee has made are
inadeguate and that it should have
made more changes. From that pomnt
of view, the discussion has been re-
vealing.

1 have tried, though very unconvin-
cingly so far as my hon. friend Shri
Narayanankutty Menon is concerned,
to maintain the position that, subject
to certain alterations which I had my-
self suggested as being necessary, 1
prefer the original text. As I said
vesterday, it would be wrong on my
part . .

Shri B. 8. Murthy (Kakinada-Re-
served-Sch. Castes):....to have yield-
ed to the pressure of the Select Com-
mittee,
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Shri T. T. Krishanamachari: The
hon. Member is tryir- to put words
into the mouth of & person whom he
knows for a long time. It would have
been wrong on my part to shift the
responsibility which undoubtedly be-
longs to me and undoubtedly rests on
my shoulders, onto the Select Com-
mittee or any section thereof. It
would be completely wrong. That s
why, when my hon. friend, Shri
Pande yesterday tried to say some-
thing about the Select Committee, I
said the Select Committee was not res-
ponsible. I as a person who has asked
this House to consider the motion, and
not having appended any Minute of
Dissent, stand completely committed
to the recommendations of the Select
Committee. My perscnal opinions in
the matter are of no consequence,
because today 1 am only a Member of
the Government who hag been on the
Select Committee and who has the
responsibility for seeing that the
Select Committee’s recommendations
are accepied by the House to the ex-
tent that any person has to accept
these recommendations, Therefore, my
hon. friend on that side would for-
give me if I am not making my posi-
tion very clear, because, indrvidually,
—I 8till maintain 1 am an individual
—1 have certain views. But those
views just pale into the shade ag I am
representing today the collective
views and decisions of the Select
Committee. But having accepted that
position, I am in that unenviable
position of being in between two
sectors.

You know, Mr. Speaker, my langu-
age though you do not belong to my
State. You recognise a musical instru-
ment which is played with two
hands.

Mr. Speaker: The drum.

Shri T. T. Krishnamachari: There
are variations of it in each case. A
man plays on it with two hands and
occasionally he plays with the stick
in one hand and just with the fingers
on the other. I think I am more like
the drummer who used to accompany
the piper and here are my friends
who use the stick But today, the
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drum is on the one side and the other
people use their fingers fairly sharp-
ly 2o that it resounds and produces a
noise. In a way it is good, but it does
not produce music, because they pro-
duce discordant notes and because the
two hands do not kmdw how to synch-
ronise. Anybody who has watched the
drummer would find out how difficult
it is for him to synchronise, when the
two hands do one thing and try to
produce music simultaneously which
we cannot do. The two hands fbllow
in the same way. So, from that point
of view I think the discardant ele-
ments taught themselves to synchro-
nise the sound. It might happen.
Often times it is found....

Shri Prabhat Kar (Hooghly): You
could have given us proper music and
a musical note by not taking this side
or that side.

Shri T. T. Krishnamachari: Well,
Shri Prabhat Kar will excuse me if I
tell him that when I was about 12
years old, I had to stop studies in one
class for three years because they
would not permit me to take the exa-
mination. One of my parents said that
I should learn some music, while the
other parent said, ‘No, my son will
get ruined”. 1 am afraid it was my
father who was right and the mother
who was wrong. Then, I might be
able to teach you how to produce
noise that is not discordant. Anyway,
that is by the way.

The position therefore falls into
this. The hon. Members on this gide
have given me very valuable support,
notwithstanding  certain remarks
which were by the way, in sustaining
the provisions of the Bill as it has
emerged out of the Select Committee.
1 am very grateful particularly to my
friend who started off the debate yes-
terday, kicked the ball, so to say,—
Shri Naushir Bharucha—to whom 1
was listening all the time even though
1 was not here, for the very discrimi-
nating support that he gave. Altoge-
ther 1 think I have a lot $0 thank hon,
Members for, who not merely sup-
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ported those provisions of the Bill
which are being objected to by other
gections but who gave suggestions
also, I think one would have under-
stood the position of the Select Com-
mittee. No Select’Committee can say,
*This is the last word”. We have to
compromise, but I do not say that hon.
Members should not hold views
which they hold in this particular
matter.

If Shri Bharucha had raised a num-
ber of valuable points, 1 think they
are points which have to be consider-
ed in the course of implementation of
the Bill. I think one hon. Member-—I
think it was Shri Nathwani—mention-
ed that it is not the last word for
bringing some taxation which in one
sense is new. It has to be scrutinised
from time to time. I think I can give
this assurance on behalf of Govern-
ment that we shall keep the House
informed regarding the process of the
collection of this tax. The House, I
hope, will scrutinise the rules that we
make for the collection of this tax
and offer their comments, whether
by means of resolutions or even by
means of expression of their personal
opinions We will watch the working
if we find that revenue consider-
ations have been given somewhat less-
er importance than what should have
been, other things being equal, I think
we can rectify it and remedy the de-
fect.

The suggestion made by Mr. Bharu-
cha in regard to valuation by rough
and ready considerations i1s good. We
have rough and ready reference to-
day. That is why the Select Commit-
tee at one time thought that this ques-
tion of appointing a valuer should be
at an earlier stage and not at the flnal
stage. But they changed their mind
afterwards. Very often rough and
ready considerations, which would
decide & particular value, might be
accepted both by the assessee and by
the department Only where the
amount involved is very heavy that
you have to get two values.
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My hon. friend, Pandit Thakur Das
Bhargava, spoke very exhaustively
about this Bill. There are a number
of aspects which he mentioned, with
which I am afraid I am unable to
agree for the reason that it will fur-
ther whittle down the Bill. For ins-
tance, he said he wanted a further
taxation in the matter of jewellery.
He felt that Rs. 2 lakhs was rather
low. I can tell the House that I was
trying with the idea between Rs, 1
lakh and Rs 2 lakhs for a very long
time. It is certainly because that it is
& new enactment that I gave wup
Rs. 1 lakh. I thunk it is good; I would
rather have Rs. 2 lakhs, or even
Rs. 2§ lakhs, as some hon. Members
wanted, That would be better. A high-
er figure is perhaps called for it the
exemptions are taken away but we
cannot have both.

The question of double taxation was
raised by Pandit Bhargava. He might
as well sleep with it now. I do not
know; as far as 1 am concerned, I do
not think there is any particular prin-
ciple 1n regard to double taxation It
is a principle that has been trotted
out as a.matter of convenience. In
fact, the interests that are affected
say that this is double taxation. I may
point out that excise duties are
double, triple, quadruple and multi-
ple taxation and everybody, rich or
peoor, pays them. They are duties
which everybody who consumes these
articles, what are called ‘necessities’
and luxuries, has to pay. It is gener-
ally accepted today, the cry from the
various States to lay is, “We will drop
sales-tax and we will have excise
duty. That is a better way of collect-
ing tax and there is no question of
evasion” Therefore, I don’t think the
question of double taxation as a prin-

-ciple is worth labouring about.

Maybe that the tax element in a
company is not refundable. Of course,
the question of refund is there in re-
gard to income-tax. Hon. Members
have missed one point in regard to
the Finance Bill, which they have
approved of, that the refundahle ele-
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ment of taxation on companies has
beent increased from 25 naye paise to
50 maye paize. So moch so, I will sug-
gest in all hamility that the half per
cent taxsation, even assuming there is
reduction in the dividend, because the
company pays thizs tax, though it is
not likely, is more than compensated
by the increase in the refundable ele-
ment. If a shareholder does not pay
income-tax of more than 25 naye
puise, then he is going to get a re-
tund of something more than what
normally he would have got—=30 naye
paise instead of 25 naye paise. That,
1 maintain, amply compensates, if a
person will take the refund of income-
tax. Sometimes, if it is a refund of
Rs. 20 or Rs. 30, people do not bother,
But if a person lives mainly on equity
income, he calculates how much he
gets as refund of income-tax. I will
give you a real instance, where a
particular person gets about Rs. 6,200
by way of equity income and that
person was able to get refund all
along of more than a thousand rupees
by way of refund of income-tax on
the shares. That will now in-
crease straightaway by another 20
per cent and that will more than com-
pensate any diminution in dividend,
assuming the company reduces the
dividend, which is not at all likely.

It 1s again for that reason that I
have introduced the concession, name-
ly, T have raised the unearned income
limit from Rs 7,500 to Rs. 8,000, pro-
vided that Rs. 1,500 is covered by
return from equity mnvestment. That
is to say, we are prepared to give
Rs 1,500 free area from the imposi-
tion of the surcharge which unearned
income hears now for a small share-
holder or a medium-sized share-
holder. So, I would humbly submit
that this plea of doubie taxation has
really no particular basis, in view of
the very many concessions offered and
in view of the fact that basically tne
refundable element in the income-
tax paid on the company's dividend is
now increased by § naye paise in the
rupee.

Panydt PBhargava suggested that
merely because article 50 of the Con-
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stitution lay¥ down that the State
shall take steps to separate the judi-
ciary from the executive, 1 ought
streightaway to maeke an innovation
here and allow the Appellate Assis-
tant Commissioner to be subject to
the control of a High Court. Which
High Court? I do not follow demar-
cating myself, in this matter. We
follow the demarcation in area and
the work-load and the return that we
get. Pandit Bhargava will agree with
me; that is a thing which I am unable
to understand.

There is a general claim made that
& dwelling house should be exempted
everywhere not merely in the rural
areas and not merely for the princes.
It will amount to a érop of anything
between Rs. 14 and Rs. 2 crores. It is
also very difficult to say what portion
the man will let out and how much
he is keeping. Revenue considera-
tions, more than anything else, pre-
vent this exemption from being
given.

My hon. friend, Shrimati ZRenuka
Ray complained about the whittling
down, I have already mentioned that
whatever may be our personal opinion
in this matter, 1 think we should con-
cede that in the case of a new en-
actment which we are working, we
ought to give it a trial. If it is some-
thing which makes it a complete bar,
I quite agree that we have to drop
it. In fact, that is my view. Some hon.
Member said that I have mentioned
that if the tax on the companjes 18
taken out, I would much prefer to
drop the wealth-tax. That is my view.
There is no point in setting up an
administration for collecting Rs. 6
crores and the revenue considerations
are paramount. I shall be pleading
for company taxation later on. Any-
way, | am very grateful to her for
her support.

Of course, there are other locopholes
to be plugged. We will look into them.
As I have said, we have made a new
and 1 think it is much better for us
to wait and watch how it works foe
a period of one year, because nothing
much is lost in a perivd of one year.
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My friend, Mr. Murthy, feels the
game way as I have felt sometime
back, until this burden of office came
to me. Really in spite of the things
that I sometimes say, I am inclined
to say that until somebody provokes
me, I am a very tame person. I think
in course of time, Mr. Murthy will
have an opportunity of getting tam-
ed hike myself. He dealt with the
privy purses, with which I shall deal
presently. I do not want hon. Mem-
bers to feel that I have not taken the
points they have made. With regard
to Mr. Masani and Mr. Ghose, I shall
leave them presently, and so also Mr.
Morarka. I am very grateful to my
colleague in the Select Committee,
Shri Heda, for having prevented me
from being the sole defender of the
Select Committee’s work and for hav-
ing taken a share in the burden.

One peint I might well dispose of
now, that is, the point made by Shri
Narayanankutty Menon. I challenged
Shri Bimal Ghose to re-read article
362. He said that he has read it. I
find no justification for my asking any
hon. Member to read a particular
article. I will read the article for the
benefit of the House. May be, my
enunciation may be slightly different
from that of Shri Narayanankutty
Menon. Article 362 says:

“In the exercise of the power
of Parliament or of the legislature
of a State to make laws or in the
exercise of the executive power
of the Union or of a State, due
regard shall be had to the guaran-
tee or assurance given under any
such covenant or agreement as is
referred to in article 281 with
respect to the ©personal rights,
privileges and dignities of the
Ruler of an Indian State.”

It 1s a matter of construction. Shri
Narayanankutty Menon is a lawyer.
Reference to article 29 is qualified by
the guarantee or assurance given
under such covenant or agreement
The provisions of article 281 have no
application at all, It is referred to only
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because it also refers to guarantees
and assurances given under covenants
or agreements, in respect of personal
rights and s0 on. If he understands
the distinction, reference to article
291 or to the provisions and wording
of article 281 is merely to draw atten-
tion to the fact that there are certain
covenants and assurances given to the
princes as a result of which certain
rights have been guaranteed. Then,
he will find that article 362 is preg-
nant with larger meaning than what
he seeks to put in there.

Reference to article 363 has merely
been made by me to draw the atten-
tion of the House. While the Consti-
tution has asked the legislature of a
State and Parliament to give due
attention to guarantees and assurances
contained in covenants in regard to
rights, privileges, etc, it has, at the
same time taken away the right of
the princes to get these guarantees
and assurances embodied in the cove-
nants interpreted by a court of law.
The jurisdiction of the Supreme
Court has been taken away so far asg
these covenants are concerned Whe-
ther article 362 follows article 363 or
article 363 is there because we have
given certain assurances in regard to
article 363 is a matter of dichotomy
which I think we need not go into.
They are closely related. Having en-
joined on Parliament to do a particu-
lar thing, to take into account certain
facts, we say that the determination
of rights under these facts shall be
taken away from the purview of the
court because it has been vested in
Parliament. The moral conscience of
Parliament has got to support any
undertaking given by the Govern-
ment and any assurance given by the
Government. Therefore, it is super-
fluous,, it is unnecessary, dangerous to
allow the Supreme Court to interpret
these covenants and the obligations of
this Government in regard to these
covenants.

So far as the covenants are con-
cerned, if there is any specific provi-
sion 1n article 363, international law
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will play its,own part. Shri Narayanan-
kutty Menon has not read article 362
patiently. Because, if he had read, an
intelligent lawyer as he is, he will
know that reference to article 291 is
incidental. It is not fundamental. It
only refers to article 291-in order -to
draw the attention of Parliament and
legislature to the assurances and
guarantees given under. covenants.

Shri Narayanankutty Menon: I read
patiently, but not with the Finance
Minister’s preconception.

Shri T. T. Krishnamachari: Unfortu-
nately, the trouble about it is, the
world conceived me earlier. After ail,
we all think it is not human beings
that conceive us. Somebody determines
how we are conceived and that person
has determined that I should be con-
ceived earlier than Shri Narayanan-
kutty Menon.

Unfortunately I happen to be parti-
ceps criminis in the production of this
document. I played a very large part—
I am not claiming it in a spirit of
bravado-—in regard to putting restric-
tions on the rights and privileges, in
regard to the wording of article 291,
in regard to articles 361, 363 and in
regard to the definition of Ruler. The
Drafting Committee of which I was a
member had played a very ijpportant
part. I think some of these were
written out by me to the dictation of
somebody else. I have been intimately
_connected with it.

Shri Narayanankutty Menon: You
were not the Finance Minister.

Shri T. T. Krishnamachari: No. I
was an ordinary Member like Shri
Narayanankutty Menon, but very
hardworking.

Shri Bimal Ghose: Shri Narayanan-
kutty - Menon is very hardworking too.
I hope in time he will become the
Finance Minister.

Shri T. T. Krishnamachari: I hope
he does. I hope he changes over and
comes over here. Nobody would be
pleased more than me when I am gone
from this world if I can possibly see

29 AUGUST 1957

Wealth Tax Bill 10710

Shri Narayanankutty Menon is a re-
formed person and the Finance Minis-
ter of India.

Shri Bimal Ghose (Barrackpore):
The only thing is he should be living
then.

Shri T. T. Krishnamachari: I don’t

think that that calamity will occur.
o=

The position is this. The reason why
the Select Committee . considered it
was because article 362 was brought
to their notice. That is why they felt
that the rights, dignity and the privi-
leges of a prince entitle him to have
one house which goes along with the
maintenance of his dignity, I suppose.

So far as jewellery is concerned, it
is hedged by a number of considera-
tions. I do not know if the princes
would like to take advantage of this
concession. They may like to pay half
a per cent. or one per cent, as the
case may be on the jewellery and keep
to themselves the right to sell that
jewellery if they chose to do so. I do
not think that the Wealth Tax Act
can prevent it unless that is prevented
by some other agreement. If that
supervenes, if the Wealth Tax Act
makes them pay the wealth-tax, it will
be doing something which is wholly
wrong. If there is no such agreement
like that in force, I think the princes
will elect to claim it as personal pro-
perty, and pay the wealth-tax. I do
not think we need labour the point
of that concession. The concession if it
is-sanctified by law, has to be sanctified
by the Wealth Tax Act. If the con-
cession is not so sanctified, I am sure,
the princes will elect to call it their
personal property, sell it, pay the tax
and put it to productive uses. I have
no doubt about it. I think we need
not labour about it.

In any event, I do not think it has
detracted from revenue considerations,
because I have not been able to eva-
luate the total amount that I would
get from the princes. I have not been
able to evaluate, at the time when I
framed this particular Bill, what I wil)
get from them. Therefore, they were

/
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out of my consideration in estimating
the revenue. That is why I have men-
tioned that there are some cushions
sti]ll. Revenue considerations have not
suffered by reason of these two con-
cessions. One concession, I humbly
submit, Parhament must take into con-
sideration. The other concession is
really a matter of convenience, If the
law prevents a person from seiling,
even without- this provision, he can
say, it IS not my property, you prevent
me from selling, you cannot levy the
tax. If, on the other hand, nothing
prevents them from so doing, they will
choose to make it their own property
and they wililbay you the tax.

Shrimatt Renuka Ray (Malda):
What is this protection to heirloom
jewellery? Why 1s it protected?

Shri T. T. Krishnamachari: Hon.
Member will see that if it is heirloom
jewellery which has been listed and
where it is said that it is not the per-
sonal property of the Ruler, but it is
the property of the State, I do not
think I have a right to collect the
wealth-tax. The man has no posses-
sion of it. Very many provisions of the
Act prevent me from collecting wealth
tax on any property where the person
has got no absolute discretion in regard
tc the utilisation of the income from
that property. If 1 take away that
right, the provisions of the Act are
not detracted. On the other hand, the
position is nebulous. If they are in a
position to sell it, I am sure they will
elect to claim it ag their property. pay
the tax and then sell.

I now come to the question of taxa-
tion on compantes. A lot of arguments
were put forward by many hon. Mem-
bers. 1 must say that Shri Bimal Ghose
hes put me in debt by defending this
particular imposition, and I am very
grateful to him for that. The question
of a new personality has been import-
ed-—the collective wealth of the people
and so on—and it is stated that wealth
tax on companies is not levied else-
where. I think there are some forms
f taxation of company’s wealth even
v American States. As I said, so far
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as the majority of the small share-
holders are concerned, the concession
that has been given to them more
than compensates any posgible loss by
way of diminution in dividends. My
hon. friend—I do not remember his
name—said about the depreciation in
the value of the shares. Well, that is
a question of market. If the shares
are depreciated, our wealth tax will
also be depreciated. But I do feel, as
I sa:d before, that with the particular
composition of companies in this coun-
try, with the large amount of control
with particular groups, it would not be
possible for me to eliminate companies
and go on levying it on the individual.
After all, it would be the individuals,
who have a wealth of 2-5 lakhs of
rupees, and who would be the largest
number, that would be really owning
these companies and they should not
be eliminated. So, we have made this
provizsion, I don’t think that the con-
cession is anything wrong. The Select
Committee went a little further. I
said: I will give the concession so that
nobody w:ll pay more than 1) per
cent 1n regard to private companies.
The Select Committee has made it
generally applicable to all companies
so that nobody will pay more than 1}
per cent., which is the ceiling that we
have ougselves fixed. So, I don’t think
that there 1s anything wrong in taxing
the companies. The mere fact that in
a few companies we have a large num-
ber of shareholders is not a very
matenial  fact. Considering that,
yestierday 1 had to move an amend-
ment in order to protect and maintain
the identity of a company as a public
company merely because of the fact
that the Life Insurance Corporation or
any Government Corporation, or Gov-
ernment for that matter, acquirea
certain shares in one company and
therefore, less than 50 per cent is
being held by it. The position is that
even in regard to public companies, a
safeguard of that nature had to be
mude yesterday. I had to put it before
the House to safeguard their interests.
There are a large number of puble
companies where there is a near
majority, that is, somewhere near 4%
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per cent. I I hold thet much share
and if I go on purchasing on behald
of the Life Insurance Corporation, the
percentage will become 52 mand the
Corporation will become a private
company, and not a public company.
That is why 1 tell the hon. Members
that public companies are not quite so
common. There may be a large num-
ber of them, and it is a good thing.
Either the shares must be widespread
or the shares must be held by the
provident fund or pension fund of the
future or the Life Insurance Corpora-
tion. It is all good. After all, the Life
Insurance Corporation holds shares on
behalf of the policy-holders. If the
income from these things is larger,
they get about 8 or 9 per cent. Ulti-
mately, a portion of it will go to taxa-
tion and the rest will go to the share-
holder. Quite good. Because, the num-
ber of people that are covered is large
and that is the job that we are trying
to do It does not mean that, in the
present context of events in India,
companies, even public companies, are
held by a majority interests or by a
number of people. It is really a
closed corporation. So, I do not think
there is any necessity for me to spolo-
gize for having insisted on this provi-
sion being got through, and I am
grateful to the Select Committee for
having appreciated the rationale
behind them and for having permit-
ted this provision to be put in the
Bill.

I have to refer to one or two
matters There is the Hindu undivided
family, But before that I shall deal
with the other things. It can't be help-
ed if I am not able to reply to every-
body; otherwise, the discussion be-
comes desultory. Mention has been
made by Dr. Krishnaswami to the
exemption of tools and implements.
Well, the limit can be raised, if that
will serve the purpose, especially for
surgeon’s equipment. But my difficulty
is this. Whether you agree or not, it
is difficult for me to single out any
particular professionr for special treat-
ment because I do not want...

Dr, Krishnaswami: It was only an
itlustration.
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Shri T. T. Krishnamachari: If 1t is
suggested, we can consider that, If the
equipment is used for commercial pur-
pose, then it comes under the purview
of the wealth tax. If the commercial
element is small, well, naturally we
had to find something in the form of
rules, perhaps. If there is any parti-
cular equipment which can only be
used two times or three times or even
ten times a year and the return will

t even barely cover the interest

arges on the eguipment, well, it can
be considered. One particular doctor
or somebody wants to have something.
Supposing there is a new machine
invented for the purpose of measuring
the 1.Q. of an individual. It will be
very valuable and, maybe, many
people would not like to get their 1.Q.
measured. But if a person has, for
some scientific reason, got it, he
has to pay wealth-tax. Since he is not
getting any particular benefit out of
this machine, we may exclude that.
That could be done by a general pro-
vision in the rule. If the hon. Member
will make a suggestion, I am quite
prepared to consider it. But so long as
I limit the benefit to any particular
profession, however good that profes-
sion might be, it would be rather
difficult. We have to have some base
for classification. We cannot do it pro-
fession-wise. It is not something like
industry-wise because a lawyer is us
good a public servant as a doctor and
an architect is a very good person,
and a surveyor even better, and so on
and so forth. A psychiatrist also does
a lot of good. So, it is very difficult
to say that we will give exemption to
this category, excepting perhaps in the
rules, more by way of administrative
exemption or evaluation, rather than
by anything else.

Then there are certain industries
where once a thing is purchased it
cannot be sold or even if it is sold, it
does not get a big value, In the case
of livestock somebody smid: why
should you exclude race-horses? Well,
livestock is livestock. So far as the
question of eliminating horses is con-
cerned, there should be a horse-
breeding industry. It was a flourishing
industry at one time. It is now dying
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and we are purchasing Rs. 50 lakhs
worth of horses for the army. Even it
you work out the life and the value
of race horses, you will find that its
average life is mbout 3-5 years. Sf°’
even If you pay Rs. 80,000, it will
come down very rapidly and some-
times the cost of maintenance of a
horse is very much, so much so thfat
as a business proposition the dis-
advantages might more than ou}:weigh
the advantages you get. That is why
we have stated that livestock should
be excluded. While doing so, I had
also another idea in mind. Some hon.
Members said—I think Pandit Thakur
Das Bhargava also spoke the other
day—something about animal husban-
dry. I could not reply to that because
that is a matter that concerns my
colleague, the Minister for Food and
Agriculture. So far as we are con-
cerned, our hides and skins trade,
which is a very valuable trade, is
dying and it will be dead very soon.
Then, sheep farming is another form
of cattle breeding, a very useful sub-
sidiary to wgriculture. We are not
doing very much about it. Of course,
we are allocating a few crores every
year. But there must be greater con-
centration. My hon. friend is quite
right when he said that there must be
a Ministry or a section for leoking
after animal husbandry. That is why
we thought that this question requires
some consideration. After all, we have
not got animal insurance. It is a wealth
which cannot be preserved for all
time. A man might have a flock of
sheep today. The next day all of them
might die. So, these exemptions do
bear some relation to the actual posi-
tion. Incidentally, horse breeding is a
good thing. These are the various con-
siderations that we had in exempting
all classes of livestock,.

Similarly, some hon. Members had
suggested that we must exempt scienti-
fic instruments and tools for scientific
research. Yes, you can do it. You can
have a specin] classification for acienti-
fic research, though it is not neces-
sary because even a private person
who keeps equipment for purposes of
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research and does not make a profit
would automatjcally be treated as not
having anything very valuable, because
it is not there for purposes of sale or
commercial use. We can accept an
amendment of that nature, but it is
not possible for us to demarcate any
particular profession and make room
for it.

14 hrs,

Mr. Kaldor came in for a lot of
quotation from Shri Morarka. Mr.
Kaldor has no responsibility. If I
accept Mr. Kaldor's view, will
Mr. Kaldor come and defend the posi-
tion here? A young man whec was
working with Mr. Kaldor told me the .
other day that Mr. Xaldor is not very
pleased with these measures. Perhaps
he is not, but Mr. Kaldor has not got
the unenviable responsibility of having
to pilot it through the Select Com-
mittee and to come and answer ques-
tions in this House. So, whatever I do
must have something in it for which
I can provide justification and not
merely quote a book and say: I have
also read a book, and guote from it
as my friend Shri Nathwani was able
to quote from Crossland—though no
socialist will agree he is a good socia-
list, and the review of that particular
book has been almost devastating. The
fact 1s that there 1s really a difference
of approach in these  matters.
Mr Kaldor has broadly indicated that
there is necessity for a change in the
tax system, in the tax structure, which
he had indicated also in his Minute
of Dissent to the UK. Royal commis-
silon on taxation. He pursued that
point in regard to Indian conditions
as he saw it. That is 8 very valuable
help. I must acknowledge it because I
had the privilege of discussing these
matters with him a number of times,
even reading through the script,
though, as I have said, I did not read
the book as a whole. Portions of the
script I had read through and eriti-
cised and probably he made soms
corrections because of that, but there
{s no point in quoting Mr. Kaldor
against me because he has not got the
responsibility.
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So far as my estimate being wrong
is concerned, nobody will be more
pleased about it than myself, I think
my distinguished predecessor did a
very wise thing which I should have
followed if I had been told about it.
He refused to estimate the return from
estate duty when he piloted the Estate
Duty Bill, and I think I would have
been wise to have acted similarly, but
1 had to put it in the Budget, the
figures have to be totalled up and the
gap shown. Therefore, 1 took this
figure of Rs. 15 crores. Now, the dis-
pute is whether it is Rs. 12§ or Rs. 12
crores. It may be more, or one or two
crores less, but 1 do believe that pro-
gressively the realisation is going to
increase. Year after year I think we
should be able to make a crore or
Rs. 1} crores more. So, if Shri Morarka
seeks to prove that he s right and I
am wrong in my estimation, I will
certainly say T am very happy. It is
not one of those matters in which my
estimation going wrong will displease
me. It will please me a lot, because
I would like to see more wealth tax
collections come in.

Finally I come to the point raised
by Pandit Thakur Das Bhargava in
regard to the position of the Hindu
undivided family here. He raised it
alsc while speaking on the Finance
Bill He quoted two very valuable
documents, that is, the report of the
Income-tax Investigation Commission
and the report of the Taxation
Enquiry Commission.

So far as the Income-tax Investiga-
tion Commission is concerned, 1 must,
in all humility, tell my friend that I
am able to get through the skin of
the person who wrote these paragraphs
a little better than he could as I hap-
pen to knoew the gentleman, but he has
said also in paragraph 65 of the report
of the Commission:

“We do not think that it is for
us to take considerations of
revenue into account in making a
recommendation if we are satisfled
that a particular course is requir-
ed or justified by a law or princi-
ple.”
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I want to read it again. The House
will please make a note of it

“We do not think that it is for
us to take considerations of
revenue into account in making
a recommendation if we are satis-
fied that a particular course is
required or justified by a law or
principle.”

He was a very eminent lawyer, an
ex-member of the Supreme Court
judiciary. My position is exactly the
reverse. Without violating any princi-
ple in law or any principle in equity,
revenue considerations are paramount
so far s I am concerned. If the
Income-tax Investigation Commission
can take an extremely detached view
in regard to revenue considerations in
this particular aspect, that is about
returns, 1 am afraid 1 have not yet
reached that stage of detachment. I
shall probably do when 1 cease to be
a Ministér here. Then I can look upon
my own actions as being imprudent.
Yes, if I am doing the same thing over
again, certainly I would do it better.
In that sense whatever I do now might
be imprudent one month hence, some-
times even the next day. The element
of imprudence in regard to the deter-
mination of a particular line of action
is always there, but the realisation
always comes after the event.

Similarly, 1T am in exactly the oppo-
site position in regard to the person
who drafted this, I believe its Chair-
man, who says that they do not think
that they are compeiled in any sense
to take revenue considerations into
account. All that they are concerned
about is the guestion of law, the ques-
tion of principle. Well, on that we
part company. So far as I am con-
cerned, this is of no use to me so far
as determination of the liability of a
Hindu undivided family in regard to
paying income-tax, <wealth tax,
expenditure tax or any other tax.

So far as the Taxation Enquiry
Commission is concerned, the para-
graphs that deal with it are in page
118, from 44 onwards. 1 would suggest
that the matter might be read again
It has a Delphic Oracle character
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about it in the sense that it is not
very precise. It evaluates the rival
claims, but does not heavily lean on
the one or the other. But I do recog-
nise that there are basic incongruities
in the approach of Government in
regard to the Hindu undivided family,
and I will not for one moment dispute
the position teken up by my hon.
friend about it. But I remember the
days when I was earning some money,
I remember when 1 was very young
.and I started a business, my auditor
said: “Haven't you got children”? I
said: “Yes”. Then he usked me: “Why
don't you class yourself as a Hindu
undivided family, and then you get the
benefit of exemption on super tax up
to Rs. 70,000". Is that so, the auditor
says so, and I agreed, but where is the
Hindu undivided family, Of course, I
got some money from my father; my
father’s father had no money of his
own, and it was not given % me us
part of the Hindu undivided family, it
was merely the auditor’s imagination

The trouble really was when I parted
company with my business and my
sons. I found it very difficult to ex-
plain to the income-tax officers that
we had parted company and a division
had been made by metes and bounds,
all kinds of documents and other
things had to be produced. And having
lost my property I had to spend more
money on stamp fee, taxation, lawyer's
fees etc.

I recognise it is rather inconvenient
because so far as the income-tax
people are concerned, they only look
at it from the tax point of view. If it
is right for them to class all these
people, lump them together and get
the taxation and they get more, well,
naturaily they would like to get more.
1t it is easy for them to separate them
and thereby some annoyance removed
and their position is also safeguarded,
they do not mind it. If only one mem-
ber in the family makes all the money
and the other members do not make
any money, they are not concerned
a.bout it. They will accept the parti-
tion as a partition by metes und
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bounds. 1 quite agree that in a deci-
sion made by an income-tax officer,
the element of the tax revenue is the
predominant element in his determi-
nation, until you go on appesal either
{p the tribunal or on matters of law
to courts, and the position also, so far
as the Hindu undivided family is con-
cerned, is extremely difficult.

What are we doing? We have the
Hindu law which has completely taken
away the corpus of the Hindu joint
family property, and maybe my hon.
friend who used to be a supporter of
the Hindu joint family at one time ig
perhaps right in saying let us not
recognise it, let us at least for pur-
poses of taxation accept the Daya-
bagha principle and assess them
accordingly.

These are matters which I cannot
decide in an amendment. I think he
suggested a committee. I do not know
when & committee could be appointed,
but I can say this, that I agree with
him in this matter that this question
must be thrashed out both from the
point of view of equity and from the
point of view of revenue considera-
tions. Because, to me revenue con-
siderations are paramount. To my
friend equity considerations are para-
mount. But there must be a dividing
line somewhere which will probably
break even, in regard to both these
considerations.

As to when we can do it, I am not
in a position to hold out an assurance.
All that | can say is I see there is a
case for an examination afresh and
from a new point of view, having in
view the changes that have been tak-
ing place. This question of assessing
them as a firm is not possible. Both
the Commissions have rejected the
theory. In fact the Income-tax Investi-
gation Commission goes further and
says that if a member of a2 firm is not
allowed to draw salary and that is not

- deducted in income, where is the justi-

fication for treating them as firms.
Because, that concession does not come
in. On the other hand, it we tfeat
them as firms, the family will also
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have to pay the firm's tax at one anna,
that is 6-1/4 per cent

So the whole question of Income-tax
law will have to be thought of. Some
kind of revision is undoubtedly neces-
sary. When it could be done, I am not
in a pogition to say. But{ when we
undertake it I gan give this assurance
that we shall have this question gone
into, Of course, I wiil plead only my
side, that tax consideration must be
paramount. It will be open for some-
body else to plead that some other
consideration should be paramount.
But we should not make it a thorny
issue year after year, for the Hindu
undivided family to suffer or to be dis-
criminated either way. It must be
settled in categorical terms. It has to
be done. All I can say is: but not yet.

That brings me to the end of my
story. I hope the House will accept
my motion for consideration.

Mr. Speaker: The question is:

“That the Bill to provide for the
levy of wealth-tax as reported by
the Select Commiitee, be taken
into consideration.”

The motion was adopted.

Mr. Speaker: We will now take the
Bill clause by clause.

Clause 2.~ Definitions)

Shri Dasappa: With regard to the
amendments to be moved, I want to
make some changes.

Mr. Speaker: Very well. What are
the amendments”

Pandit Thakur Das Bhargava
{Hissar): I beg to move:

Page 2, line 8~

omit “immediate”.
8hri Prabhat Kar: 1 beg to move:
Page 3—

omit lines 31 and 22.
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Shri M. C. Jaia (Kaithol): I beg to
move:

(i) Page 2—
for line 14, substitute:

“(iii) live-stock needed for the
raising of agricultural produce;”

(ii) Page 2~
ohit lines 18 and 19.

Shri M. B. Masani (Ranchi-East):
1 beg to move:

(i) Page 2—
omit lines 25 to 27.

(i1) Page 3—
omit lines 15 to 20.

Shri Brij Raj Singh (Firozabad): 1
beg to move:

Page 2—
for line 14, substitute:

“(il1} live-stock used for pur-
poses of agriculture;”

Shri Dasappa: I beg to move:
Page 2, line 14—

after “animals” edd “except race
horses”.

Mr. Speaker: These amendments are
before the House.

Shri Dasappa: Mr. Speaker, 1 had
no epportunity to speak on thir Wealth
Tax Bill at the earlier stage or when
the motion for the consideration of
the Report of the Select Committee
was taken up. I do not want to deal
at length with regard to this, but I
would like to say just a few words
about two or three points; there gre
certain other clauses also about which
1 wish 1o say something, and I have
no time to be here because of the work
of the Public Accounts Commiitee,

Mr. Speaker: The hon. Member need
not ask me. He can go on. He can,
as a lawyer, make any point relevaut
to the issue.
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Shri Dasappa: I would like to deal
only with three points. The first
thing is that when the Wealth Tax
Bill was moved by the hon. Minister
he wanted to give some relief by way
of Income-tax to certain slabs. And
here I might say that, being a new
measure, the various aspects of the
Bill and the consequences flowing
therefrom might not have been fully
within the view of the hon. Migister.

’

14.17 hrs.

[Mr. DePUTY-SPEARER in the Chair.]
N .
"It was something like having a
heavy forging, going into the milling
shop and the assembly shop and
coming out in good shape. I am glad
that this Bill which had a fairly rough
shape has now come out a vehicle
which could be put on the road. And
it has been a very happy compro-
mise between the various sections in
the House. The very fact that there
is such a wide divergence of views is
" a thing which shows that the happy
middle path has been taken. India’s
history, its culture and philosophy is
like a beautiful, variegated floor
carpet. Merely because there are
different tints in it, different designs
in it, it need not be taken that it does
not fulfil the purpose. In fact, our
whole philosophy has centred round
unity in diversity. Our social system
- being what it is, you cannot describe
it as purely capitalistic, or as purely
socialistic; it is comprehensive of
everything, of all these various
systems. So, here, when the Wealth
Tax Bill comes, it fulfils a certain
purpose in the tax structure of the
country. It could have come earlier,
but it having come now let ug wel-
come it. -

I would also say that our economy
cannot be built in the manner in
which other dictatorial countries could
build them up. We have got to take
all the various sections along with us
and work out a formula which is
most acceptable or, at any rate, which
is least objectionable. This measure
as it has emerged ‘from the Select
Committee is, .1 claim, one which is
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most acceptable or, at any rate, least
objectiohable.

I wish to refer to one or two points
which to me need clarification. The
first thing is that when this Bill was
introduced, a measure of relief was
given by way of Income-tax. That, I
consider, was to make this Bill more
acceptable on the one hand, and secon-
dly to take away the rigour of taxa-
tion on those people who may have
to pay the Wealth Tax as well as
Income-tax. I quite appreciate this
viewpoint but I am unable to under~
stand how the equities could play
when those who have no wealth have
good enough income. They have a
distinct advantage by virtue of this
new tax structure.

Let"me make it clearer. Those
assessees, particularly companies, do
need relief by way of income-tax
because they have got to pay the
wealth tax, but what about those firms
or individuals who have no wealth of
that sort at all but who, all the same,
have very good taxable incomes? That
means that while they take advantage
of the lower income-tax, slab, they
have nothing to lose by way of wealth
tax. I do not know whether this
aspect was fully considered. There
are in this country, as elsewhere, a
number of commercial firms which
have no assets at all on which they
would have to pay wealth tax. They
are merely distributing or other
agents, but all the same, they make
infinitely more money than companies
who are running industries.

Shri N. R. Muniswamy (Vellore)*
They pay only income-tax.

Shri Dasappa: So that today because
of this new tax structure, those people -
who are paying the higher level of
income-tax get a distinet advantage
under the cover that there is a new
Wealth Tax Act. They escape alto-
gether the rigours of wealth tax and

- do not come under the mischief of

it. This is a matter on which I expect
the hon. Minister will throw some
light because I am judging him not
only from his past—he has ample
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experience of commercial houses—but
also from the fact that he has had
now a very good insight into the
working of the wvarious concerns—
commercial a8 well as industrial. I
would like to know how he is going
to see that those commercial firms and
houses will pay at least the tax which
they were paying prier to the intro-
duction of wealth tax.

The second thing is with regard to
clause 5. I have tabled an amendment
and I had better speak on that also
now because I may not be here when
that will be taken up, as I have to
attend a meeting of the PAC.

Shri V. P. Nayar (Quilon): I have
got the Estimates Committee.

s Dasappa: The idea is to exempt
tools and instruments of an assessee
upto a maximum of Rs. 10,000. 1 do
not want {o refer to people carrying
on various professions. It may be
that there are engineering consultants,
marine engineers and mining engineers
and so on who may ‘Thave
very costly egquipment ——tools
and  instruments—which are a
source of profit. 1 am referring par-
ticularly to those carrying on scienti-
fic research. We had an eminent
scientist like Dr. P. C. Ray; there are
eminent scientists like Dr. C. V.
Raman who have their own academies
with their own scientific equipment
where they are conducting research.
They are not people who run those
institutions except for the labour of
Iove and for giving new inventions to
the world Are they to pay wealth
tax if the whole equipment in their
scientific academies is to come under
the mischief of the Bill?

I am glad the hon. Finance Minis-
ter in replying just now said that this
was a matter which deserved consi-
deration. I am very grateful to him
for having taken a sympathetic view
of the matter. I am suggesting now
after a great deal of consideration that
the tools and instruments which
are to be used by the
medical profession, those who are
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practising as doctors, may be exeropt-
ed. The fear is that some of these
people are making substantial gains
and it is not always that they ply their
profession on humanitarian considera-~
tions. There may, of course, be some
people who have such considerations
in view. I am glad to hear that the
hon. Minister has been pleased to say
that where a personr is not trying to
merely use this equipment for profl-
teering or making lots of money, there
it should be possible for him in the
rules to provide that such tools and
instruments may not come within the
mischief of this Bill. I am happy at
that assurance. It can be done by
adopting a certain formula to be
worked, out in the matter of the evalu-
ation of those goods.! They do not
have much of a sale value. A fine
X-ray instrument in my hand could
be of no use.

Therefore, I am glad that in the
matter of evaluation, he is going to
issue suitable instructions so that itg
value need not necessarily be the
book value, but something very much
substantially less,

There is only one other amendment,
No. 124, on which I would like to say
a word. The Select Committee has
been pleased to exclude in the defini-
tion of assets among other properties,
animals also. I quite appreciate the
point that cattle, shgep, goats and all
those things are certainly wassets
which should not come within the
mischief of the Bill. I it could be
confined to this kind of livestock,
certainly it would be all right. But
when you use the generic term
‘animal’, even race horses come under
that deflnition. 1 ask hon. Members
whether big millionaires and multi-
miliionaires who own these horses
should be allowed to take advantage
of this.

Mr. Deputy-Speaker:
asked and answered.

Shri V. P. Nayar: He is an expert
on that also. Do not worry.

Shri T. B. Vittal Rao (Khammam):
Expert in backing horses.

It has been
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Shri Dasappa: But still I feel that it
should come within the mischief of
the Bill. 1 can see no particular
reason for exempting race horses from
being treated as an asset. Therefore,
I think this is & matter which merits
consideration.

By and large, I may say that what-
ever differences of views there may
be here, the measure has come out
as a thing, I will say not of beauty,
but of great utility. It has got a lot
of scope for further increagse. As the
hon. Minister has said, it is only the
1857 model. After all, each year the
model improves, Therefore, I am
sure the hon. Minister, the good
sarathi that he is, will be able to
steer the Bill: through successfully
and see that our treasury is amply
replenished.

Shri Prabhat Kar: My amendment is
No. 73, which says:

“Page 3—

omit lines 21 and 22".

In order to see that there is no
discrimination between rulers and
citizens, we want that this deflnition
that ‘Ruler means a Ruler as defined
in clause 22 of article 366 of the Con-
stitution” should not be there. That
is why I have moved for the deletion
of that definition. -

Pandit Thakur Das Bhargava: With
regard to my amgndment, I have to
submit two points for the considera-
tion of the hon. Minister. The words
in the Biil are:

“Provided that the building is
on or in the immediate vicinity
of the land and is a building which
of cultivator or the receiver of
rent or revenue by reason of his
connection with the land requires
as a dwelling-house or a store-
house or an outhouse; ”

My submission is this. This lam
condition is & very good condition,
that is the building must be used by
the cultivator for the purposes of his
cultivation or agriculture. This, by
itself, is the greatest safeguard so far
as the question of protection to the
cultivator is concerned. It will not be
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misused because you have already
made it a condition that it must be
used by the cultivator for this purpose.

Now, to insist that this building
must be in the immediate vicinity or
it must be exactly on the land or
farm is absolutely superfluous, I
should say. I know, at least in the
Punjab-—and I' have seen other pa‘ts
of the country also—that usually the
buildings are not on farms except in
special cases. Usually, they are in
the abadl of the village. If - two
villages are near and if his lands are
in one of the villages and the ad-
joining village is nearer to the fleld,
it is not unusual to find that 8 man
1s living in one village and his land
15 in another village close-by and he
lives in that village and goes to his
fields for the purposes of agriculture.
When you want to give him this
concession, do not make it impossi-
ble for him to claim it. He is not
going to build another house in the
immediate vicinity. Qrdinarily, people
are living in the abadis and if you
insist on the words ‘immediate
vicinity’ they will all be deprived of
the benefit. It was not intended by
us to deprive him of 1he concession
that is given. My subrnussion is that
we should consider the main purp-se
and we should take away that word
‘immediate’. If he lives i the vicinity
he uses it for that purpose. Vicinity
may be one kos or two kos; it may
not be 20 kos or even further. I do
not know why it should be immediate
vieinity. The other condition is
enough I hope the hon Minister will
see that this word ‘immediate’ is
superfluous.

Shri M. R. Masani: Sir, these
amendments are conseq:ential to the
amendment to clause 3, which is the
root of the matter, by eleminating
the word ‘companies’. If that was
-one, naturally, the deflnition of a
-ompany’ and 1ts ‘Principal officer
would have to be deleted.

W Ho wo ¥W (=) : orrTw oy
*fwy qTEA, ¥ A ¥ gEw A F
] franfedes O § | g0 & @y &
7% wd & A § e e R
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vuiRywlfmframE  Ewdw
ey & w€ § ) w2 (€) F
wgr T § —

“asgets” includes property of
every description, movable or
immovable, but does not include—

W & iy wf ayzy @ @3 ¥ o
& T § AT EATE & | e wTEEH
T¢ §—

(1) agricultural land and grow-
ing crops, grass or standing trees
on such land;

T mofen ag & fe ofiwesee @2
) 1@ U § geE A gET aiER
qr | ¢ fasfay & oy waow fem
& e qfeeaTer s & @ gaa
¥ ok ag gl foeer & afasr =)
2 e & wafir o fv oede
WA uwr & €z maadg o foar
T WIT AgA | 2w raaEed A ul-
FLT AT FY 99 § ;mfwe fear ok
I & o e o g o g
AT &7 Frfaww T Afgd av 1 e
W faw ¥ ofiwewe d2 ¥ aF *@
Arfaw ®Y aga ¥ faug & o
3 foro% 3 megs T8 &

wre 3 (€) (i) & ow siwaz
& gro AR o1 qw dfew g T
Rt qg Wrge & fF oA ¢ ¥ o=
“gofifan” &t frerer fem w7,
arfe swERT & SHET B QA
famgg faer wrg ) xo faafed & a0
wiriz g  fF g s o W @
e femr wy ol feeY feewr &
HEH B e T AR wriga
w ¥ wafes w qufex oama §
g Wiy faar amar & e wfs #e-
O I AvE W ohweaw 9
¥ gy wg WA & el e
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wad &, (ofrd 3% W Ty fired
wifid | ot AT W W A R
¥, & quaz 0% Tawd § fe o fae o
we fegam & 3¢ sy anfed
9T QFF AR g ¢ ¢ X T
& g a9z -NfF aw ®
R ZX Ty @A Ifgd, AwAAE
W AR @R 8 3% uE W
fast & wgT fge 3§ gL AT 9%
q¥d arer § | N Famad ww faw &
fadee w39 3 & &, WK 4 ¥ FR
gl AY 3¢ FATCH & A, §: g4}
X frew ardt o @ faw o wax
fa% 30 woTT whml ox TR
™3 Y & W R fand
& § wit o v o) fand & oF
W 1 A7 fF ITF AT TwEE Ow-
FTAT AT 6 N T T @3 ®
frd o @ &, oo ae
A, I X RRIT T IZ A7 AL
T A gt 1 ag fearra Q¥ @R
w78 a1 &2 N wF s
T & ) R S feerww & w
Ao F1 oarew A faen ok oY wg
¥ 39 & I & w77 WA 01, Ay
W@ awy g8 acg a8 g7 o qwar 8,
afew fR A F 77 w3 o g §
s g 1 ag arear wifgd fr wifae
T AFYT X7 § | FE RAC QA0
7 &7 f+ @ feufed & gora weaz
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[t qo o %]
gt werfae Y w3t o af §, @
gg arg are X famr $—

The essential objective is to secure
rapid advance along democratic and
egalitarian lines. With this parti-
cular approach the second five year
Plan has been formulated with the
following principal objectives:—

g # Ay [ wwfes ag fon ogwn
—
reduction of inequalities in income

and wealth and a more even distri-
bution of economic power

TE4- 4G TAMA { TASH T A AT-
AT EFE ANy g R
e gt R aE fear gt | vw @
TF HgRE v ¥ 3w Y fam-
e gz grdT & 1 A dvw S o @@
aFgE y A AT § fEe xw AW A
&vq Y feetfdy g & 1 Afw ga=
gz g fe qg ¥ W oF  frsEy
( ggardly) ad& ¥ = =W
FomgW T AT & | Y f6T A Y
A gyar § R o fedY B9 &
1 g9 I9 & W 4% I & ¢ Wi
THH Y aO% §w T S99 Y 7
fow wradfeea & g7 AT F AF €,
Iq T JIE qGR T AT FAN A
R ¢ 7w g arw A s & et
} fr for dwmrw & e ST B, S
w fama & o ?

IR RNCW : WG G 0
o FF ¥ wifow R

ﬁ}‘l‘!oioiﬂ:ﬂzwwm
fr for Y I ferom & T/ Ty
T8 frem &, 97 W wnfaw 9 A
* amew foaem

JCEW QW AT >
A e Wy g ) W g aw
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W@ ¥ OR ¥ wgier v @r , e
;ﬂm Txg  fame fremr o gfess
i

Wt o wo Ww : & g qwf@
W wigEr § fF date feama a3
g A A e Y ) 3 ww oAy g
F1 AT gt § wie F ot A o agy
WEE WX N E | & Ay AT Wyt
FR AN rRatfd R, A &
feq ard & orfec oifed wr &

TEEE ¢ | I AT W ey F
¥ 7@ fawren STiE | frreg & ax
T WEH § CHed (animals)
¥ T T F L 9E RY WTERH
1 Tz @ T ar, Ffww w9 9w
®1 g e faur w2, A7 & Ao
wgEE g a wgdg Ny &1
% 59 T 9 IR Wy Awgan ¢
feadfdy f) ger9 w1 g Y TR
2, I &Y aTF ¥@F 7 AR I A
g

w2 (e) (v) & 0 wygr ma
&, 9w w1 Ao 7% g fae e fiews
#t wfgefoe & o @ o€ O
woft sedf Wy el & T o g
¥ forg st T AW W1 IF w1 AR
frdt f e Y v 1 ¥E i ¥
NG ERT 1§ 9w v
wrga § fn fly s 2l daw oWy
AT AR CF W BT &qH T wifgg
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fic 3¢ § e 7 § % | 1w fam
®Y ard # gATT U wew &t ug & fn
fe0 § feadfct Wt g¢ fowr W,
afww @ & T § O AhEt 0
ot § fie wofre S 2o oft O T HT
ﬁlmiﬂﬁﬁﬁﬂqm:ﬁ
wré st Q7 T g R

O Qe ¥ QTG F g WEAT AR
g fe o wiwicy &1 dw A g, ST A
w7 fear am wie fedee &% F
w Porras & &, 9= 1 F9X 7 fiem
w1

off gwox fag : IUTEE AERY,
W I ag aHEHe W & —
Page 2,—
for line 14, substitute :

“(ili) live-stock used for purposes
of agriculture;”

I fas g AR WTAT 91, IW
q WYT 9g 9 Ay O fw oadr &
W T WA AIE AT ATET a’r’, L
q¢ 7g v 7 s wfgd
w8 ¥ 4% faw fog e F :rrtng
I H O mgtea i 59 7 or

i

g, s & & s F vy g
W™ faw o og swaer & of § f®
Y /@ ¥ A 6 wwmia 9T 9 WX
Al ®T | ¥ wTE & FAT W gy
uﬁm@mmﬁmﬁﬁ fw
/A T W G ATNE ATET @
g | T e o fow W-ge ATty
% fod § 1 7w § v “ufres”
¥ T ag 7O A W fa
XME—

live-stock used
agriculture.

for purposes of
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Iureqy wEEd, ¥ qEY wHEHE
ATty 8, AfE o F AR
R SRR R GEER A ol
g fo—

oo v oI A W
¥ g § | W0 ¥H I§ 9T WG, oW
ARATR T AT T § | TG WS-

-

¥ ¥R X 9T Y ¥ o

Mr. Deputy-Speaker: The hon. Fin-
ance Minister.

Shri T. T. Krishnamachari: I am
very sorry to say, Sir, that I am not
in a position to accept the amend-
ments moved. So far as the amend-
ment moved by my hon. friend Mr.
Kar is concerned, it relates to the
question of a concession about which
1 spoke only a few minutes ago. Ac-
ceptance of this particular amend-
ment would logically mean the accep-
tance of other amendments. I, there-
fore, prapose to retain the provision
as it came from the Select Committee
n this regard.

In regard to lvestock, it may be
difficult to evaluate them. Secondly,
I do not think we should discourage
cattle breeding. Supposing somebody
has started a dairy farm and has a
farge number of heads of cattle. May-
be some of them might be valuable.
I do not want to stand in the way of
stud farms being started, or even
breeding of horses. So far &s race
horses are concerned, as I mentioned,
their value is extremely evanescent.
The value of a race horse might have
gone very high because it had won a
race; the next day it breaks its leg
and its value goes down. Therefore,

it is very difficult to evaluate in such
matters.

Having considered this gquestion of
animals I might even have to say that
I accept this position ih regard to
animals used for purposes of agricul-
ture. Somebody might keep eight
dogs. I might ask what iz the pedi-
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[Shri T. T. Krishnamachari)
gree of the dogs and might evaluate
them at Rs. 4,000. There is a feeling
among Members that certain types
of activity might be discouraged. Even
there, there is a possibility of diffe-
rence of opinion. I would like peo-
ple to spend more money on cows
and breeding bulls, and even horses.
So, it is a matter where revenue
considerations are not at all of any
significance. I am unable to accept the
amendment.

The question of use for agricultural
purposes is difficult to decide. The
cow may come out of it; only draught
bull would be taken into account. A
man has twenty cows. Are you going
to evaluate them?

An Hon. Member: Domestic ani-
mals. '

Shri T. T. Krishnamachari: Even a
horse is a domesticated animal. If
somebody keeps a tiger in Bombay am
I to compute that it has got a value?
The best way is to leave the animals
out; let it be anything. There may
be somebody who keeps; reptile. Any
restriction is a restriction for the sake
of some idea, not for the sake of re-
venue,

I now come to the point mentioned
by Pandit Thakur Das Bhargava
tn regard to taking away the word
“immediate”. In fact, as he was ar-
guing this point, I felt he was right.
But I find, however, that the wording
has been borrowed from the Income-
tax Act. Section 2 (i) (c) of that Act
says:

“Provided that the building is
on or in the immediate vicinity
of the land, and is a building
which the receiver of the rent or
revenue, or the cultivator or the
receiver of the rent-in-kind by
reason of his coanection with the
land, requires as a dwelling house,
or as a store-house, or other out-

building.”
The words h L cn kept as th'y

are. If I accept his amendment. some
distinction has te be mude and the
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concession that he wants a person to
obtain for his wealth tax would be
negligible and would bs less m the
case of income-tax. I have bem
assured by my officers that if a man
leves in a village and has a houste
farm turther away, they
consider it to be immediate vicin'ly
even if it isa matter of a mile,

I think in actual practice whatever
Is being done in the case of the
Income Tax Act will be followed,
and I do not think any hardship
will arise. If any hardship arises
in regard to this, it is only a matter
of construction and I hope my hon.
friend will bring it to my notice, or
anybody else will let me know the
thing. Because of the fact that, if
I alter the wording here I shall have
to alter the wording in the other Act
also, I am afraid, I do not want to
expose myself to that pogition.
Therefore, 1 would ask my hon.
friend not to press his amendment.

Pandit Thakur Das Bhargava:
Sir, may I say a word on this?
This is a question of general prmn-
ciple. There are other amendments
also to provisions which are to be
found in the Income Tax Act. I
want to change them here go that,
ultimately, even in the Income Tax
Act we may be able to change the
provisions. Your ruling is that I
cannot give an amendment unless it
refers directly to a thing that is pro-
posed in the Bill before the House.
If in another Act you find a similar
provision which is unjustifiable,
which is wrong and is liable to be
changed, that is no reason why we
should not change the provision here.
My other amendments will also be
barred 1f you accept this principle.

Mr. Deputy-Speaker: Objection is
not taken that amendments cannot
be moved here and discussed. He
1s only giving his arguments why
he is not prepared to accept the
amendment.

Pandit Thakur Das Bhargavs:
That is exactly my point. It the
ratio decydendi is that in  another
act a provision is fund and therefore
amendment i not acceptable . the
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other act should .be changed also.
I can understanéd the argument,
because everywhere the wording
should be the same in cognate Acts.
But, if the argument is good in re-
gard to this Bill it is a good argu-
ment for changing the provisions in
the other Act rather than resisting
the amendment itself here. .

Shri T. T. Krishnamachari: It is
for the House to decide.

Mr. Deputy-Speaker: If the hon
Member can be assured that with
the interpretation put on this ‘im-
mediate vicinity' a house would be
considered as in the immediate
vicinity even if it may lie a mile or
two away if it is appurtenant to that
land. ...

Pandit Thakur Das Bhargava: I
have particularly no objection. But
the interpretation was put by Sir
Shunmukham Chetty on Section 25A
about which I have. said a&lready.
Today Shri T. T. Krishnamachari is
saying this. He understands the
situation. He says, if the abadi is
one or two miles away he won't
mind. Who c¢an say about the
future? They may change the in-
terpretation is concerned, I am satis-
fled and I do not want to put it
through. ’

Mr. Deputy-Speaker: 1 shall now-
put all these amendments to the
vote of the House. The question is:

Psage 2, line 9—-

omit “immediate”:

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
18:

Page $—
omit lines 2% and 22.
The motion was negatived.

Mr. Deputy-Speaker: The question
18:

Page 2—
for line 14, substitute—
“(iii) live-stock needed for

the raising of agricultural pro-
duce;”

The motion was negatived.
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Mr. Deputy-Bpeaker: The qQuestion

is
Page 2—
omit lines 18 and 19.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2—
omit lines 25 to 27.

The motion was negatived.

Mr. Deputy-Speaker: The question
15

Page 3—
omit lines 13 to 20.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 2—

for line 14, substitute—

“(iii) live stock used for pur-
poses of agriculture;”

The motion was negatived.
Mr. Deputy-Speaker: The question
18:
Page 2, line 14—

after. “animals” add ‘“except race
race horses”

The motion was negatived.
M-. Deputy-Speaker: The question
tion is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3—(charge of wealth Tax)

Mr. Deputy-Speaker: Now we
go to clause 3. What are the amend-
ments to be moved?



10739 Wealth Tax Bill

Shri Sadhan Gupta (Calcutta—

Fast): I beg to move:

Page 4—
for clause 8, substitute:
3. Charge of wealth-tar.

Subject to the other provisions
contained in this Act, there shall
be charged—

(a) at the rate or rates sgpeci-
fied in the Schedule for the
financial year commencing on
the 1st April, 1957; and

(b) at such rate or rates as
may be prescribed by any Cent-
ral Act every . other flnancial
year, 8 tax (hereinafter refer-
Ted to as wealth-tax) iIn
respect of the net wealth on the
corresponding valuation date of
every individual, Hindu un-
divided family and company.”

Pandit Thakur Das Bhargava: I
beg to move:

Page 4, line T—
omit “Hindu undivided family”.
-Shri M R. Massani: I beg to move’
(i) Page 4, line 7—

omit “and company”.
(ii) Page 4

after line 8, add:

“Provided that the total of the
wealth-tax, income-tax and
super-tax charged for any
financial year in respect of any
assessee shall not exceed the
total  income asgessed for

income-tax purposes for that
financial year of such assessee.”

Mr, Deputy-Speaker: These amend-
ments are before the House.

Shri M. R Masani: My two
amendments are Nos. 10 and 11
The first i.e. No. 10 does not need
anything more to be said. It is for
the deletion of the words “any com-
pany” in the charging section. What-
ever arguments are to be advanced
were. I think, advanced by me yes-
terday and I have nothing more to
say today.

Amendment number 11 seeks to
provide that the total jncidence of

20 AUGUST 1857

Wealth Tax Bt 10740
wealth tax, incomne tax and super-
tax charged in any year on any
particular assessee should not exceed
the total income assessed for income
tax purposes for that financia} year.
This is in pursuance of the argument
that the tax should ‘be on the accrual
from wealth and not 8 capital levy
to be repeated every year.

Pandit Thakur Das Bhargava: My
amendment seeks to omit the words
“Hindu undivided family” in line 7
on page- 4. I do not propose at this
stage to speak at length on the
question whether & Hindu undivided
family should be regarded as one in
the category of assessable persons.
I have had the benefit of hearing
the hon. Finance Minister when he
spoke in reply to the general debate
for consideration. I can understand
his point very well. The revenue
considerations are supreme They
are not only supreme for him, they
are supreme ¥or all of us, as we do
want our Five Year Plan to suceed
1 would go further and say, even if
you want (o have capital levy, as
you are having it in a measure, I
am one for 1t As long as the Plan
is there let him bring forward any
measure. As long as we are con-
vinced that that measure is really
necessary for the Five Year Plan, I
am one of those who would go full
length with him and will not care
for apy sacrifice from anybody as
long as the Plan is to be put
through

The only condition is that first of
all he should show to us that, as a
matter of fact, all the economies that
are necessary are being carried out
and, secondly, there should be no
waste However, I do not want to
see if anything is necessary or not,
I for one will vote for him. So far
as this matter is concerned, I am
satisfled with the statement of my
hon. friend that, as a matter of fact,
he will appoint some committee
sometime to go into this question
because it is a live question. The
Taxation Enquiry Commission re-
fused to go into it, because the
Succession Bills etc. were there.
Previously, Mr. Schuster, Mr.
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Blacket, Mr. Linquat Ali Khan and
others told me on &ll occasions that
there is a very hard case of the
Hindu joint family. They bhad a
great sympathy for the Hindu joint
family. My hon. friend has not gone
deeply into the question. He will
also have sympathy, but he has not
committed himself. All along we
have been told this. May 1 humbly
ask him, how long he will continue
this agony for the Hindu undivided
family? I am not a member of a
Hindu joint family, and I have
never paid any tax as a member of
a Hindu joint family, but I see the
inequity of it. Simply because one
belonfs to & Hindu undivided fami-
ly one has to pay juziaz. This is not
a gentimentfl question at all. If a
family has an income of Rs. 4 lakhs

and four members in that family,
the man will get Rs 1000,
Mr, Deputy-Speaker: Before the

hon. Member gets justice for the
Hindu undivided family, the family
will go.

Papdit Thakur Das Bhargava:
Quite right. 'That 15 exactly my
point. As I was saying, the monthly
income of a member will be about
Rs 1000 after deduction of income
tax, super-tax etc, As the zame time,
if there was another family, a non-
Hindu undivided family, every
member in that family, if they are
all working together, will get
Rs. 4000 annually. In a Hindu joint
family even labourers, even persons
getting Rs. 50 will be taxed if there
are four or five members, whereas
others will not be taxed. This is
inequitous, unfair. That is why I
am fighting for it and I would re-
quest him to consider it

Sir, you have just been pleased to
make a remark which just reminds
me of an old adage:

WG W ITE WTAET Y AR

aiter #xt a1z

By the time you get the panacea
from Iraq the person bitten by the
snake will be over. I agree with our

20 AUGUST 1087

Wealth Tax BNl 10742

hon. Finance Minister as I agreed
with Dr. Ambedksr who brought in
a Bill here for the purpose of ligui-
dating undivided Hindu families. I
also agree ms a matter of despair....

»

Mr., Deputy-Spesker: If that is the
alternative method of resolving this
problem.

Pandit Thakxur vVas Bhargava: 1
agree. Sir, all are speaking of co-
operation, co-operative banks, co-
operative farming, collectivisation
and so on. We have got a system in
the Hindu undivided family which
gves you co-operative insurance
against many evils, It is no wisdom
to destroy one institution and then
go in for others which may or may
not come. There is a Sanskrit pro-
verb. It 1s lke this:

Tt Q@A AW vy ifodaa
g4 a€q auafa w69y«

15 hrs,

A person who wants to go after
myth or after will-o’-the-wisp is not
a wise man, because a certain thing
he 15 losing and an uncertain thing
may or may not come You have got
a very good system which was evolv-
ed by our ancestors and which has
worked well for a thousand years,
You want to destroy this, and go
about creating other things. I do not
know how far you will succeed.
Anyway, I know this amendment is
not going to be accepted, I therefore
do not want to waste the time of the
House, Yet, I will submit for the
consideration of the hon. Finance
Minister one point, After all, he
may not de it today, or tomorrow he
must do it before the next finance bill
ie, within a year. But he must go
into.it. What is the use of saying to
me and to the entire world, “Well, I
accept my friend’'s case which has to
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be gone into, Justice requires it must
be gone into, but I won't go into it”.
This is entirely wrong. On principle
it is wrong. 1 know the revenue con-
siderations are supreme today. And
I admire him, As 1 once submitted
before this House, as a commercial
Minister he has succeeded, As a
Finance Minister he will succeed and
succeed in the Plan also, But, at the
same time, I will ask him to keep up
the tradition of our Congress Gov-
ernment We want to be just. We do
not want to get things through, if
there is any injustice involved. I wil!
therefore beg of him to agree to the
appointment of a committee if not
today, at least within a year, 1 will
be quite satisfied, At the same time, 1
will rest content. This matter has
been before this House for the last
about 30 years since I came first to
Parliament. From that day, it is
hanging fire, My complaint is, what-
ever had been secured after a struggle
of about 28 years, the Finance Minis-
ter, by one stroke of the pen, has sat
it aside, Be that as it may, if it
pleases him to do so, let him please
himself, I am not complaining,
because we want money, but, at the
same time, 1 will beg of him, with all
the emphasis and with all the humi-
lity that I can command, that he may
kindly appoint a committee within a
year or so that the guestion may be
finally settled.

Shri Sadhan Gupta: I have moved
my amendment No. 92, It reads as
follows:

Page 4, for clause 3, substitute —

“8. Charge of wealth-taxr—
Subject to the other provisions
contained in this Act, there shall
be charged—

(a) at the rate or rates specified
in the Schedule for the financial
year commerxing on the 1st Apri,
1957; and

{b) at such rate or rates as may
be prescribed by any Central Act
for every other financial year,
a tax (hereinafter referred to as
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wealth-tax) in respect of the net
wealth on the corresponding
valuation date of every Iindivi-
dual, Hindu undivided family and
company.”

Now, the clause as it stands at
present gives the Schedule as the
only table of rates for levying the
wealth-tax, In respect of a similar
tax, namely, the income-tax, the
clause provides for the levy of income-
tax by a central Act, and we know
that every year the Finance Act is
passed providing for the rates of
income-tax. It is proper that this
should be so, because taxes like the
income-tax or the wea.lt.h-tax or the
expenditure tax, for that matter, have
to be changed according to the
necessities of the particular year to
get the amount of revenue that is
required to make adjustments in the
tax structure that is desired, Here,
what we provide 13 that taxes should
be levied according to the Schedule. I
know that every year the Schedule
might be amended by the Finance Act,
but it is better that we fol'ow the
same procedure as in the case of the
levy of income-tax, m the matter of
levy of wealth-tax also

For one thing the Schedule pras-
cribed here is very unsatisfactory. I
can understand that at the Ilower
levels wealth-tax might be levied at
lower rates, but I do not understand
why at the higher leve] we should not
make the rate progressive and
graduated in such a way that we have
a considerable revenue from the
wealth-tax. I have suggested re-
peatedly that there is a case for taking
away the surplus wealth beyond a
certain limit altogether for the pur-
pose of getting revenue as wel] ag for
the purpose of getting social equality.
Both these considerations are import-
ant and none of them is less import-
ant than the other. Therefore, as 1
visualise it, we shall have to—at
least in any even if we are true to
our socialistic professions—stipulate
graduated rates from year to year.
For this purpose, it is better that is
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regulated by the Finance Act and not
by the Schedule because it beeomes a
very cumbrous thing to have the
Schedule amended every time, If you
look at the Central Excise and Salt
Act or the Indian Tariff Act, it
becomes very difficult to know which
amendment was passed and when, If
you take a book from thé Parliament
Library, you will find all sorts of-slips
posted and it will be wvery diM-
cult to make out which amendment is
actually in force and whichk ig not in
force. It is better, therefore, that the
amendment should be incorporated in
the Finance Bill for the current year
and you might refer to the Finance
Bill itself to look at the -table of
rateg which would apply to the
income-tax or the wealth-tax or the
expenditure tax or even to the central
excises.

Therefore, from all these considera-
1ions, from the consideration of being
able to graduate the rates steeply in
future years, as well as from the
consideration of having all these tax
proposals and the tables and the rates
in the compass of a single Act for the
year, 1 suggest ithat the levy of
wealth-tax should be made by the
Finance Act, Of course, for the
present year, it cannot be done,
because the Finance Act has been
passed. For the present year, there-
fore, the Schedule might be kept up.
But, for the future, it should be done
with the help of the Finance Act,

1 know perhaps the hon. Finance
Minister will reply that already he
has given some sort of an assurance or
denied some sort of a suggestion tha
he would increase the rate of wealth-
tax. But it is equally clear that the
country will not accept such an assur-
ance, because the country wants that
in a country like ours where s¢ many
people are languishing in poverty and
are having to bear a heavy burden of
th:ation. at least the surplus wealth
should be taxed before we can ask
the people to pay taxes or before we
can be asked to agree to a pruning
down of the Plan or pruning down
certain parts of the Plan. So, even
in spite of the assurance, I would
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plead that provision must be made for
graduating the wealth-tax rates suit-
ably in future years, Even taking,
the Finance Minister at his word that
we have to proceed cautiously, let us
make provisions so that we could in
tuture years levy a higher and higher
rate of wealth-tax on the excess
wealth at the higher strata.

Shri Jhnnjhanwala: (Bhagalpur): I
had no mind to speak on this clause,
but still I want to say a few words,
because I had no opportunity to
speak during the general discussion
{ wholeheartedly agree with the
Finance Minister when he said that
we have to care more for the targets
than for resources. We have to make
all attempts to get resources from
any quarter we can in order to make
our Plan successful.

Many instances of foreign coun-
tries where no such tax exists have
been quoted. Many hon. friends had
said that this is a new tax which is
being introduced only here, it s
nowhere in the world and so on, But
we have to decide independently of
what is in other countries, We have
to act according to the circumstances
as exist in our country,

Mr,  Deputy-Speaker: The hon.
Speaker said that if any Member
who did not speak during the
general discussion wanted to speak,
he might speak on clause 2 and not
under clause 3,

Shri Jhunjhunwala: I made a
request at the very beginning that I
had no opportunity to speak during
the general discussion,

Mr. Deputy-Speaker: He ought to
have stood up during th& discussion
on clause 2.

Shri Jhunjhunwals: FEven
clause 3, the
appropriate.

Mr. Deputy-Speaker: The hon,
Member will say what he has to say
in three minutes,

8hri Jhunjhunwala: I ghall take
five minutes, My hon. friend, Shri
Morarka, was quoting the instance of
Sweden and said that there 1is no

under
discussiog is  quite
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diminution in the capital; they
charge only up to B8 per cent or
somethung like that I do not remem-
ber exactly. To those people who
say that they have to pay more than
IMpercmtlahlnsaythatifitis
for the good of the country, if it is
for the benefit of the human beings
in India, in that case I shall request
him to give up all his attachment
to this wealth and come forward to
the Government and sy, “Every-
thing is here”, for the development
of the country.

But there is one thing which 1
want to say. When the Government
and the Finance Minister say that
we shall have to find the resources
trom all sources 1 have my doubt
whether the revenue which he will
collect will be spent in the real
interests of the country. I wish that
our public sectors had fared, if not
better, at least to the extent the
private sectors have been doing. If
that is so, I would have made the
suggestion, which 1 just pow refer-
red to, that everybody should be
prepared to place all his wealth at
the disposal of our Government But
1 feel—]1 have been studying the
situation for the last ten years—that
no public sector has fared properly
and successfully, on the |basis of
which you can say ‘that you want
more taxes.

Keeping this principle in view, 1
support the amendment moved by
my friend, Mr. Masani that the word
‘company’ shall be excluded from
this. Particularly I would say that
in the case of a company which
consists of small shareholders, those
shareholders should not be doubly
taxed, once in the company and
again as #&hareholders. The hon.
Finance Minister said that the con-
cessions which he has given to this
class of people compensate much
-wore than what they have been
asked to pay. At least, ] am not able
to understand 1in what way he will
«upport his contention, As there s
no time, 1 cannot dialect further on
the point.
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Mr. Deputy-Bpeaker: The §

minutes are over.

Shri Jhunjhunwais: I have placed
only two points, One more poitt 1
would like to mention, which Pandit
Thakur Das Bhargava has mentioned,
is about the undividgd Hindu family.
About this, 1 will only say, just as
you have remarked, simply because
it is disappearing, we shouid not
give it up in despair. Though there
13 no Hindu joint family existing at
present, from the point of view of
taxes, the sentiment is stil] there. The
moment that sentiment goes, then
you dnd I shall be thrown on the
streets and nobody will care for us,
just as they are uncared for in
America,

Mr. Deputy-Speaker: ] am not sure
I will die earlier! -

Shri T. T. Krishnamachari: My hon,
friend, Pandit Thakur Das Bhargava,
wanted me to amplify my statement.
I am not i1n a position to say with any
precision when we will undertake a
revision ...

Mr Deputy-Speaker: Unless the
hon. Minister says it, it would be
taken up again and agan in the other
clauses,

Shri T. T. Krishnamachari: I cannot
say & thing which ! cannot implement.
The revision of the Income-tax Act is
a thing which 13 engaging our atten-
tion. Some portion of this work has
been remitted to the Law Commission
and we expect a report from them.
My colleague, the Law Minister, 1s at
the moment engaged in finding out
what are the provisions which need
looking into by the House, and I think
we will have to undertake a compre-
hensive amendment before long. I
have gome ideas with regard to parti-
cular provisions. When we will be
undertaking a comprehensive review
of the whole position, I am not ab’e
te say. But when we do that, I think
that it is probably better even to solwe
this problem of the Hindu joint
to the extent that is possible,
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The legzl position is one thing and
the practical position is another thing.
As the hon. Deputy Speaker himgelf
maentioned, the . whole; . undivided
Hindu family, is undergoing a lot of
changes, hut not the least of it 15 due
to the fact that by legislation this
House has given certzin rights to
certain members of the family. It is
very difficult for me to give a date;
but when I take up this guestion of
revision .of the Inpome-tax Act, I
cannot ignore one particular set of
provisions which canses a lot of em-
barrassment. That is all T am in a
position to say to my hon. friend,
though I do not think it is quite right
to say that the Hindu undivided
family is so troubled or so worried as
it is pictured to be. A joint Hindu
tamily which gets an earned income
of Rs, 4 lakhs pays by way of tax
Rs. 2,82,000 and it has Rs. 1,18,000 left.
But this is a matter which can be
examined and found out, whether the
question of breaking up the whole
system might be better for the indi-
vidual and probably better for the
State itself. I think it has to be
investigated. For the present, I am not
In a position to commit myselt.

Pandit Thakur Das Bhargava: If the
revenue considerations demand it, you
can do it as soon as possible.

Shri T T Krishnamachari: Of
course, revenue will be the dominant
cansideration for making the revision,
but other considerations are also
there like administrative convenience,
convenience of parties and so en. Any-
how, some revision of the law as it
stands has to be undertaken and I
think that will be the appropriate
time for this question also to be
examined.

Shrimati Renuka Ray: Why not
accept the Dayabhaga system?

8hri T. T. Krishoamachart: So many
solutions are offered, but I never
believe in short-cuts.

On this question of companies, I do
not think Mr, Masani himself has any
expectiations of any reply. He expects
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appwently some reply in regard 1o
the question whether the tax should
be 80 per cent of the person's incon:m
or not. The point he misses, which'l
think he is missing often, is that this
matter hag been completely thrashed:
out. threadbare by the Select Com-
mittee. You cannot tax a person who
has .got purely unearned income,
income an property which is non-
yielding and which is not being pro-
perly looked after. He ought to teke
the earned income. If today anybody
has eamned income, 1 do nat think
that the coffers would suffer, Thare
must be a large portion of the earned
income and that is exactly what we
say today. Do not let people who
have & lot of imtelligence and who
undoubtedly are able to manage their
property keep quiet;, le¥ them work
and let them earn in order to sustain
their property.. If it happens that the
corpus 1s to be sold, let the person
who owns it work and earn money to
sustain the property. Sometimes, we
work for holding on to something
which we like a treasure or something
which we do not like to sell. There
must be human effort, productive
effort if you want to sustain property.
It is undoubtedly on the basis of a
person who has got no earned income

May be he has property worth Rs. 30
or 35 lakhs amd his income and tax
liability might more or less tally,
That is a contingency which will not
happen in actual fact, There is no
point in it, We are not thinking in
terms of experimenting in a glass
case. Human nature is such that a
person will work and he will earn if
the property is worth while maintain~

ing; he will earn to pay the tax om
the property, in order not to sell the
property. 1 do not see why an obliga-

tion should be laid on this House that
in a matter of maintenance of pro-
perty, whether it yields money or not,
whether it is productive or not, %
must be maintained at all costs.

It was said that nobady should pay
more than 80 per cent of what he
gets on properties which are oot well
managed, and the law should be such.
This question has been thrashed out
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by the Select Committee. The Select
Committee did not think it was right
to put any check of that nature. The
property must be made to produce
it it wants to live, The property
owner who is the live representative
of the property, must work and make
the property produce. It cuts against
the very principle that we want all
property in the country to produce.
To give exemptions of this nature
means, Status Quo prevails. I
the taxation was as it was before
the Finance Bill was accepted by this
House, 94 per cent, I do not think any
wealth-tax ' could be collected from
the people at the top income-tax slab.
I do not think we bargained for any-
thing of that nature. 1 am unable to
accept the amendment.

So far as 8Shri Sadhan Gupta's
amendment 1is concerngd, it is logical.
What you do in the case income-tax
you should do everywhere else, on
the basis that what is sauce for the
goose is sauce for the gander, He
says, I want to give you power so that
you can alter it, But, unfortunate'y,
it is not like the income-tax Act. A
tax of this nature is not something
which you can change every day. You
mifht change. Nobody says that the
omnipotent Parliament should accept
for all time to come a suggestion made
by an insignificant individual in 1957.
It can change But, let it change in
a straightforward manner. Why
should it be put in the Schedule of
the Finance Bill, I find no particular
merit in this. This Income-tax Act is
a complicated thing. I do not see any
perticular merit in putting it in the
Schedule. I am not prepared to
accept the proposition that any change
would be warranted or possible now.
Of course, he says that properties
should go and we must progressively
chop off the tall limbs. It is possible.
¥ my hon, friend imagines himself to
be Procrustes, it is a beautiful exer-
cise to call people and tell them,
stretch yourself, and then chop off the
limbs or stretch the body. I have no
Procrusteam  inclination as the
moment. I am content with the Bill
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as it stands and I am unable to accept
the amendment of Shri Sadhan Gupta.

Mr. Deputy-Speaker: 1 shall now
put the amendments Nos. 92, 9, 10
and 1I to the vote of the House. The

question is:
Page 4—
for clause 3, substityte:

“8. Charge of wealth-tax.—Suh-
ject to the other provisions con-

tained in this Act, there shall be
charged-—

(a) at the rate or rates specified
in the Schedule for the financial
year commencing on the 1sat
April, 1957; and

(b) at such rate or rates as may
be prescribed by any Central Act
for every other flnancial year, a
tax (hereinafter referred to as
wealth-tax) in respect of the net
wesalth on the corresponding
valuation date of every indivi-
dual, Hindu undivided family and
company.”

The motion was negatived.
Mr. Deputy-Speaker: The question
18:
Page 4, line 7T—
omit “Hindu undivided family”.
The motion was negatived.
Mr. Deputy-Speaker: The question

is:
Page 4, line 7,—
omit “and company"”.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4,—
after line 8, add—

“Provided that the total of the
wealth-tax, income-tax and
super-tax charged for any finan-
cial year in respect of any
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sssesmee shall not exceed the Shri Prabbat Kar: In this amend-
total income assessed for income.

tax purposes for that fnancial
year of such assesseo.”

The motion was negatived,
Mr. Depuiy-Speaker: The question
is:
**That clause 8 stand part of the
Bin”
The motion was adopted.
Clause 8 was added to the Bill

Clause 4—(Net wealth to include cer-
tain asgets.)

Shri Prabhat Kar: 1 beg to move:
Page 5—
omit lines 6 to 10.

Pandit Thakur Das Bhargava: I beg
to move: .
Page 5, line 10—

add at the end:

“and so also the bonafide and
genuine transfers effected after
the 15th May, 1957 in which
absolute rights on property have
been transferred shall not be in-

cluded in the computation of his
net wealth.”

Bhri Braj Raj

move:.

Singh: I beg ¢to

Page 5, line 18,—

omit “for a period exceeding six
years or”

Shri Basappa (Tipur): I beg to
move:

Page 5, line 8,—

for “the 15th day of May, 19537"
substitute “the 1st day of April,
1958."

Mr. Depaty-Speaker: These amend-
ments are before the House. We shall
have to accelerate our pace now if
we want to finish,

of sub-clause 4. Here it has been

ment No. 74, I have asked for deletion
stated,

“Nothing contained 1n clause
(a) of sub-section (1) shall apply
to any such transfer asisreferred
to therein made by an individual
before the 15th of May, 1957, and
the value of any assets 50 {rans-
ferred shwll not be included in the
comput}tion of his net wealth”

My only point is, if & transfer is
bona fide transfer, there are provi-
sions to safeguard against any harass-
ment. If it is mala fide, it does not
matter whether it has taken place
before 15th of May or after the 15th
of May, The Wealth-tax officers
should have the right to go into such
transfers and find out whether the
transfer itself was bona fide or mala
fide. Therefore, I would like that this
particular clause should not be
there. While computing the wealth-
tax, the Wealth-tax officials should
have the right to go into any transfer
that has heen made to find out whe-
ther it was made for the purpose of
evading taxation. I want to move
this amendment.

Shri Basappa: Sir, [ think it was
Shri Nathavani who classified ttt
criticiems .in this House on th
wealth-tax under two headings: those
who say that the Wenlth-tax Bill as
it has come out from the Select Com-
mittee has whittled down and others
who say that the Bill has gone too
far. I have no hesitation In saying
that it is not wrong to say that it has
been whittled down to some extent.
If only we look at the objects of the
Bill, we will find it stated that it is
intended not only to bring more
revenue to the Government and also
to bring about a socialistic pattern of
society in this country. Looking at it
from that point of view and taking
the adminiatrative machinery into

consideration, 1 feel that the incoms
derived will be less.

Again, the concessions that have
been given and the exemption made
will not also be in the interests of
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revenue, Besitles that, i we have in

our Bill certain loopholes and cvertain

aveidante of tax, then, it will godown
in value. Therefore, I say, although
I respect the report of the Belect
Committee—I have nothing to say
against it—I only sav that the report

of the Select Communee has been

subject to some sort of criticism here.

Of course, I have seen reports of
Select Committees in the From

what is seen today, I find' that we

have to scrutinise 'this report a little

more carefully. Of course, our Fin-

ance Minister has said that apart from

his personal view, he completely

identifies himself with the report of

the Select Committee. I do not deny
it

Mr. Deputy-Speaker: Is the hon.
Member going fo scrutinise the whole

réport?

Shri Basappa: As you know, I am
one of the rare speakers in this House.
I have not taken part either....

Mr. Deputy-Speaker: He may try
his Tuck during the third reading.

Shri Basappa: ! will hot take much
of the tirhe of the House. The Fin-
.Aance Minister has moved this House
to a very great extent when he sgid
the other day that we must ali work
hére to make the Plan a success. He
hos given his own example that the
day begins 2t 5-30 A.m. and ends at
11-30 pM. ‘He hsas said that the
people of this generation owe a duty
to the people at large. Without say-
ing much on these aspects, I come to
the relevant amendment.

My amendment is simply this. In
clause 4, sub-clause (4) the 15th of
May 1857 muay be substituted by 1st
Aprl), 1888, My reason iz this. As I
Was sayifg, evasion of tax is a very
coinmon feature here. We must see
tiut -we prevent tix evasion or avoid-
ahce of tax. With that purpose in
vlew, clause 4; ' sub-claufe {4) has
béen brought in to see that there is
no mala fide transfer. While comput-
ing the wealth of a person, there
ghould be no ‘loop-holes. When the
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Bill was finst introduced, there was
no suth ' gub-tlsuse. The" * Select
Commiittée, ' MW thelr wistiom
have introduced ®ils sub-clause
Therefore, we ‘have to examihe
this sub-clause. This restricts
the power to prevent tax evasion.
Clause 4 wants to prevent evasion.
Sub-clause 4 seeks to restrict that
right. The reason probably may be,
that 15th of May, 1857 was the date
on which the Bill was introduced and
from that time, we shall consider. I
say, this assumption is wrong. Peo-
pie alresdy knew that this Wealth-
Tax Bill would come into force. So
they have taken steps to see how this
tax can be avoided. The capitalists
have already transferred so much of
their property. All that wealth must
be brought in for the purpose of the
Wealth-Tax Agt. So, I suggest the
date “15th May” mgy be substitutéd
by “1st April 1856”. Then we will be
able to tax a little more wealth, With
much respect to the Select Committee,
I say that they have acted wrongly.
We have to rectify that. I hope the
Finance Minister will agree to my
reasonable proposal and will allow the
amendment.

s Fo Wo FT : IUTSAW WERW,
aw ug frey & e gt wredy fafrert
arge dfw @ +ff wwad wfag
¥ firt § ewie wear g oW
A O I AT OFETE AT IF
w & o o o 3y § o 9w
¥ W wF wwdrs qgedt &y Afem
arz 7 fefy Y ST wwled o 6
fr gy § o) xEfad & oo e
ﬁffﬁ%‘&’ﬁ'ﬁﬁﬁm B‘Q"I‘Ii'l‘lf%lmi
g A AT W AT ¥ )

An Hon. Member: Please talk in
Enpglish zo that the hon. Minister may
follow.

Shri M, C. Jain: Before on
my amendment 40 clause 4, I wish to
bring {0 the notice of the Finance
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Minister one defect in the drafting of
clause (1). It says “In computing the
net wedlth of an individual there
shall be inclwded...”. Only the word
“individual” hes been mentioned
Evenr the Karta of a joint Hindu
fayaily can transfer the assets. But
those aszets will not be included if the
word “individual” alone remains.
There are four items in clause {a).
Three items will not be covered; the
fourth wiil, of course, be covered. In
the case of the Hindu family, if the
Karta transfers interests, what will be
the position. Item (iv) says:

“by a person or association of
persons t0 whom such assets have
been transferred by the individual
otherwise than under an firrevoc-
able transfer".

My point is this. If the Karta of the
joint Hindu family transfers a part of
his asdets t0 a person or a body of
persons then such asgsets will not be
in¢luded in the assets of the joint
Hindu family and, in this manner,
there will be considerable evasion.
This 18 one point which I want to
bring to your notice. The amendment
of which I am a joint mover relating
to this clause reéads thus:

lf’age 5, linre 18,—

omit “for a period exceeding six
years or”,

The Explanation defines an ‘“irre-
vocable transfer.” It says:

Y. ‘an irrevocable transfer’
includes a transfer of assets
which, by the termis of the instru.
meht effecting M, 'i not Y¥evocable
for a pétiod exceeding six years
or'during’ the lifetime of ‘the
transfered.” o
My amendment suggests the omis-

sioh' of “for a 'périod excesding six
years or*. My argument is, of course,
simple.”’ The tranifer should be irre-
votable, not after s period of »ix
yoore, ‘dut immediately and that no
siach tramsfer 'shouid de excluded.
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Pandit Thskur Dag Blargava: My
armefdment rends:’

Page §, line 10—
)
add at the end:

“and so also the bona fide and
genuine transfers effected  after
the 15th Muy, 10377 im which
ablolute rights on property have
been fransferred shall not be in-
cluded in the computation of his
net wealth” i

I think the hon. Finance Minister
will accept the principle that so far
as substantive rights in property ars
concerned—and the right to transfer
is one of them-sthey cannct be con-
trolled, they cannot be nullified by
any fiscal measure, A3z you know,
under article 19(f), everv person has
got a right to hold and dispose of his
property, and this right is being piroc-
tically taken away, or at least* un-
reasonable restrictions ate Dbeing put
upon them by tnis meusuze 1 know
very many cases in which, jf this s
allowed to remain as it is, very great
difficulties are bound tc arise. Texe
the case of a Mohammedan who has
10 pay dower to his wife. What
happens? He cannot pay; or at
least there are restrictions upon it
Similarly, supposing there is a settle~
ment at the time of marriage tinder
which the wife is to live with her hiis~
band. There is, of course, provision
it she watits to separate. But sup-
posing a wife lives with her husband
on the basis ‘of an agreement. Suppose
that at the time of the martiage it is
settled between them that certain
properies will be transferred to her
afterwards. Even those properties
are not allowed to be transferred
under this law angd, if they are trans-
ferred, the transfer will not he re-
cogriized ws such. Similarly, thé pro-
perty might have been acquired by
the joint efforts of the hushand and
wife and the wife may be entitled to
the property. Bven thmt is affected.
tis going too far. If there i an
attempt to hoodwink the wealth tax
euthorities and if there is afly mals
fde in it, T ean underntand Giat. The
thcome-tax officers vefuse to retognize
®. ‘But |h a tase whére » tranifer i»
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bona fide and genuine, I cannot think
of any principle, so far as the Income-
tax Act is concerned, whereby the
income-tax officer shall say: I will
not recognize that transfer. That
transfer must be recognized. Other-
wise, it means a great restriction on
the fundamental right, which has
been conferred by the Constitution, X
this law is adopted, what will happen
to the Succession Act and other
similar Acts, which confer certain
absolute rights. They will all be
affected by this Bill. That means, you
are making a discriminatory legisla-
tion in favour of the husband so that
no transfer can be made to the wife,
thereby prejudicing the right of half
the population of India. All the
wives are entitled to their property.
If they get any property from the
husband why not recognize the trans-
fer? It it is mala fide, don’'t recognize
it. But this right should be there 1
hope the hon. Minister would agree to
accept my amendment and to do jus-
tice to the women in this land and to
recognize actual, bona fide and
genuine transfer.

Shri R. 8. Lal (Domariaganj): 1
want to move my ismendments 12 and
20.

Mr Deputy-Speaker: But amend-
ment No. 20 does not relate 'to this
clause. Only amendment No. 12
relates to this,

Shri R 8. Lal: I beg to move:

Page 5, line 8—

for “the 15th duv of May,
1957” substitute ‘“the lst day of
April, 1857"

My suggestion i» that this Bill should
come into operation from 1st April
and not from 15th May because that
would be in tune with the f@nancial
year. Other hon. Members have
already supported tkis and 1 hope the
lt;;o;. '!‘inm.ce Minister will also accept
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Mr. Deputy-Speaker: Amendment

moved:
Page 5, line 86—

for “the 18th day of May, 457"
substitute “the 1st day of April,
1957."

Shri Hajarnavis (Bhandara): I want
to reply to the point raised by
Pandit Thakur Das Bhargava. He
said that the section that is proposed
to be enacted will contravene article
19 and, therefore, it is likely to be
declared invalid because, according to
him, it puts a restriction, which is un-
reasonable, upon the power of trans-
fer. I might bring to your notice that
a section like thus has already been
there on the statute book, namely, sec-
tion 16 of the Income-tax Act and,
though :t has been there for a long
time, no lawyer and no person affect-
ed by such section has yet raised any
objection in any court that such a
section, by which the husband, wife
and minor children, are grouped
together for the purposes of taxation
is invalid or is in any way hit by the
fundamental right under article 18,
The proposed section does not in any
way restrict the right of transfer
Does it say that 1f the transfer i=
made, 1t will not be valid? Does it
say that if a title is created, it will not
be recognised? Under the aivil law,
the title created by the transfer is
perfectly valid. No objection can be
raised to the title, but for a specific
purpose all that the Bill says is that
we wil] regard the husband, wife and
the minor child ag one taxable unit.
Pandit Thakur Das Bhargava who is
such a vigorous champion of the
Hindu joint family will admit that the
husband, wife and the minor child will
always live together, and therefore
all the property that they have in
possession, whether entered in the
name of the husband or of the wife or
of the minor child who presumbaly.
will always be with them, should be
regarded ag one economic unit on
which the tax is imposed. Thus re-
garded, I think it is a moest natural
provision of law, and if we did not do
it, what will happen is that ali the
persons in the family would, while
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enjoying the advantage of the property
together, be able to escape the tax by
dividing the title between themselves.
Therefore, I submit that the clause 1
proper. 1

Bhkri T. T, Kr:?mmuhm: There
is one point raeised by Shri M. C. Jain,

1 do not think there is any substance
in it, that there js the word ‘indi-
vidual” right on top of clause 4, and
therefore the Hindu undivided family
would be left out, Actually it does
not mean an individual.

Mr, Deputy-Speaker: The hon.
Member complained that he was not
getting replies for his criticism. when
the reply is being given, he is not here.

Shri T T. Krishnamachari: In
regard to clause 4, hon. Members will
see that the amendments moved more
or less cancel each other. Shri Prabhat
Kar wants sub-clause (4} to be drop-
ped so that all transiers made at any
time can be questioned, if it is thought
to be within the questionablc area,
and on that basis assess the property
that has b&en so transferred as being
property of the assessees. 1 would
certainly say, from a purely personal
point of view, from the point of view
of a Finance Mnister, that there is no
objection to that amendment. On the
other hand, the amendment ag it is
which the Select Committee had ac-
cepted itself restricts the scope of any
question that we might raise in regard
to transfer by means of a provision in
this particular clause to anything that
bas happened after 15th May, 1957,
which I think is extremely restrictive
for this reason that if anybody wanted
to transfer property merely because
it was said that the wealth tax was
in the offing, he had good enough ex-
cuse to do so much earlier than 15th
May, 1957, Actually at the time when
my predecessor was here Mr, Kaldor's
report was talked of, and he himself
referred to the report in his Budget
Speech early in 1856 and there were
reports in various papers about the
wealth tax being considered by Gov-
ernment, and it was.more or less
common knowledge that Government
were working on a tax of this nature.
So, the equities of the situation would
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certainly demand an  amendment
similar to what has been proposed by
Shri Basappa being accepted which,
2t any rute, fixes the time to 2 time
where a transfer could have besn
made for the purpose of avoidance of
the wealth tax. The Select Com-
mittee had discussed thiz matter con-
siderably and they had decided op
this particular amendment. From the
point of view'of the administeation,
Shri Prabhat Kar's amendment is
quite suitable for us, but I do not
know if it would be just to gquestion
all trapsfers which had taken place at
a time when there was no gquesticn of
evading this particular tax. I think
the time-limit fixed by Shri Dasappa
is reasonsble. 1 would therefore be
disposed to accept the amendment of
Shri Basappa in this regard and I will
be grateful if Shri Kar will not press
his amendment.

The next question is the point rais-
ed by my hop. friend Pandit Thakur
Das Bhargava. Of course, what he
wants 13 an extension. Of course, the
question 1z whether it is bona hde or
mala fide if the transfer is made to
parties which are mentioned in Shri
Basappa’s amendment provided the
House accepts his amendment, or, if
they do not, as it is today, unless
other considerations are there to show
that the transaction was some thing
which is completely honest and that
there is no intention of defrauding
and thungs of that sort, 1 cannot see
how we can accept Pandit Thakur
Das Bhargava’s amendment ag ex-
plained by Shri Hajarnavis.

Pandit Thakur Das Bhargava: With
your permission, may I put a Ques-
tion? Supposing the transfer is on
behalf of the wife in favour of the
husband, what would happen? Would
that be good or bad?

Shri T. T. Krishnamachsari: It:[;l!
depends upon the intention., e
mere fact of a transfer cannot be said
to be good or bad unless we know
the intention for the trinsfer, why #
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was made. If the transter was made,
or in effect operates in mitigation of
the tax claim, I think fhe trausfer
from the point of view of the Wealth
Tax Act would be a bad transfer, but
I cannot take up a case and judge it
to be good or bad without che other
circumstances that foliow.

The other suggsstion was made by
Shri M. C. Jain in regard to omitting
the period of six years from the
explanation. Agam, this is a matter
in which the Government would pro-
bably have welcomed this amend-
ment, but I do feel that since again
this is a matter which has been very
much discussed in the Select Com-

mittee I should suggest to my friend
not to press it. If we find anything

of this nature really retarde our being
ablé to collect the requisite income,
we can think over the matter again.
For the tume being I should 'ask him
to forgive me if [ say 1 am unable to
accept any amendment other than
that of Shri Basappa.

Mr. Deputy-Speaker: Then amend-
ment 18 'i& wccepted?’

8hri T. T. Krishnamachari: 1 am
willing to accept it prrovided the
House gives me permission.

Mr Deputy-Speaker: Then I put
amendment I8 (&' thevote of the
House. The questidn is: °

Page 5, line 8
- jor “the 15th day of May, 1987
substitute “the 1st day of April,

19568"
The motion was adopted.

Mr. Deputy-Speaker: Then I come
to the other amendments,

Shri Prabhat Kar: In view of the
amendment that hag been actepted, I
ghall not presy my amendment 74.

Mr. Deputy-Speaker: Is it the
pleasure of the House that he might

Meve permission to withdraw.
Hon. Members: Yes,

The umendment was, by leave,
withdrawn.
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Mr. Degiuty- Speaker: Now I put
am&hdmel_m 12, 13 snd 15. ‘The gum-

tiort s
Page 5, line 8—

for “the 18th day of May, 1957"
substitute “the tst day of April,
1957."

The motion was negatived.
. Mr. Deputy-Spesker: The question
is: ~
Page 5, line 10—
add at the end:

“and so also the bona fide and
genuine transfers effected after
the 15th May, 1957 in ' which
absolute rights on property have
been transferved shall not be in-
cluded in the computation of his

net wealth.”
The motion was negatived.
s nfr Deputy-Speaker: The question
Page 5, line 18—

omit “for a period exceeding six
years or”.

The motion was negatived.
. Mr. Deputy-Speaker: The question
is: S

“That clause 4, as amended,

stand part of the, B{ll."”
The motion was adopted.
Clause 4, as amended, was added to
the Bili

Clause §== (Exemptions m respect of
certain ,assets)

Shri Nnuynnankntty Menen; 1 beg
to 'move:

(i) Paged 5—

after line 25, add:

“Provided that the assessee does
not derive any mone
therefrom " fid re\li!
(i) Pm 5——

rvmit finas 33 o 38,
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(lit) Page T—

omit lines 5 and 6,
Shyi Prabhat Xar: I beg to move:
() Page 5—

omit lines 28 t0 33
(ii} Page 6, line 15—

after “weari'nc apparel” ingert
“jeweHery'.
(ili) Page 8, line 17—

after “aasessee”’ add:

“subject to a maximum of
twenty-five thousand rupees in
value".

(iv) Pages 8 and 7—-

omit lines 3¢ to 37 and’ 1 tu 4
respectively.

(v) Page T—
omit lines 26 to 31.

Shri Sadhan Gupta: Sir, I beg to

move:

(i) Page 6, line 17—
add at the end:

“subject to a maximum of five
thousand rupees in value”

(ii) Page 6, line 17—

add at the end:

“gubject t0 8 maximum of ten
thousand
¢ii) Page 6, line 10—

add at the end:

“subject to a maximum of 8ve
thousnd' rupees®.

(iv) Page 7, line .
add at the end:

“supject w a maximum of five
thousend rupees™

(v) Page 7, line 6—

for ‘twenty-five thousand,
rupees” #illytituty’ ‘five thousand
TUpSes’
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(vi) Page 7, line 10—
add at the end:

“mhjectionmudmumof five
thousand rupees in valve

(vil) Page 7, line 10—
add at the end:

“gubject to a maximum of
twenty-five thousand rupees in
value”.

(viil) Page 7—

omit 1§ne9 21 to 25.
(ix) Page 7, line 25—
add at the end:

“subject to 8 maximum of te
thousand rupees in value”.

Shrl 8. Ghose {Burdwan): Sir, I
beg to move:

(i) Page 5, lines 24 and 25—

for “for any purpose of a chari-
table or religious nature in India"
substitute “exclusively for chari-
table and religious purposes o
public character”,

(i1} Page 8, line 18—
after ‘implements” ingert “in-
cluding tractors”.

Shri Braj Raj Singh: Sir, I beg to
move:

Page 5, line 22—
add at the end;

“provided that the total wvalue
of the assets exempted under
{tx), (x), (d), ! (xiD), (xiid),
(xtv), (xv) smd (xviii) of this
clause shall not exceed Rs. 50,000
in any case™.

Shri M. B. Masani: I hag to rnove:
(i) Page 5-
for lines 33 to 36, substitute:

“(iv) one house belonging to
the assessee exclusfvely used by
him for residential purposes”
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(ii) Page 6, lines 26 and 27—

omit “subject to a maximum of
ten thousand rupees in value”.

Pandit Thakur Dag Bhargava: I beg
% move:

(i) Page 5—
after line 36 add-

“(ivA) one buil\ding in the
occupation or ownership of every
assessee used by him and his
famly as the dwelling house.”

(11) Page 7, line 8—

for ‘twenty-five thousand”
substitute “twelve thousand and
five hundred”.

(ii) Page 7, line 6—

add at the end:

“and in case the assessee is an
undivided Hindu family subject to
a maximum of twenty-five if the
family consists of two coparceners
and to a maximum of thirty-
seven thousand five hundred if it
consists of more than two copar-
ceners.”

Shri Siddiah (Mysore—Reserved—
Bch. Castes): 8ir, I beg to move:

Page 5—
omit lines 28 to 36.

Shri Shankaraiya (Mysore): Sir, 1
beg to move:

(i) Page 5, line 28—

for “any one building in the
occupation of a Ruler” substitute:

“any one building other than a
State Property belonging to the
Ruler exclusively used for resi-
dential purposes by him".

(ii) Page 5—
for lines 33 to 38, substitute :

‘“(iv) one building belonging to
the assessee used by him for his
residential purposes;”

29 AUGUST 1887

Wealth Tax Bill 10768

Bhri M, C. Jain: Sir, I beg to move:
(i) Page 7, lne 10—
add at the end:

“Wealth-tax shall not e pay-
able on such certificates but the
value of any such certificates so
exempted shall be included in
computing the net wealth of the
assessgee”,

Shri Nathwani: Sir, 1 beg to move:
Page 68—
omat lines ! to 4

Shri 8. V. Ramaswami
Sir, I beg to move:

(Salem):

{i) Page 6, line 27—
for "“ten" substitute ‘“twenty".

(11) Page 6-—

after line 27, insert:
s

“(xia) Instruments and other
apparatus used by the assessee for
purposes of scientific research.”

Mr. Deputy-Spesker: These amend-
ments are before the House

Shri V. P. Nayar: Sir, before I
speak on the amendments, may I
seek your permission to offer a word
of personal explanation im respect of
the observation of the Chsir about me
vesterday? Sir, while I was not in
the House, the Chair made the obser-
vation that 1 had tried to hit the
Finance Minister without any justifica-
tion. *I want only to submit to you
that at the time when I came into
the House 1 had actually seen the
Finance Minister taking one of the
most jimportant officers of a news
agency and conversing with him. I
thought that was not a matter which
was more important than the busi-
ness of the House, and therefore 1
wanted it to go on record. I have
nothing more to say about it

Speaking about the amendments 1
would say that I suvport......
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Shri T. T. Krishnassachari: May I
ask if the #on, Member sxys that it Is
& justification for him to characisrise
somebody else's conduct as imper-

tinent? 1 am told that it is an un-

ptrlhm‘entnyword.
Shri V. P. Nayar: It is not.

Shrl T, T. Krishnamachari: If it is
a gquestion of using unparliamentary
language, I suppose many people can
use it. But what has it got to do with
my talking to somebody outside?
Am I governed by a code in which I
cannot talk to anybody without my
hon, friend’s permission and he must
charactéiise my conduct as something
which is not pertinent?—to use a
parliamentary language.

Mr. Deputy-Speaker: So far as this
‘question whether the word is parlia-
mentary or not is concerned, 1 think
no further decision on that is requir-
ed. Because, yesterday I had made
the observation that irrespective of
the fact whether it is parliamentary
or not—and, in my opimion, in the
context in which it was used, per-
haps it may not be unparliamentary
—even then, it is not only unparlia-
mentary words that are not to be
used; there is a code of conduct pre-
scribed here that there are even other
words which should not be used.
Therefore I took that exception and
said that it was not justified. T had
said that and therefore there was
nothing more required on my part.

Now Mr. Nayar has said that he
had seen the Finance Minister and
because he was busy talking with
some representatives of the Press,
therefore he had to make that re-
mark that it was not as important as
the business in this Houses This is
his explanation., But this has nothing
to do so far as the Minister iz con-
cerned. I had made the remark that
the Minister might have been busy
in some more important work and
thersfore without ascertaining what
the Minister had been doing there
and without knowing whether there
was something very important which
could not be avoided, the hon. Mem-
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context, because I want to raise .t
also. I did not want to raise it to-
day, but I certainly wanted to raise
it.

I just now went and saw the report
of what the Finance Minister had
said regarding Shri Narayanankutty
Menon. If the Finance Minister
would only go and read what he had
said, he would feel gorry. If he sees
the paragraph relating to *“concep-
tion” and “conceive”, it will be un-

Mr. Deputy-Speaker: All that was
said on previous occasions cannot be
taken up at present.

Shri A. K. Gopalan: But it the Fin-
ance Minister thinks that what he,
has said is correct, I wish to say that
I saw today what he has said ....

Mr, Deputy-Speaker: 1 think he
should not interrupt the business.

Shri A. K. Gopalan: Then we will
take it tomorrow.

Mr. Deputy-Speaker: I do not make
this promise that I will take it wp
tomorrow.

Shri V. P. Nayar: Sir, I do not wish
to continue that subject. My only
intention was to apprise vou of the
actual situation.

I support the amendments moved by
Shri Narayanankutty Menon, Shri
Sadhan Gupta and Shri Prabhat Xar
about the exemptions granted to the
princes. This morming we heard the
Finance Minister interpreting the
Constitution and saying that long be-
fore Mr. Menon had occasion to go
through the Constitution, he had
himsel? been responsible for drafting
a very substantial portion of this
particular provision. I grant that
Some of us who had been here had
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gccpsion o go thrqugh the debates
on the Constitution ftself and we have
also recognised the role which the
Finange Minister played. He mid
thet he had dene;Very hapd work on
that, L grant it. .. B!Jt dow very m
work, does not help jn the least for
an. ynderstending, Otherwise, if we
were to extend the same logic, one
should also argue that the beasts of
burden are the best to understand. 1
want to leave it there.

Why is it that the bogey of consti-
tutional impediments are raised off
and on?

15-58 hrs,
[SERI BARMAN in the Chair]

The hon. the Finance Minister knows
that no such interpretation of the
Constitution can be given in fairness
to the wording of the Constitution.
*Artjcle 362 is being cited as an im-
pediment to bring within the compe-
tence of this Bill the class of Rulers.
What, ig article 3622 ] do net want
to discuss all the details, but it is
abundantly clear from the wording of
this particular article that it only
wants that due regard shall be had
to the guarantee or assurance.

I have before me the White Paper
by the Ministry of States on the
various agreements. I do not find a
single provision i any of the agree-
mants with any.of the princes which
would take such a step outside the
competence of legisiation by this
House.

Then he also said that it was not
possible to have an asstimate of the
wealth held by ai the ex-Rulers. I
was surprised to hear that. It was
only sesterday. or day before yester-
day when I asked a specific guestion
about the cash securities and cash
balances held by the princes that my
hon. friend the Minister in charge of
the Ministey of Home Affairs said that
every ex-Ruler had reported as long
back az 1840 about their holdings.
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16 hra.

In she,; Home(Ministry, they hame
ai) the information .about, the hplde
ings. Yet the Finance Minister comes
and tells us that he has had no oota-
slon t9 campute the wealth of the
princes. . 1 alsa find that j§ in  not
merely, available; it was mandatory
on the princes by virtue of 2 provision
in, the agreement. I do not.want to
tire the Houge, but bere is an agree-
ment with H, H. the Maharaja of
Mysore regarding privy purse, private
property and rights and pri es, It
is stated on page 387 of the White
Papes:

“The Maharaja will furnish to
the Government of India before
the 23rd January, 1850, an inven-
tory of all the immovable pro-
perty, securities and cash balances
held by him as such private pro-
perty.”

I suppose all princes of BStates
which had merged with the Union
were compelled to do so by virtue of
certain provisions in the agreement
“ here then is the difficully to assess
the wealth? The Finance Minister
saud that it was not possible, That is
why we say here that the Govern-
ment has a soft corner when the
question of Rulers comes.

I can give another instance. It
was not long ago that the hon. Home
Minister gave us some idea when a
question was put to him about con-
tributions to the national loans by the
princes. He said that Government
will not disclose it, but he said—1
can assure hon, Members that the
total corftribution is not a consider-
able sum’. What are we to take from
this? It iz a very sumple proposition.
Here are & class of people whose
wealth in every deteil ought to have
been known.to Government Whether
in the inventoriea they have submit-
ted. o Gevernment, they have com-
pleted all the information or no, Is
not a matter, for me. But the hon.
Finance :Minister should mot tell us
In this year, long after the inventories
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had quen”subnﬁtjced, acco;'ding to the
versiop ,given by another Minister—
though he would not disclose the
total figure Because such a disclosure
of the total holdings, whether in cash.
balances, securities or otherwise,
might prejudicially affect the public
interest. according to him;—that is a
different matter—that he could not
have any estimate prepared.

I would also submit that this atti-
tude should not be continued in the
interest of the revenues of the State.
A palace of one of the ex-Rulers may
be worth so many lakhs—it may run
into several lakhs of rupees. Are we
going to give him exemption for that?
It is not as if we are taxing people

whose capacity for paying tax has

been broken. It is certainly a tax on
a section which can afford.

I do not want to go into the merits

or how the Rulers have to be taxed
more. That jis not the point. But in
such a situation as we are today, there
is no case at all for the Finance Minis-
ter to exempt a class of persons who
¢ould very easily pay the tax which,
in_its incidence is, after all, very
small.

., Then take the case of heirlooms
also. The value of these heirlooms
can never be computed. May be the
Finange Minister may say that it is
all unproductive, we are not very
much concerned about it. But why
is it that they have these also exempt-
ed? ’

I submit that the House should
reconsider this point, and having re-
gard to the fact, that we require to
pool all our resources, we must amend
the. clause and should not give any
exemption to the princes as a class.
For spggesting this, the hon. Finance
Minister might get up and say that
we (are enemies.of the Plan—or sug-
gesting ways and means by which he
should raise more money from peo-
ple .who can. pay! We- are accused.of
being enemies of the Plan for making
..;uch suggestions. He forgets that
if he wanted to see who_his enemy
was, it was better for him first to go
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to a mirror, and there he shall behold.
enemy No. 1 of the Plan. Thank you.

Shri Narayanankutty Menon: As-
regards ‘the_amendments standing in.
my name along with that of Shri.
Sadhan Gupta’s, I will speak only on .
amendment . No, 94 which seeks to-
add after clause 5(1)(i) a proviso that.
the assessce does not derive any
monetary relief therefrom.

I have tabled this amendment be-
cause of a wery apprehension at the
wording of clause 5(1) (i). This leaves
a loophole for evading this tax by the
so-called trust that is in existence to-
day. I submit. this amendment also
because of the fact that in the nature
of the law , of trust prevailing in
India today concerning trusts and
charitable institutions, there may be:
a large avenue for evading the tax.
As_ primarily the point has been
accepted that the wealth of charitable
ipstitutions, if they are charitable or
religious jnstitutions, should not be
taxed, I think the hop. Minister will
not mind adding a safeguard against
any possible tax evasion. As we see
the interpretation that the Minister
gave to article 362 of the Constitution,
I am all the more afraid that many -
more interpretations may come in as
far as clause 5(1)(i) is concerned; in
order to avoid all that, I seek to add.
a safeguard’in terms of my amend-
ment after clause 5(1)(i). -

Another aspect I want to refer to:
is in respect of item (iv) of sub-
clause (1) of clause 5 which gfvw
exemption to a house in the muni-
cipal limits. As we have already
given a series of exemptions in terms.
of furniture, jewellery and all other
aspects and we have retained  the
minimum skb at Rs. 2 lakhs, it is.
our view that a person who has got
a,net wealth of Rs. 2 lakhs could
afford to pay a little tax on his house..
What is more, it may become dan-
gerous; a house in itself will become
yvery costly and i the name of the
house, there may be large-scale eva-
sion. Rs. 2 lakhs in India is a
very reasonable amount we are going’
to acéepf as the minimum slab. Over
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and above this, if a free house in
the municipal limits is also allowed,
in the normal course vary easily
especially in the cities, the cost may
swell and the exemption may be
raised to Ra. § lakhs. Therefore, if
the principle of Re. 2 lakhs exemp-
tion is accepted, 1 submit that the
totzl exemption given to a house in
the municipal limits should be ex-
cluded.

Before I conclude, I once again re-
quest the Finance Minister .to accept
my amendment to clause 5(1)(1). It
is only as a safeguard in respect of &
principle we have accepted, and it is
also the intention of the Select Com-
mittee as expressed in their Report.

Shri Prabhat Kar: ! will only deal
with clause 5(1)(ix) which deals with
furniture, household utensils, wear-
ing apparel, provisions and other
articles intended for the personal or
household use of the assessee. My
amendment is that the original clause
should be retained. In view of the
limit being kept at Rs. 2 lakhs and
in view of the other exemptions that
have been granted, the original clause
should remain--that s, furniture,
household utensils, wearing apparel,
jewellery, provisions @nd other
articles intended for the personal or
household use of the assessee, subject
to, a maximum of twenty-five thou-
sand rupees in value. 1 hope the
Minister will accept it.

I next want to speak on item (xxi)
of sub-clause (1) of clause 5. I have
asked that that portion of the exemp-
tion should not be there. In view
of the role that industrialists have
been playing for the last few years
even after our independence, I am
quite sure there is no nedd for grant-
ing them any exemptions in relation
to any investment that they will make
in other organisations or to create
other sybsidiary companies. Their
role has been to acquire as much of
profit as they can. Wn acquiring profit
they mever cared for the national
interest. Today there is no reason
why, In imposing heavy taxation,
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there should be any exemption for
them. That is why 1 object to this
particular provision. .

My suggestion is that they have not
played their part well in the past and
there is no possibility of playing a
good role to help national economy
in future. There is no reason why
Government or the country should
grant them exemption.

Already, while we were generally
discussing the Wealth Tax Bill, I have
pointed out how huge amounts of
wealth can go out of the scope of
taxation by this particular concession.
Therefore, I move this amendment,
with the hope that the Finance Minis-~
ter knows perfectly how these com-
panies are run, and how they have
been evading taxes. He did not con-
template any exemption of this type
in the original Bill. In view of the
increase in expected revenues which
are so badly needed, this particular
provision should not be there and
this exemption should go. With these
words, I commend my amendment.

Shri Sadhan Gupta: I am speaking
on the amendments which stand in
the joint names of Shri Menon and
myself as well as on the amendment
standing in my own name. The most
important of our amendments relates
to the omitting or curtailing of the
concessions given to rulers. There
are other amendments also. I shall
refer to them briefly but that, on
principle, is the most important
amendment which we are moving €
this clause.

First of all, there is sub-clause (iii)
relating to the exemption of the
official residence of the Rulers and
then sub-clause (xiv) regarding the
jewellery in the possession of Rulers
which are not supposed to be their
personal property or are recognised
as heirlooms.

This amendment regarding the pro-
perty of the Rulers I move without
making any apology, though I know
the Finance Minister may call me =
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Procrustes or say that I am making
political capital out of it I am not
sorry to be a Procrustes because he
accuses me of being & Procrustean as
1 want to chiop off the taller limbs of
society as he puts it. But, I wonder
whether he realiseg that Procrustes
had a double function. Procrustes
operated in two ways either by
chopping off part of the taller per-
sons or by pulling a shorter man to
fit the bed till he died. If the Fin-
ance Minister thinks that it is better
to pull a short man who 18 a pigmy
by under-nourishment, a man who
finds it difficult to maintain himself,
if he could be pulled on a rack to fit
the bed, I do not see why we cannot
chop off certain parasites x¢ fulfll the
needs of society. I make still less
apology because the stature of those
persons is due to & very luxuriant
over growth on their part, which if
we chop, they will fit verv easily into
the bed without any great danger to
their existence. But, in the other
case, when the Finance Minister
applies the rack to the common man
by taxing his sugar or edible oil and
so on and so forth, it is quite diffe-
rent, It goes to the very root of his
existence. Therefore at least my
Procrusteanism has a soclal justifica-
tion while his Procrusteanism is dis-
astrous.

Regarding political capital, I do not
want to say very much except that
it seems the Finance Minister has a
knack of seeing his own image in
everybody else Shri Nayar asked
him to go to the mirror and behold
something. But, unfortunately he
mmagines that we are all his mirrors
at least on this side of the House.

As regards the Rulers I do not see
why the official residences should be
exempt or why the heirlooms or
jewellery should be exempt. It may
be said that they are unproductive,
But that is not a convincing argu-
ment because 80 many things are
being taxed and so many assets are
being included in net wealth which
may be unproductive. A residential
house is not productive. Often it may
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happen that the house may not fetch
the value which it is supposed to
have in the market because of some
defects in construction and so on and
so forth. We did not grudge that
because the exemption limit is to be
high. There is an exemption limit of’
Rs. 2 lakhg. In the case of the Rulers
there is this further argument to
advance that they have an income-
tax free privy purse which other per-
sons do not possess, Others have to
pay taxes on their incomes as well
as on their wealth while the Rulers
do not have to pay taxes on their
ncomes.

The Constitution has been brought
into service by the Finance Minister
for the purpose of justifying this con-
cession. 1 wonder what reason he
has to put this interpretation on the
Constitution, that article 362 of the
Constitution requires the official resi-
dences of the Rujers and the heir-
looms to be exempted, It refers
specifically to 2981. And, srticle 291
says nothing more than exemption of
the income from taxation, '

On several occasions the Constitu-
tion has been violated. We remem-
ber one occasion when in spite of the
provisions of the Constitution it was
provided in the Preventive Detention
Act, in spite of the right of habeas
corpus guarantee 1n the Constitution
it was provided that the disclosure
of grounds would be peunslised by a
penalty and the Supreme Court set
it aside. There are many occasions
on which Parliament has taken risks
and enacted laws which have been
set aside by the Supreme Court or
other High Courts. On this occasion,
the risk is certainly very much less
and it is worth taking. This defence
of the Constitution is absolutely use-
less because at any time when the
Finance Minister wants it or his
party wants it, a suitable amendment
may be introduced in the Constitution.
I would say an amendment is not
necessary because nothing in the
Constitution requires exemption.

On other occasions we had taken
risks and had provided things which
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[Shri Sadghan Gupta}
had been overruled. So, on this
oceasion too we can take risks. But
even supposing that there is a risk
and it should not be taken, then for
the needs of our country &n amend-
ment should be brought. Amend-
ments have been brought to restrict
the freedom of speech, to restrict civil
liberties which the couniry highly
values. 1 do not see why amend-
ments should not be brought to do
away with fetters which are inegqui-
tous with a vengeance and to enable
us to draw from sources which emi-
nently deserve to be drawn upon, be-
cause our people are so impoverished,
Therefore, this explanation of the
Constitution is absolutely unconvine-

ing.

Now let us pass to the other
amendments.

Mr. Chairman: We have to finish
this Bill today. So many hon. Mem-
bers have tabled amendments to this
clause. I would therefore request the

- hon. Member to be brief.

Shri Sadhan Gupta: I shall be brief.

Now my amendment No. 89 is to
fix a maximum ceiling limit on fumi-
ture, household articles and utensils.
There are two alternative amend-
ments: 990 and 100. 99 proposes that
a ceiling of Rs. 6,000 be fixed; 100
proposes that Ra. 10,000 be fixed.
There is no sense in allowing furni-
ture, utensils, etc, t0 an unlimited
extent. The result will be that all
the wealth which might be taxed
might be converted into exempted
categories. Similarly, regarding tools
for raising agriculture. We know
that farmers do not use tools of a
very high value. Therefure, it is no
use exempting every kind of tool. We
can fix a ceiling limit. For instance,
we do not want to exempt a peraon
who uses numbers of tractors for the
purpose of capitalist farming. There-
fore, tools and implements for agri-
cultural purposes should be limited
by a ceiling of Rs. 5,000 which is
enough for any ordinary farmer whom
we wish to protect.
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Amendment No. 106 relates to hair-
looms about which I have already
spoken, In regard to amendment No.
108 1 want to omit the exemption
given in the case of Ten Year Trea-
sury Cartificates.

Mr, Chairman: This amendment is
not in order. Under our constitution
sny amendment which 'seeks to in-
crsase a tax proposed in ay Bill s
ultra vires. So, amendment No. 109
is not in order.

Shri Sadhan Gupta: Any way the
Finance Minister can at least ba per-
cuaded to accept the principle of
the amendment. At least tne amount
of these treasury certificates may be
fixed, say, at Rs. §,000 or Rs. 16,000.

These are the amendments which
1 wish to move and I hope that the
Finance Minister will still have the
wisdom to listen to the wishes of the
country, in respect at least of the
rulers, Let him not brush it aside by
saying that we are making political
capital out of it. Let him ask peo-
ple of his own party what they feel
about these exemptions and I am sure
the majority of them will say that
they feel the same way 23 I do. I
would also offer him a sporting chal-
lenge, if he will accept it. Let there
be a free vote and I think it will be
my amendments which will be carried
and the Finance Minister will be 1n
a minority in a free vote.

Pandit Thakur Das Bhargava: My
amendments are:

Page 5—'

after line 36 add:

“(ivA.) one building in the
occupation or ownership of every
assessee used by him and his
family as the dwelling house”

Page 7, line 8—

for “twenty-five  thousangd”
substitute “tweive thouzsand and
five hundred”.



10781 Weglth Tax Bill

Page 7, line 86—
add at the end:

“and in case the assessee is an
undivided Rindu family subject
to0 a maximum of twent7-five it
the family consists of two co-
parceners and to a maximum of
thirty-seven thousand five hundred
if it consists of more than two
coparceners’,

Before I begin my speech 1 want
to make one or ftwo observations
which are extraneocus to the amend-
ments. I am extremely sorry and I
feel grieved by the language used by
Mr. Nayar in respect of the hon, the
Finance Minister. He was probably
not here in 1847 when we were fram-
ing the Constitution and cannot fully
appreciate the amount of industry
and the amount of intelligent work
the hon. the Finance Minister brought
to bear on the making of the Con-
stitution. We are all very grateful
to him for the work that he did, ard
when an hon. Member uses the ex-
pression “beast of burden” we feel
very much aggrieved. 1 do not know
what the reaction of the hoa. the Fin-
ance Minister is. He has probably got
the skin of a rhinoceros— every politi-
cian should have that, it may be a
matter of give and take for him.

I feel it very much that we Mem-
bers of this House should use langu-
age against each other which is not
dignified. 1 wish that every Member,
whether on this side of the House,
or on the other side, should use langu-
age which is dignified and which is
not unworthy of a Member of this
House. I feel it is our duty to use
such words as are conducive to the
dignity of the House. In anger we
may say something; but at the same
time we should have the courtesy to
see that in cooler moments we with-
draw them. I myself yesterday said
that the hon. the Finarce Minister
was gulty of discourtesy. In the heat
of the moment I did say that. At the
same time when it was explained to
me that as a matter of fact it was
due to want of time that he could
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not, I was sorry that I used that ex-
pression. I do not want that in this
House any of us should say any-~
thing which injures another Member
of the House.

So far as Ministers are concerned,
we have a right to criticise them, but
we should not criticise them in a
personal way and to say that a besst
of burden does as much work as any
other person is not right. I would
beg of my hon. friend Mr Nayar not
to use such language. It may not
hurt him. He is & strong man, But
it hurts me a great deal to hear this
language being used in respect of a
man who has served us so faithfully.

Shri Nagl Reddy: That was with
reference to the lapse of the Finanoe
Minister yesterday.

Pandit Thakar Das Bhargava: That
chapter was closed and there was no
occagion for giving this analogy.

Mr. Chairman: The hon. Member
may now deal with his amendments.

Pandit Thakur Das Bhargava: I now
come to my amendments.

I am anxious that one dwelling
house for every assessee should be
exempted from this tax. We find that
the rulers have been allowed one
building and one house has been al-
lowed to persons who have got a
house situate in any place with a
population not exceeding 10,000 and
which is more than five miles dis-
tant from any area for which there
is a municipality.

So far as the question of rulers is
concerned, I submitted yesterday
with your permission and 1 want to
repeat it that I am in favour of giving
this exemption to the rulers. We who
know the happenings of 1547 know
what sacrifices the princes made and
what patriotism they showed in
entering into these covenants ab-
juring all the rights of rulers as such.
Without their cooperation we could
not have consolidated India.
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Shri Sadhan Gupta: They ware
there with the protection of the
British Government.

Pandit Thakur Das Bhargava: My
hon. friend fully knows that when the
British left they gave the 5864 States
which were then sovereign freedom
to do as they liked. All of them
entered into agreements. Can we for-
get those days and not attach any
sanctity to those treaties the spirit
behind them,

Shri C. D. Pande (Naini Tal); It is
a question of moral obligation.

Pandit Thakur Das Rhargava: So
far as the Constitution is concerned,
Article 201 may not apply; article 362
may not apply so as to compel us to
allow these exemptions.

Anyhow, apart from that, I am of
the opinion that the Select Committee
has acted very wisely in giving this
exemption to the rulers. After wull, this
adds to the dignity of the rulers. If
a ruler lives in a particular house, then
also he is entitled to have the conces-
sion which I want that every assessee
should have. If a ruler is living in a
particular residence which can be
declared as his official residence, what
is wrong in exempting it? In regard
to the expenditure tax bill also I
understand that some general conces-
sion has been given to those who live
in a particular style, so that they may
readjust themseives to the changing
circumstances,

The Estate Duty Act is there. Where
will they go. When they die ull these
properties are again to be taxed.
Therefore, there is no harm if we
allow this exemption to rulers. If the
Palaces are to be constructed today,
each one of them would cost crores of
rupees. But they won't fetch that
amount in the market. Considering all
these things I am happy that the Select
Committee has made this provision.

1 am still more happy that they have
also considered the case of others to
whom also they have given some con-
cessions, but I am not impressed by
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the restrictions put on it. Why do you
discriminate between & person who
owns a bouse five miles away from
municipality or within those five miles,
1 do not understand any point of dis-
tinction in that I know of persons
who have got houses within five miles
worth several lakhs. I know of a
greater number of people owning
houses in the interior worth lakhs of

rupees.

My humble submission is, every
assessee should be given this exemp-
tion. The reason is, the Government,
usually the Rehabilitation Ministry,
does not at all think that there is a
characteristic in every human being
which is called ‘inhabitiveness'. A
man becomes attached to the place
where his father died, where a child
was born or some other incident hap-
pened. Everybody loves the house in
which he lives. 1 should think that the
Government should see that every
person owns & house, not even hires
or occupies g house, but owns a house,
It will be a good ides and Govern-
ment will be well justified in keeping
it as a policy. Every person must
own a house and live in it, because it
not only adds to his dignity but satis-
fies a certain characteristic in human
beings which is very necessary.

When it is the avowed object of the
Government to Rgive every person a
house, shelter and food-—these are the
three things which all of us want that
every individual in this country may
gsecure—in recognition of their policy
they ought not to discourage those
who have got buildings of their own.
Therefore, 1 would like that instead of
sub-clause (iv) the amendment that I
am submitting may be accepted and
this clause may be amended.

As regards my two other amend-
ments, numbers 31 and 32, T beg to
submit in my own way of thinking
that this exemption up to Rs. 25,000
for jewellery is too much. After all,
what is the use of this jewellery. Seo
much capital is blocked and there is
no return. I do not say that the
ladies are not justified in having their
jewellery, but let it be reduced. I
have, therefore, submitted in this
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amendment that the amount may be
reduced to Rs. 12,500,

In my amendment No. 32 I say that
even if you do not make distinctions
elsewhere you should make a distinc-
tion here. There may be six or more
ladies in a family and you say that
an individual lady in a house and six
ladies in a joint family should be on
the same basis. S8hri Sadhan Chandra
Gupta just gave the example of tall
poppies and pigmies and said that the
pigmies should not be kept under-
nourished and tall poppies may be
beheaded so as to bring them down. I
am reminded of a story in which a
person was crossing a river with some
others. He measured all the persons
before crossing the river and then
went into the siream. When they
were in mid stream those who were
short statured were drowned.
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He said, what 1s the matter. It is a
thing like this. I cannot understand
how the Select Committee failed to
make distinctions between & Hindu
joint family and an individual in a
matter of this kind. It is almost a
personal matter. It should have been
felt that when you make Rs. 25,000
for one man you ought to make
a correspondingly greater amount
for a large family. I have, therefore,
submitted in this amendment that it
should be Rs. 12,500 for an individual,
Rs. 25,000 for a joint family consist-
ing of two members, and Rs. 37,500
if it is more than two members—
even if it has 20 members.

So far as jewellery is concerned,
the Finance Minister told us that he
wanted to avoid harassment to every
assessee. I would respectfully ask him
how he will avoid harassment. Jewel-
lery must be taken from the ladies,
brought to the market and valned.
How will you value it. Supposing
there are some diamonds how will you
value them?

Even if this mount is lowered our
country will gain. If one hax a house
worth R 23000 and you take
Rs. 12,500 from the same person o0
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far as jewellery is concerned, I am
sure every lady would rather like to
have a dwelling house to be exempt-
ed. BSo far as jewellery is concerned,
it may be that the ladies may like it
but the rest of the family would not
like it to be kept as such with the
result that the house is not exemptad.
1 would, therefore, submit that all
these amendments may be accepted.

Mr. Chairman: Amendment No. 33
is the same as amendment No. 109
which has already been ruled out of
order.

Shri Bimal Ghose: The amendment
which you accepted has also the same
effect and that also had not the Presi-
dent’s sanction. We advanced the date
of exemption from 15th May, 1957 to
1st April, 1956. That wauld also have
the effect of increasing taxation.

Pandit Thakur Das Bhargava: Sir,
I rise on a point of order. That has
already beeh accepted and it cannot
be reopened.

Shri Bimal Ghose: If this is a ground
that we cannot do anything which is
unconstitutional, that amendment also
would have the effect of increasing
one’s liabijlity.

Mr. Chairman: That has already
been accepted. Whether it is constitu-
tional or not may be considered later
on. Now, amendments 109, 33 and 98
are ruled out of order as they have
not got the recornmendation of the
President.

Shri Karni Singhji (Bikaner): 8ir,
1 am speaking on amendment No. 21,
of which I am a joint mover. It reads
thus:

Page 5,—
for lines 33 to 36, substitute:

“{iv) one house belonging to
the assessee exclusively used by
him for residential purposes;”

1 support my hon. friend Pandit
Thakuf Das Bhargava with regard to
giving one dwelling house free from
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wealth tax to all citizens of this coun-
try. 1 pressed for this in the Select
Committee also. I would once more
like to draw the attention of my
brother Members here that since cer-
tain categories of people have been
given wealth tax free residences,
namely the princes and certain other
categories of people who live in rural
areas, I think that it would only be
too fair, considering that this is & new
tax being introduced in our country,
to give one dwelling bouse free of
wealth tax to everybody in this
country.

1 need hardly add that India is a
country where we have the greatest
feeling for a home. Whether it be the
rich or the poor nearly everybody has
an inherent instinct to possess a home.
1, therefore, hope that the House
would be gobd enough to take this
matter into consideration and see that
the people in India, by and large, are
not subject to any hardship or heart
burning on this score.

The hon. Finance Minister has just
said that if this concession 15 with-
drawn it would cost the Five Year
Plan Rs. 1} crores. May I respectfully
subrmit that when we are undertaking
a Plan worth thousands of crores is
Rs. § to Rs. 2 crores so much that we
should inflict this heart burning on
the masses of India by taxing every-
body’s residences? I think it is time
that some of us considered this point
and urged the Finance Minister res-
Pectfully and very humbly to give one
residence free of wealth tax to all
citizens.

Shri M. R, Masan!: Sir, I am speak-
ing on amendment No. 25 reading thus:

Page 6, lines 26 and 27—

omit “subject to a maximum of
ten thousand rupees in vailue.”

I have moved amendment No. 25
which is to delete the words “subject
to & maximum of ten thousand rupees
in value”, from sub-clause (xi) which
deals with tools and jinstruments
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necessary to enable a man to carry on
his profession or vocation.

1 do suggest that this is a matter to
which the Finance Minister might give
a fresh look. He has suggested that
by administrative action, perhaps by
rule-making powers within the depart-
ment, some relief might be given and
Shri Dasappa welcomed that assur-
ance which I also do. I must confess
however that I find it rather difficult
to see how the Finance Minister is
going to carry out that assurance
unless the clause is f€irst changed,
because there is a limit of Rs. 10,000
which remains. 1 cannot see what
kind of instructions within the depart-
ment short of falsifying the value of
an asset could allow the department
to pretend that something worth more
than Rs. 10,000, may be some X-ray
plant or surgeon’s teols, are not worth
Rs. 10,000. I would, therefore, suggest
that if the Finance Minister really
means that this category of assessees
deserve some consideration, then, this
is the right time to put the matter in
a different way.

The instruments we are discussing
are those of professional people,
architects, engineers, doctors, surgeons
and people of that category who are
among the toilers of this country and
who are performing valuable economic
and social functions. These are not
parasites of any kind nor are their
instruments which we are discussing
any kind of waste. These are instru-
ments through which we produce and
increase the sum total of wealth and
goodwill and the well-being in this
country. Health, relief from pain, con-
struction, all these are functions which
we should encourage and when a8 man
wants to invest in tools and instru-
ments some of his money, it seems to
me that the best way to encourasge
that will be to remove these instru-
ments from the scope of this Bill

Pr. Krishnaswami has, in an
eloquent passage in his Minute of
Dissent, pointed out the social econo-
mic and cultural value of these instru-
ments and 1 hope that rather than
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wait for administrative action, the
Finance Minister will consider adopt-
ing this amendment which would do
away with the limit. No rules and no
instructions will over-rule the provi-
sions of this clause.

Then again, the logs to the revenues
by removing this restriction of
Rs. 10,000 would hardly be very sul-
stantial. I am sure that for the sm
loss, justice would be done to worthy
members of the community, surgeons,
architects, engineers, and others. We
should all press the Finance Minister
now-—and I believe that it is the sense
of the House too—that this limit of
Rs. 10,000 sheuld be remaved.

Shri Nathwani: My amendment
reads thus:
Page 6—
Omit lineg 1 to 4.

My amendment seeks to delete lines
1 to 4 on page 6. Sub-clause (v) says:

“(v) any interest in property
which, although it has vested in
an assessee, is not in his posses-
sion or enjoyment by reason of
the fact that the time for such
possession or enjoyment has not
arrived;”

It has to be excluded in computing
the net wealth of the assessee. In my
opinion, this Bill keeps the door wide
open for evasion. For instance, a man
may create a trust in favour of his
adult son and enjocin upon the trustee
not to deliver possession of it till a
certain event happens. That even may
happen 20 or 30 years hence. In the
meanwhile, when the property is in
the possession of the trustee, that pro-
perty will be exempt from liability
under this Act. I do not think that
this was the intention of the Select
Committee. What was thought to be
excluded was the contingent interest
of an assessee in some property or
some chance to succeed which, in law,
Is called spes successionis. Therefore,
I move that these four lines should
be deleted.

I would like to eay one word with
regard to sub-clawse (iv) which seeks
to exclude one residential house in
the rural area. I do not see any justi-
fication for drawing a distinction bet-
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ween rural houses and urban houses.
An amendment has been moved, seek-
ing to exclude one dwelling house
irrespective of the place where it is
situated. [f that amendment is not
found acceptable by the han. Minister,
at least it can be accepted subject to
a maximum limit, say, df Rs. 28,000
or Rs. 20,000. But there is one more
anomaly in this sub-clause ({(iv) to
which I must draw the attention of
the hon. Minister. It excludes a house
situate in any place with a population
not exceeding 10,000 and which is
more than five miles distant from any
area for which there is a municipality.
It assumes that in a place with a
population not exceeding 10,000 there
1s nc municipality. But coming as I
do from Saurashtra, 1 know that there
are many towns with less than =
population of 10,000 which have got
municipalities, What is to happen to
such places? This seems to be an
anomaly and it would discriminate
against the people of Saurashtra.
Therefore, it should not be allowed; if
at all it is allowed to remain, it should
be suitably amended.

Dr. Sushila Nayar (Jhansi): Mr.
Chhirman, I speak with much con-
traint and if I may say so, with a
heavy heart. 1 have the honour to
belong to the profession of medicine
which I think is a very noble profes-
sion even though the Finance Minia-~
ter has done us the honour of calling
the medical men as thugs, cheats and
blood-suckers.

Some Hon. Members: Shame, shame.,

Dr. Sushila Nayar: I hold no brief
for any blood-suckers in any section of
our population. I mgree with the hon.
Finance Ministen, that there are blood-
suckers among doctors as there are
blood-suckers among every other pro-
fessian, traders, businessmen, lawyers
~and in every other group.
However, I wish to submit that,
by and large, the medical pro-
fession is a noble profession which
caters for the needs of wsufferias
humanity. As such, it is not right to
categorize it or to equalise it with
purely commerclal vocgtions and pro-
fessions.

The Finance Minister raised the
Hmit for tools and instruments from
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Rs. 2,500 to Rs. 10,000, and now it is
sought to be increased to Rs. 20,000.
I may say that I am not a bit interest-
ed in it; even if he raises it to, say,
Rs. 50,000, I do not care for the higher
ceiling. I want the recognition of the
fact that doctors’ tools are not ®
means of merely earning money. They
are means of relieving human suffer-
ing and, as such, they should be
treated differently, than is done in the
case of those avocations which are
purely commeércial ventures. No doubt
doctors do earn their living through
the medicel profession, but may 1
point out that on an average, a doctor
spends after high school, at least 15
years in training—seven years in the
pre-medical and medical college, and
after that, five years in house-surgeon-
ship und residency, etc. After these
12 years only, he begins to earn and
it takes him at least 3 years to estab-
lish himself in his profession.

May 1 also point out one more thing?
Take the statistics anywhere in the
world. Most of the doctors die young;
they die between the ages of 50 d
85; so that their period of earning is
very limited.

Mr. Chairman: The hon Member's
time is up.

Dr. Sushila Nayar: I am going to
take 5 minutes more; I have to say
something.

Mr, Chairman: My difficulty is that
1 have to finish the Bill at least in the
course of the day. She can submit
whatever she has got to say in a few
words and also in a lengthy way.
(Interruptions). I want to see that we
do our job within the scheduled time.
We have got some other business also,

Dr. Sushila Nayar: It has been sug-
gested that concession to be given to
the doctors will be given through
rules. I am told by very good authori-
ties thut it cannot be given through
thw rules, unless it is specifically pro-
vided in the Act. Tbe hon. Finance
Minister may have a proviso to that
effect, if he wishes to have it done
under the rules. Otherwise, it cannot
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be done under the rules. And it should
not be done, hecause I feel very
strongly that rules are not there to
produce a different effect than the
main Act does on this House. Other-
wise, we would not be spending hours
and hours in discussing the clauses. It
gvould not be fair and proper to do
that.

The second thing that has been sug-
gested is that under the evaluation
clause, instruments can be evaluated
differently. Again, I would much
rather not have a concession of that
type, which will open out fresh
avenues of corruption, today which is
the main curse of this country today
and which stands in the way of our
country’s progress. 1 would, therefore,
much rather like that if an instrument
costs Rs. 50,000, it is evaluated at
Rs. 50,000 No special rules or evalua-
tion should be introduced for the
evaluation of doctors' instruments. 1
submit that there are a fairly large
number amongst us who do this work
in a spirit of humanitarian service and
if the hon. Finance Minister does feel
that tools and instruments of doctors
are not purely money-making devices,
but they are means of service to
humanity, let him find a way of giving
exemption to the doctors' tools. They
may be worth 5,000 or even 5 lakhs.
If he finds that there are ‘“blood-
suckers” amongst us, as he called them,
by all means, ind any method of
taking away the profits that they are
making through any type of taxes or
other types of supervision or safe-
guards that may be necessary. But I
strongly feel that to consider the
instruments and tools of medical men
and women as equul to the tools that
may be used purely for commercial
and trading purposes is not fair, is not
right. Agein I appeal to the hon.
Finance Minister to please find a way
out.

16.53 hrs.

[Mr. DxruTY-SPEAKER in the Chair.]
Shri Narmayanankuity Memon: 1

want to say a few words on this

elause, because it is the most vital
point. ..



10793 Waalth Tax Bill

Mr. Deputy-Speaker: 1 have no
objection; if the whale time is to be
spent on this clause, I have no objec-
tion.

Shri Shankaralya: I have not spoken
on my amendment.

Mr. Deputy-Speaker: We have an
half-hour discussion till 8 o’clock.

An Hon. Member: We cannot sit
beyond six.

Mr. Deputy-Speaker: If the House
desjres to sit, ] have no objection, but
we should try to remain within that
limit that we have placed on ourselves.
Now there are a very large number
of hon. Members who are desirous of
speaking. If all are to be given
chances, perhaps this clause may not
be concluded.

Shri Shankaraiya: At least those
who have sent in amendments and
have not been given an opportunity
to explain them, may be given chances.

Mr. Deputy-Speaker: I am sorry
everybody who has sent in amend-
(ments cannot be given a chance.

Shri C., K. Bhattacharyya (West
Dinajpur): Let the chances of making
gpeeches be extended to those who
have not yet spoken. We have heard
many speeches from many Members
and repeated speeches from the same
Members.

Mr. Deputy-Speaker: I am sure that
those who had no chance up till now
have no amendment also. What shaill
1 do? 1 have no time even to call
those who have sent amendments.
Those who have had no chance up till
now perhaps may try their luck in
the third reading.

Mr. Ramaswamy. He will be very
brief.

Shri S. V. Ramaswami: My amend-
ment No. 125 relates to sub-clause (xi)
of clause 5. It seeks to raise the maxi-
mum of Rs. 10,000 in value to
Rs. 20,000, in which case it would read
like this:

“(xi) the tools and instruments
necessary to enable the assessee
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to curry on his profession or voea-
tion, subject to a maximum of
twenty thousand rupees in value.”

If a sum of Rs. 20,000 is provided as
the maximum, it would be helptul to
carry on the profession.

Shri Naushir Bharucha (Rast Khan-
desh): We bave not got the amend-
ment. It has not been circulated. It

ought not to be allowed toc be moved
now.

Mr. Deputy-Speaker: I will read that
out now, The procedure is that when
an amendment is given after the time, _
it the Government is prepared teo
accept that amendment, the notice is
wajved. I? it is acceptable to the Gov-

ernment, then I will waive the notice;
otherwise not,

Shri T. T. Krishnamachari: I am

prepared to accept amendments
Nos. 125, 127 and 128 . !

Mr. Deputy-Speaker: The hon.
Minister says he is accepting amend-
ments Nos. 125, 127 and 128. 1 will
read them out. Amendment No., 128
by Shri S. V. Ramaswami reads:

Page 6, line 27, for “ten” substitute
“twenty”.

Amendment No. 127 by Mr. Nath-
wani reads:

Page 6, omit lines 1 to 4.

Amendment No. 128 by Shri 8. V.
Ramaswami reads:

Page 68, after line 27, insert—

“(xia) instruments and other

apparatus used by the assessee for
purposes of scientific research.”

I think hon. Members now know what
the amendments are.

Shri 8. V. Ramaswami: With regard
to amendment No, 128, there are scion-
tists who pursue science purely for the
sake of knowledge. Such persons
should not be taxed. It is for that
purpose that the instruments and other
apparatus used by the agsessee for the
purpose of scientific research should
be exempted.
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17 hra.

Shri Shankaraiya: So far as cisuse 5,
sub-clauses (iii) and (iv) are concern-
ed, they are new provisions added by
the Select Committee. By exempting
one house belonging to the princes and
to those living in rural areas, we will
be making a discrimination. Persons
holding a house within five miles of
municipal lmits are not considered
and therefore it amounts to discrimi-
nation which ought not to have been

made.

The second and most important point
is, with regard to the house that is
to be exempted in the case of a Ruler,
in the way in which it is worded, sub-
clause (iii) cannot be accepted. Sub-
clause (iii) says,

“any one building in the occupa-
tion of a Ruler declared by the
Central Government as his official
residence under paragraph 13 of
the Merged States (Taxation
Concessions) Order 1949, or para-
graph 15 of the Part B States
(Taxation Concessions) Order,
1950."

The object of this provision is that
exemption of one house should be
given. Even if one house is to be
exempted, according to sub-clause
(iii), it is that House which is in the
occupation of the present Ruler, which
is declared under these two Orders.
It the declared properties are to be
exemnpied, 1 submit, we will be validat-
ing a mistake if at all any has been
committed by the Government in
declaring these properties as the per-
sonal properties of the Ruler. Because,
under the covenant entered into by
the princes, it is only such properties
belonging to them as private property
that ought to be exempted. Suppose a
public property or State properties
have been declared as belonging the
Ruler in the inventory and if the in-
ventory is taken us gospel truth, and
¢ the State properties are allowed to
be declared as private property, we
will be validating a mistake. I am not
prepared to accept this injustice, We
should see that such property is pro-
tected. If any mistake has been com-
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mitted éither by the State Government
or the Centrmal Government in declar-
ing it ms private property, it should de
nullified and rectified and State pro-
perty should be restored to the State.
If T were to illustrate....

Mr. Deputy-Speaker: The House has
followed the hon. Member. Illustra-
tions are not necessary.

Shri Shankaraiya: To illustrate—the
hon. Finance Minister may say by way
of explanation that due to the
anomalous position—at the time of the
integration, they were not able to
muke a distinction between what were
private properties of the. Ruler and
State properties. If there are glaring
instances, if there are official records,
budget proposals to show thsat they are
State properties, if the money has been
voted in the budget by the legislature
for its construction and after its com-
pletion, if the State has treated it as
State property and in subsequent
years also, if in the State budget, pro-
vision is made for the maintenance of
this property, merely because a prince
is allowed to remain in it for certain
purposes, whatever they may be—if
he is in occupation, I have no objec-
tion to his being permitted to reside
there in but, in spite of budget pro-
posals and official records, they are
declared as private property of the
Ruler, I do not know where the safety
ltes for State properties. If any mis-
take has been committed, I would
request the Finance Minister to see
that it is rectified and the property is
restored to the State and this Order
is not enforced. If any mistake has
been committed, this House also will
commit itself to the mistake commit-
ted by the Government. If we pass
this Bill as it is with the wording
declared property, we will be validat-
ing a mistake that has been commit-
ted by the Government. It should not
be done so. Hence due amendments.

Bhri 8. Ghose: To my mind, clause
5, sub-clause (1)(i) is a mistake be-
cause that gives a loophole for eva-
sion of tax. It will be better if the
Finance Minister remembers the oft-
quoted saying that the rich grind the
law and the law grinds the poor. By
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enacting this Bill, we ure going to
extract something from the rich per-
sons and it can be taken for, certain
that they will not take it lying down.
That will be decided somewhere else:
not in this House, but somewhere else
where another force is working. If the
Bill suffers from legal infirmities, it
will defeat its own purpose. I think it
is an infirmity in clause 5 sub-clause
(1)(i). Originally as it was, it was
somewhat less mischievous. But, it has
become more mischievous as it has
emerged from the anvil of the Select
Committee. I submit there is not one
word nature: it is religious and charit-
able purpose of a public nature. What
will be the interpretation of nature?
What 1s the meaning of nature? That
is giving a long rope to persons and
with the help of that simple word per-
sons could fly away with consumate
ease. Moreaver, you will be pleased to
find that the words ‘trust or other legal
obligation’ are very vague words.
They would be very helpful for evad-
ing taxes, particularly when in this
Bill we do not find anything analogous
to section 3 of the Income-tax Act
which speaks of association of indivi-
auals. In this Bill, there is no provi-
sion to rope in association of indivi-
duala Besides companies and firms,
there is one other thing that can be
contemplated and that ig association of
individuals by which taxes can be
evaded. 1 submit that it is for this
reason that I have suggested an
amendment, that is, exclusively for
religious and charitable purposes of a
public character. That would shorten
the path that has been widened by the
Select Committee. I think, in trying to
extract something from the rich per-
sons, he should not create a paradise
for the lawyers.

Mr. Deputy-Speaker: The hon
Minister.

Shri Narayanankuity Menon: [ want
clarification of a position.

Mr. Deputy-Speaker: Let him speak.
Then if there is anything for clarifica-
tion, we will see.

Shel T. T. KErishoxmacharl: It is
rather difficult for me to deal with
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all the emendments moved by hon.
Members, I hope hon. Members will
not feel dissatisfied if I am not able
to refer to all of them.

Broadly they fall into two cate-
gories: one is extension of the scope
of the exemptions given in ciause &
and the other is restriction of the
scope of exemptions that have been
provided by the Select Committee,
Hon. Members know that the Bill
stood in a pagiicular form originally.
In regard to that, we have the Presi-
dential sanction. If the Select Com-
mttee had enlarged the scope of the
Bill and varied the character of the
concession, the House is perfectly
entitled, without further sanction from
the President, to restore the position.
Shri Nathwani has proposed amend-
ment No. 127 to clause 5(1)(v) which
has been inserted by the Select Com-
mittee. He has made out that it is
something which will lead to a lot of
evasion and it 1s a thing which can
now be cut out without any serious

detriment to the scope and nature of
the Bill.

Shri Nathvani: If that is to be cut

8hrl T. T. Krishnamachari: I re-
quest my hon. friend not to interrupt

me because it is rather difficult for
me to reply....

An Hon. Member: If that is cut

out, then the other thing has also to
be cut out.

Shri T. T. Krishnamacharl: 1t does
not follow. It does not mean that

if one is cut out, everything should
be cut out.

I accept the amendment of Mr.
Nathavani, Mr. Nathavani has also
made a very pertinent observation
about clause %(13(iv), It reads:

“one house belonging to the
assessee exclusively used by him
for residential purpose and situ-
ate in any place with a popula-
tion not exceeding ten thousand
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[Shri T. T. Krishnamachari}

and which is more than flve miles
distant from any area for which
there is a municipality;"

Of course, he was a member of
the Select Committee. He has asked:
what about an area, where there is
a mumecipality, which has less than
10,000 wnhabitants? If the House will
permit me I should be prepared to
accept the amendment, if moved by
anybody or, if the Chair will permit
me to do 50, 1 will myself do it. The
amendment suggests that in
clause 5(iv), after the word
“mynicipality”, the words “the popu-
lation whereof exceeds ten thousand
shall be added. After the amend-
ment, the clause will read:

“one house belonging to the
assessee exclusively used by him
for residential purposes and situ-
ate in any place with a popula-
tion not exceeding ten thousand
and which is more than five miles
distant from any area for which
there is a municipality, the popu-
lation whereof exceeds ten
thousand;”

It is a verbal amendment to fill up
a lacung. There can be a munici-
pality which has a population of less
than ten thousand. If the House will
permit me, I am prepared to accept
it,

Mr. Deputy-Speaker: Is it not
possible to reduce it to writing?

Sbri T. T. Krishnamachari: I have
got a copy here,

1 beg 0 move:

Page 5, line 36—

add at the end:

“the population, whereof ex-
ceeds ten thousand”,

It is really a drafting error. It is
not a substantive one. Under the
Bill, as amended by the Select Com-
mittee, all areas with a population of
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ten thousand, the residents, thersof
should be exempt, 30 far as the house
is concerned. It has also been laid
down that it should not be within five
miles of a municipality. If the area
of the municipality itself is less than
10,000, then it will not be covered
because the municipality will be the
governing factor. It will not get that
concession, Mr, Nathavani has point-
ed out that there are several munici-
palities, particularly in his area, and
may be, in other areas too, which
have less than 10,000 inhabitants. We
should say “a municipality which has
more than ten thousand inhabitants”:
then only the five mile distance will
be attracted. I think it is quite clear.
The language is all right.

The other amendment moved by
Mr, Ramaswami wag g variation of
the amendment tabled by Mr,
Dasappa, whereby equipment for
scientific research is sought to be ex-
empted. I am prepared to accept it.

So far as the other points are con-
cerned, some hon. Members have ob-
jected to the concessions given under
section 5. We have dealt with this
subject in the definition clause. The
guestion of “house” ig a matter that
has been under dispute. T have ‘ried to
endeavour to answer the other point
that was made by Pandit Thakur Das
Bhargava that all houses should be ex-
empted. As I mentioned to the House
earlier—it may be that it will be of
the order of Rs. 1§ crores; may be
more; I do not know how much it will
be—I] find I am unable to accept the
amendment. Therefore, the position
boils down to this. 1 am prepared to
accept the addition of the words the
population whereof exceeds ten thous-
ands” in clause 5(iv). I am also pre-
pared to accept the amendment of Mr.
Ramaswami that an additional sub-
clause should be put regarding instru-
ments and other apparatus for scienti-
fic research and also his amendment
for raising the ceiling from Rs, 10,000
to As. 20,000,
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Mr. Deputy-Speaker: Amendment
moved:

Page 5, line 38—

add at the end—

*The population whereo! exceeds
ten thousand”.

8hri V. Raju (Visakhapatnam): Re-
garding the amendment moved by the
Finance Minis. for exemption of
house property In municipal areas, may
I suggest the addition of the word
“panchayat”, or “major panchayat”
also? In my State there are areas
with a population of 15,000 or 20,000
where there are no municipalities. In
the circumstances, I suggest this may
be accepted. In this connection, Mr.
Murthy also gave the example of
Vuyyuru in Krishna District, where
the Zamindars have property worth
over a crore of rupees, where there is
no municipality today. The word
“panchayat” would cover all such
cases. If you say ‘“panchayat or a
population of ten thousand” it would
cover both cases.

Shri Feroze Gandhi: I only wanted
a clarification from the hon. Finance
Minister with regard to Mr.
Ramaswami’s amendment, raising the
limit from Rs. 10,000 to Rs. 20,000 for
the purpose of scientific research.

Shri T. T. Krishnamachri: 'That is
the total exemption.

Shri Feroze Gandhi: That is al
what I wanted to know.

Dr. Sushila Nayar: I want a clari-
fication.

Mr. Deputy-Speaker: If there are
so many clarifications, how can I pro-
ceed with the business?

Dr. Sushila Nayar: I want to know
from the Finance Minister that the
sum of Rs. 25,000 permitted for jewel-
lery and the sum of Rs. 1 lakhs, which
i3 permitted for Government securi-
ties, if they are to be converted into
instruments etc. if anybody desires to
do so0, will he have any objection to
that?
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Shri T. T. Kriahnamachari: It is »
law made by Parliament. Where does
the Finance Minister come in? 1 can-
not by hAukum convert this.

So far as the proposal made by Mr.
Raju is concerned, if it is a panchayat
having more than ten thousand resi-
dents, well, the provision would be
attracted. They won't get the benefit,
But the mere fact that it is a pancha-
yvat will not exclude that particular
area from the benefit of this exemp-
tion. Generally the panchayats will
have a population of less than 10,000.
If there is a panchayat with a popula-
tion of more than 10,000, then the
population of 10,000 will operate and
that area will be excluded from the
purview of this particular sub-section.
Therefore, I don't think there is any
need for incorporating the word
“panchayat” because 10,000 is the limit.
It there is a municipality with less
than 10,000, we want to save that
particular area, and that has been
done by accepting the suggestion of
Mr. Nathawani.

Mr. Deputy-Speaker: 1 shall put
amendment Nos, 125 and 127, The
question is:

Page 8, line 27—
for “ten” substitute “twenty”
The motion was adopted
. Mr. Deputy-Speaker: The question
is:
Page 68—
omit lines 1 to 4.
The motion was adopted

Mr. Depuiy-S8peaker: Now 1 put
amendment 128. The queston is:

Page 6, after line 27, ingert:

“(xia) Instruments and other
apparatus used by the
assesgee for purposes of
scientific research™

The motior was adopted
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Mr. Deputy-Speaker: Now I put
smendment 129,
The question is:
Page 5, line 38—
add at the end:

“the population whereof exceeds
ten thousand”.

The motion was adopted.

Mr. Deputy-Speaker: Now I come
to the other amendments.

Shri M. R. Masani: May I request
that amendment 25 may be put sepa-
rately to the House?

Mr, Deputy-Speaker: All right, I
put amendment 25 to the House, The
question is:

Page 6, lines 26 and 27—

omit “subject to a maximum of
ten thousand rupees in
value”.

The motion was negatived.

Shri T. B. Vittal Rao: We have got
amendments 75, 82, 84 which may be
put separately.

Mr. Deputy-Speaker: Should I put
all the three together, or separtely?
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Mr. Deputy-Speaker: In the de-
bates, I am advised, they will be put

separately and not together.

Shri V. Raju: What about amend-
ment 697

Mr. Deputy-Speaker: How should
1 know? If I am asked to put that

also separately, 1 am prepared to put
it.

17-24 hrs,
[Mr. SPEAKER in the Chair.]
Mr. Speaker: Now I put amend-
ments Nos. 75, 82 and 84.

The quesion is:
(75) Page 5.
omit lines 28 to 32.
(82) Pages § and T
omat lines 34 to 37 and 1 to 4 res-
pectively.
(84) Page 7
omit lines 26 to 31.

Raja Mahendra Pratap (Mathur): 1
have to give a talk at 3.35 in Room
No. 62. Can I go?

Mr. Speaker: The hon. Member is
locked up here. He cannot go now.
The doors are all closed.

Lok Sabha dwvided:** Ayes 37;
Shri T. B. Vittal Rao: Separately. Noes 128.
Division No. 25} [27.26 hrs
A
Banerjee, Shn 5 M. Goray, Shn Pandey, Shr: Sarju
Bhadaurs, Shri Gupta, Shri Sadhan Parulekat, Shr
Bharuchs, Shn Naustur Jadhav, Shn Panl, Shri Balasahch
Bra) Raj Singh, Shri Kamble, Shn B C. Patil, Shri Nana
Chakravartty, Shrimati Renu Kar, Shri Prabhat Patil, Shn U L.
Chaudhuri, Shn T, K. Kodiyan, Shn Rayu, Shn1 V.,
Dasgupta, Shry B. Kunhan, Shri Rso, Shn D. V.
Blws, Shri M. Manay, Shri Rao, Shn T. B Vittal
Gaikwsd Shri B.K. Menon, Shr1 Narsyanankutty Reddy, Shr Nagi
Ghoaal, Shri Mukeree, Shri H. N Vaiwi, Shri
Ghose, : i
Ghose S Bumal Mulkok Shr1 B, C, Warior, She:
Gopalan, Shr A. K. Naysr, Shn V P. Yajnik, Shri

**The result of this division applies
separately.

to amendments Nos. 72, 82 and 84
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Achar, Shri

Afit Singh, Shri
Ambalam, Shn Subbiah
Arumugham, Shri S. R.
Baimiki, Shn

Banerjes, Shri 8. K.
Bangshi Thakur, Shri
Barmaun, Shn

Berupal, Shn P L,
Basappa, Shn
Basumatari, Shri

Bhakt Darshan, Shri
Bhargava, Pandit Thakur Das
Bhogj:s Bhas, Shri
Birbal Singh, Shri
Bose, Shri P C
Brajeshwar Prasad, Shry
Chanda, Shn Amil K
Chandak, Shni
Chaturvedy, Shn
Chetuar, Shri R, Ramanathan
Chuni Laj, Shn

Dalnt Singh, $hn
Dasappa, Shn

Das, Shn N. T

Das, Shri Rumdhan:
Das, Shri Shree Narayan
Deb, Shee NU M
Deshmukh, Shn K G,
Dinesh Singh, Shn
Dube, Shrn  Muichand
Dublish, Shn

Dwiaved:, Shr1 M. L.
Gandhi, Shn M M.
Gautam, ShnC D
Gounder, Shr1 K P.
Guhs, Shn A. C
Gupia, Shn C. L.
Harvani, Shri Ansar
Hasda, Shr: Subodb
Heda, Shr;

Hem Raj, Shn

Hukam Singh, Sardar

Mr. Speaker:

Page 5,—

after line 25, add:

‘Provided that the assessee does

Now I put other
amendments. The question Is:
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Jsgilvan Ram, Shri
Juin, Shri M. C.
Jangde, Shri
Jens, Shri K. C.
Jogendza Sen, Shri
Joshi, Shnn A. C.
Karni Singhn, Shri
Kotoks, Shri Lilsdhar
Keshave, Shri
Keskar, Dr,
Kistaiya,Shn
Lachhi Ram, Sbni
Lahin, Shr
Lal, Shn R S,
Laskar, Shna N. C.
Maits, Shr1 N, B.
Malvis, Shni K. B
Mansen, Shri
Mandal, Shn J.
Mandal, Dr. Pashupati
Mathur, Shn Harish Chandra
Mehdy, Shri § A
Melkote, Dr.
Mashrs, Shr1 Bibhuti
Miusra, Shn R. D.
Mausrz, Shnn R R.
Munisamy, Shri N. R.
Morarke, Shry
Nar, Shn C. K
Nurayanasamy,
Naskar, She P, S,
Nehru, Shrimau Uma
Nek Ram, Shrt
Oza, Shn
Padam Dev, Shn
Panadia, Shri
Palaniyandy, Shei
Pangarkar, Shri
Panna Lal, Shyy
Parmar, Shn Y. S.
Radhe Raman, Shri
Raghunath Singh, Shri
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Rajiah, Shri
Ramaswami, Shri §. V.,
Ramaywamy, Shri K. 8.
Rameshwar Rao, Shri
Ram Sarsn, Shn

Ranbir Singh, Ch,
Rane, Shri

Rangs, Shn

Rao, Shr1 Haamanth
Rao, ShriR ],

Reddy, Shr1 Rami

Roy, Shn Bishwanath
Sahu, Shn Rumeshwar
Saigal, Sardar A. S,
Samanta, Shn S C.
Samantsinhar, Dr.
Sanganna, Shri

Sarhady, Shri Alit Singh
Sen, ShnP G.

Shah, Shri Mansabendra
Sharma, Shn D C,
Siddananepps, Shr
Singh, Shri Babunath
Singh, Shn D N,
Singh, Shr1 D. P.
Singh, Shr Kamal
Singh,Shn T N

Sinha, Shn: K. P,

Swinha, Shri Satya Narayan
Sinhasan Singh, Shu
Snatak, Shr1 Nardeo
Subbarayan, Dr. P.
Surya Prasad, Shry
Tewari, Shr1 Dwankanath
Tula Ram, Shn

Ulke, Shri

Umrao Singh, Shn
Upadhyaya, Shri Shiva Datt
Venkatasubbawh, Shn
Vyas, Shn Radhelal
Wadiwa, Shn

Wasnik, Shr

Wilson, Shti J. N.

The motion was negatived.

Mr_ Speaker: The question is:
Page 5—

omit lines 38 to 386.

The motion was negatived

Mr. Bpeaker: The question Is:

not derive'nny monetary relied Fage 7—
therefrom. omit lines 5 and 6.

The motion was negatived. The motion was negatived



10807 Wealth Tax Bill

Mr. Speaker: The question is:
Page 6, line 18—

after *“wearing apparel” ingert
“Jewellery™.

The motion was negatived.
Mr Speaker: The question is:
Page 6, line 17w

after “assessee” add—

“subject to a maximum of
twenty-five thousand rupees.in
value”.

The motion was negatived.
Mr, Speaker: The question is:
Page 6, line 17—

add at the end:

“subject to a maximum of five
thousand rupees in value.”

The wmotion was negatived.
Mr, Speaker: The question is:
Page 8, line 17—
add at the end:

“subject to a maximum of ten
thousand rupees.”

The motion was negatived.
Mr Speaker: The question is:
Page 6, line 19—
add at the end:

“gubject to a maximum of flve
thousand rupees.”
v The motion was negatived.
Mr, Speaker: The question is:
Page 7, line 4—

add at the end:

“subject to a maximum of five
thousand rupees.”

The motion tas negatived.
Mr, Speaker: The question is:
Page 17, line 86—

for “twenty-five thousand rupees”

substitute “five-thousand rupees”.
The motion was negatived.
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Mr, Bpeaker: The question is:
Page 7, lne 10—
add at the end:

“subject to a maximum of five
thousand rupees in value”,

The motion was negatived.
Mr Speaker: The question is:

Page 7, line 10-~

add at the end:
“subject to a maximum of

twentyfilve thousand rupees in
value”,

The motion was negatived.
Mr, Speaker: The question is:
Page 7—

omit lines 21 and 25.

The motion was negativea.
Mr. Speaker: The guestion is:

Page 7, Lhne 25—
add at the end—

“subject to a maximum of
ten thousand rupees in value”

The motion was negatived.
Mr. Speaker: The question 1s:
Page 5, lines 24 and 25—

for “for any purpose of a chari-
table or religious nature in India”
substitute—*"exclusively for chari-
table and religious purpose of
public character”.

The motion was negatived,
Mr, Speaker: The question is:
Page 8, line 18—
after “implements” insert ‘“includ-

ing tractors”.

The motion was negatived.
Mr, Speaker: The question is:
Page 5, line 22—

add at the end:

“provided that the total wvalue
of the assets exempted under
items (iti), (iv), (vi), (viil), (ix),
(x), (xi), (xii), (xil})), (xiv),
(xv) and (xviit), of ehis clause
shall not exceed Rs. 50,000 in any
case”

The motion was negatived.
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Mr. Speaker: The question is:
Page 5— )
for lines 33 to 36, substitute—

“(iv) one house belonging to
the assessee exclusively used by
him for residential purposes.”

The motion was negatived.
Mr. Speaker: The question is:
Page 53—
after line 36, add—
“{ivA.) one building in the occupa-
tion or ownership of every assessee

used by him and his family as the
dwelling house.”

The motion was negatived.
Mr. Speaker: The question is:
Page 7, line 6—

for “twenty-five thousand” sub-
stitute “twelve thousand and
five hundred”.

The motion ways megatived.
Mr. Speaker: The question is:
Page 7, line 6—
add at the end:

“and in case thc assessee is an
undivided Hindu family subject to
maximum of twenty-five it the
family consis's ol two coparceners
and to a maximum of thirty-seven
thousand five hundred if it cons-
ists of more than two coparcen-
ers.”

The maotion wuS negatived.
Mr. Speaker: The question is:
Page 5-—
omit lines 28 to 36.

The motion was negatived,
Mr. Speaker: The question is:
Page 5, line 28—

for “any onec building in the occu-
pation of a Ruder” substitute:—

“any one building other than a
State Property belonging to the
Ruler exclusively used for resi-
dential purposes by him”.

The motion was negatived.
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Mr. Speaker: The question is:
Page 5—
for lines 33 to 36, substitute—

“(iv) one building belonging to
the assessee used by him for his
residential purposes;”

The motion was negatived.

Mr, Speaker: The questian j.:
Page 7, line 10—

add at the end:

“Wealth-tax shall not L. pa,-
able on such certificates but tne
value of any such certificates so
exempted shall  be included 1

computing the net wealth of the
assessee’’.

The motwwn was negutived.
Mr. Speake:: Th. cveston is:

“That clause 5, as  amended,
stand part of the Bill”

The motion wa. adopicd.

Ciquse 5, as amend'd wuae added to
the Il

Mr. Speaker: We have already ex-
ceeded the time I shall now put all
the other clauses and the schedule.

Shri T. T. Krishnamachari: There
is a printing mistake, if I may point
out. There 1s a2 mistake in clause
20(1) papge 14. The underiméd por-
tion in whach the partition has taken
place has to go up to the previous
lmme. Instead of boing m line 27, it
should be in line 286.

Mr. Speaker: It will be corrected.
Now I shall put them.

Shri Sadhan Gupta: Let the am-
endme.it: be treated as moved

Mr, Speaker: No.
The quc-tion is:

“That clauscs 6 to 46, the Sche-
dule, Clause 1, the Title and the

Enacting Formula stand part ot
the Bill.”

The motion was adopted.
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«Clauses 6 to 46, the Schedule, Clause
1, the Title and the Enacting Formula
were added to the Bill.”

Shr! Sadhan Gupta: On a point of
order. There are certain amendments.
Let them be formally moved, and
they can be put to the vote, whatever

happens to them

Mr. Speaker: The practice is that
whatever amendments were being con-
sidered before that time, those amend-
ments will be put to the vote separa-
tely All cthers which have not been
moved will not be moved. That is the
practice

Shrl Nagi Reddy: At least those
which we want to press for division
can be voted separately'

Mr. Speaker: No. The time 1s over
Whatever practice was there will be
econtinued.

Shri T. T. Krishnamachari: Sir, ] beg
to move:

“That the Bill, as amended, be
passed”.

Mr. Speaker: The guestion is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

PURCHASE OF TENTS FOR DIS-
PLACED PERSONS' CAMPS

Bhri A. C. Guha (Barasat): Mr.
Speaker, this 1s about a reply given
to a question of mine regarding the
purchase of tents and the number of
tents used in the refugee camps. I find
that up tll now during the last five
years about 2 lakhs of fents were
purchased up to 1955, and 99,000
tents have been purchased in 1958,
and the total amount paid for them
would be a huge sum. There is no
total given, but i 1955 they purchas-
ed tents worth Rs. 1'32 lakhs and
worth Rs. 135 lakhs in 1956—this 18 the
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biggest amoung in any yesr—, Rs. 79
lakhs in the previous year ie., 1954
Rs 31 lakhs and so on. I have also
quoted any figure for 1956 In that
year a'so the purchase of tents went
up to Rs 1'35 crores.

17.32 hrs.
[Mgr. DEPUTY~-SPEAKER in the Chair

1f I refer to anything about this
matter I think the hon. Minister will
again come back to his favourite
theme that after all he has to give
relief to the refugees and that he has
to give them some sort of protection.
The name of his Ministry is Reha-
hilitation Ministry. The question of
relicf comes only when his Ministry
has failed to discharge the work which
1 basically allotted to it, namely the
rehabihitation work., When rehabili-
tation has been delayed or when it has
failed, only then the question of re-
hef comes. It 1s just an issue which
has come out of the failure of that
Min:stry in discharging 1ts original and
basic duty.

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Khanna): Sir, on a point of order,
Under rule 55 the Member can ask for
elucidation on a matter of fact. Here
15 o question that was put by him. 1
have answered that question and
given the desired information from
parts (a) to (e¢). May I enquire from
him which part he is objecting to and
fo. which complete information  has
not been given?

Shri A, C. Guha: Sir, I am al-wo al-
lowed to make a small statement

Mr. Deputy-Speaker: These are the
facts that have to be considered by
the Spcaker when he 1s admitting the
half-an-hour discussion. When he has
applied his mind and allowed that,
perhaps 1t 1s not the time now to go
over it again and give a decision whe-
ther this ought to have been admitted
or not Now we have to take up this
discussion for half an hour and Mr.
Guha may continue,

Shri Balasaheb Patll (Miraj): There
1S no quorum,
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Mr. Deputy-Speaker: Let the House
be counted.

Shri Naushir Bharucha: Let us ad-
journ.

Mr. Deputy-Speaker: ILet us see if
we have quorum.

$hrl Mehr Chand Khanna: I am not
objccting to the ruling given by the
Chair in admitting this.

ghri Naushir Bharucha: No pro-
ceedings can go on before there is
quorum.

Mr. Deputy-Speaker: Let the bell
be rung—Now there is quorum. The
hon. Minister may raise his point.

Shri Mehr Chand Khanna: I am not
cbjecting to the motion having been
admutted. I only wanted to say that
the policy of my Ministry, whether it
is relief or rehabilitation, is not the
qucestion’ befecre the House. A certain
question has been asked and certain
information has beem given. Under
rule 55(1), if any elucidation is needed
on a mattér of fact, that can be asked.
That was the only point I was sub-
mitting before you.

Shri A. C. Guha: I think he is mis-
quoiing romething.

Mr. Deputy-Speaker: Rule 55(1)
does refer to elucidation on a matter
of fact. Those are the guid'ng princi-
ples but who 1s to determine whether
certainly 1t needs elucidation on a
matter of fact or not? It 1s for the
Speaker to decide. He has to apply
his mind and then alone he can pgive
his permission. Rule 55 (3) says:

“The Speaker shall decide whe-
ther the matter is of sufficient
public importance to be put down
for discussion, and may not admit
a notice which, in his opinion,
secks to revise the policy of Gove-
rnment”,

This question of revision of policy
has also to be considered when per-
mission to admit is given by the Spea-
ker. So when he has applied his
mind and admitted the notice, there

29 AUGUST 1957

Tents for Displacea 10814

Peraons’ Camps
is nothing that can now be decided
afresh, and we will have to take up
the discussion.

suri A, C. Guha: 1 would not have
raised this guestion, but yesterday.

Mr. Deputy-Speaker: Wheat the Mi-
nister wanted to say and emphasise
was that there was nothing to be elu«
cidated. All facts required by the
hun. Member in his question had been
given completely. The answer was
precise and clear and so there was no
question of anything more being re-
quired. He wants to draw the atten-
tion of the hon. Member that he should
first say—this is his plea—as to what
is there which requires further eluci-
dation.

Shri A. C. Guha: My suggestion is
this 1 know the Minister will surely
siress that he has been able to give
rclief. But my point is that the real
purpose of the Ministry is not relief.
The money is alloted primarily for
rehabilitation. When  rehabilitation
huas fail?d only then the question of
rehief comes  So, it is not for the
Minister to take much pride about
the rclief he has been able to give.

Tents come in with the question of
rehief. Tents are used in  refugee
camps

Mr, Deputy-Speaker: Cannot the
order be reversed; first relief has to
be given and then rehabilitation has
to come?

Shri A. C. Guha: Previously the
idca was to have transit camps only
for 6 weeks or months., In 1953, a
committee reviewed and reported
that some of the refugees are in camp
for one year and they expressed dis-
satisfaction. The Ministers’ Com-
mittee also expressed dissatisfaction
that the refugees should be kept in
forced 1dleness some camp for one
year. But, here is a case where the
refugees have been kept in camps for
5 or 8 years.

About these tents, I do not under-
stand why these tents have been used
when these camps have become more



]

10815  Purchase of

[Shri A. C. Gu\'xa]

or less a permanent feature in the
programme of work of this Ministry.
First of all, they are more costly in
the ultimate analysis because the life
of a tent is of3cially stated to be one
year. But really speaking the life is
not more than 9 or 10 months. Even
aecording to the official view after
one year, the price of the tent which
is about Rs. 130 goes a complete
waste. If they can put up small huts
nearabout that cost, I think they
would last much longer and would
have been more comfortable for the
refugees.

T have seen the refugees . 'living in
tents. Tent life is most difficult in all
weathers. In summer, it is too hot;

. in winter it is too cold and in the

rains they get completely drenched
from above and they also get rain
water flowing on the floor. The tent
is the least comfortable for the refu-
gees 10 live in. It is better that they
are replaced by some sort of hut-
ments. I think the hon. Minister may
decide what he will do about this.

Then, about the purchase of tents.
This money is given by the Govern-
ment of India and there is an agency
of the Government of India, the Direc-
tor General of Supplies. It is the
policy that all purchases should be
made through this agency. Out of
299,000- tents, we find that only
2,500 were purchased through the
DGS. Al the rest, about 297,000
were purchased Iocally. From
the replies given it is found that
even the local purchases have been
made without-calling for tenders. I do
not think that such huge amounts
should have been spent without cal-
ling for tenders. Firstly, the agency
of the DGS should have been utilised
and even if local purchases are made
they must be made through calling
tenders, and not purchased through
any particular person or through their
own agencies as given in the reply.

There are so many production cent-
res run in these camps. There are at
least 5 or 6 production centres parti-
swlarly for tents and they have been
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spending a few lakhs of rupees if not
crores on these. I think the hon. Mi-
nister must know the correct figure.
[ do not know why these tents should
not have been produced from these
prodiiction centres. We find that dur-
ing these 5 years, only 1500 tents have
been produced at these centres. What
is the cost of these production cent-
res; what is the expenditure incurred
on these production centres all‘these
five years? That is also an informa-
tion which this House should have.

Yesterday the hon. Minister has
said that the names of the worksite

~camps have been changed.

~ Shri Mehr Chand Khanna: I never
said that.

Shri A. C. Guha: He said that since
July there have been no worksite
camps.

Mr. Deputy-Speaker: Not that the
names have been changed.

Shri A. C. Guha: I should say that
is evading a direct reply. I asked him:
where have these men gone? He did
not reply. The men are there.

Mr. Deputy-Speaker: I remember
that a reply was given. Because work
cculd not be found there, they had to
be taken to the ordinary camps and
they were treated as ordinary dis-
placed persons.

Shri A. C. Guha: That is not true.
But am I to understand that they have
been removed?

. |

Mr. Deputy-Speaker: It may ot
have satisfied the hon. Member, but a
reply was given.

Shri A. C. Guha: Are we to under-
stand that these 43,000 people have
been removed from those sites? I do
not think the hon. Minister is in a
position to say that. I know; I have
personal experience; only they have
changed the name. Are they going to
effect some changes? By merely chang-
ing the name, the hon. Minister will
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not be able to change the character
of the camp.

Abput the purchase af (tents, he can
say something about the new policy
of purchase and also whether the
tents are goirg to be, gradually re-
placed by huts and hutments. That
should be done apd the earliest it is
done the better. I do not wish to take
much time o. the House,

Mr. Deputy-Speaker: He ought to
leave some timr. for others also.

Shrimati Renu Chakravs{rtty: Under
rule 55(5) the hon. Member can put
a quebtion. No speech 1s allowed.

Shrimati Renu Chakravartty (Bash-
irhat): I hope you will permit me to
put 2 few guestions 1 am glad that
this discussion has come up

As I go through the answer which
has been given, I find that in 1956
as many as 96,300 tents had been pur-
chased through the agency of the
West Bengal Government. If one
calculates one finds that each tent
has cost Rs 137. The 2,500 tents
which were purchased by the Minis-
try of Rehabilitation through the
DG SD has cost Rs 123 only.
Actually, in this there has been a pro-
fiteering of Rs 13 lakhs, 1if one takes
it at the rate which obviously was
avallable to the DGSD We find
there has been a profiteering of Rs 13
lakhs by the agency of the Waest
Bengal Government What is it that
Government means by saying
“through their own agency”? This 1s
a verv important question, because
agdin and again has come up the ques-
tion of the corruption of the agencies
of the R and R Department in West
Bengal and we should like to know
the real facts, This 1s one thing that
comes absclutely from the facts which
have come over here.

The second thing is this. We are
told that the manufacture of the tents
has been undertaken by the produc-
tion centres in West Bengal, I heard
from Mr. Guha that there are five
centres that are producing these tents.
I do not know where they are. But I
woiild like to know whether any
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attempt has been made by the Reha-
bilitation Ministry to ask the refugees
to set up production centres assuring
them that Government would buy the
tents which they produce. 1f this has
been done, what has been the res-
ponse? Or only a few centres which
Government have thought fit to en-
trust these orders have produced
these 1,500 tents?

Shri A. C. Guha: In five years.

Shrimatl Renu Ohskravarity: This
is a time when refugees are wanting
to find some means of rehabilitation,
and there it a ready nmarket for these
tents. Has any call been made to get
all sections of people to start the
manufacture of these tents?

The third question I would like to
put.

Mr. Deputy-Speaker: The rule says
an hon. Member can put a gquestion
but 1 have allowed more.

Shrimati Renu Chakravartty: We
have wusked more than one question

Mr. Deputly-Speaker: May [ read
the rule? Rule 55(5) reads:

“There shall be no f{ormal
motion before the House nor vot-
ing The member who has given
notice may maeke a short state-
ment and the Minister concern-
ed shall reply shortly. Any mem-
ber who has previously intimated
to the Speaker may be permitted
to ask a question for the purpose
of further elucidating any matter
of fact:**”.

Shrimati Renu Ohakravarity: I will
not ask any more questions, I think
it will be rather embarrassing for the
Minister,

Shri Harish Chandra Mathur (Pali):
May ! know how purchases are divid-
ed between the Central Government
and the State Governments, and why
is it that the purchases are only to
the -extent of 2 per cent through the
DGSB. & D7

Shri Mehx Chand Kbanns Rir, all
the informatign that was required has
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been given in answer to the quastion
and I would ask Shri Guha who has
raised this debate to point out on what
part of the question proper in-
formation has not been supplied. Any-
how, I have made it clear in my reply
that in the years 1982, 1953, 1954, 19863
and 1058 tents have been purchased
by the Government of West Bengal.
One thing 1 want to make absolutely
clear and that is, that all the
tents that have been  purchased
have been purchased through open
tenders. There i3 no such thing ss
negotiation, and I am sorry to say that
the Member opposite has charged the
Government of West Bengal with cor-
ruption.

Shrimati Renu Chakravartty: 1
should like to know why the lowest
tender was not accepted.

8hri Mehr Chand Khanma: ! would
like to pay a very high tribute to the
Government of West Bengal. It is not
wemembered that during these years
there has been a very heavy exodus
from East Pakistan, During the year
1854 the average was sbout 10,000, in
16835 it was 20,000 and in 1956 it was
26,500, so much so that in some parti-
cular months like February, 1038,
50583 persons came out of East Pakis-
tan into the eastern zone; in March
55381 came out, in August 43,000. ...

Shrimati Renu Chakravartty: And
in October, Novernber and December?

Shri Mehr Chand Khamna: If the
hon. Member will bear with me for
two minutes 1 will give all the figures
I was listening to her questions, and
if she does not want me to reply to
her questions that is not very fair to
me.

Well, Sir, you have to take into con-
sideration the situation prevailing in
West Bengal. You have normal re-
mediés’ for normal situstions The
situation hus been throughout abnor-
mal in the State of West Bengal in the
last three years.

Shri Bimal Ghose (Barrackpore):
It is normally abrormal.
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Shri Mehr Chand Khanna: When
you do not know the number of per-
sons who are coming we depend upon
the mercy of Pakistan. When you
place an order with the D.G.S. & D.
certain formalities have to be gone
mto. We have to tell them that wa
will need so many tents during the
year. That has not been possible
But the authority is vested in the
Government of West Bengal for a
number of years now to meet this ab-
normal situation. They had the power
and the authority given to them by
the Government of India to purchase
tents by open tenders. That has been
done.

Now that things are becoming a
little more normal we have now taken
to the normal procedure. The exodus
has gone down very appreciably. We
have already purchased 15,000 tents
during this year from the DGS & D
and an order for another 15,000 tents
has also been placed.

Then 1 come back to the work cen-
tres and production centres, We have
a number of production centres It is
not only that we are producing tents
in these production centres, a number
of other articles are produced which
are required and for which raw mate-
rial is available. There is demand for
such articles. But, as far as these
tents are concerned, we have to take
into consideration that there is one
thing very important Un'’ess we have
water-proof canvass and skilled labour
in the production centre these tents
cannot be manufactured. We tried
tu get good water-proof canvass and
we failed. Last year we have pro-
duced some tents in our production
centres and the number is gradually
going up. The situation was very grave,
vis-a-viz exodus from East Pukistan.
The only thing that we could do than
was—and to which my friend Shri
A, C. Guha is taking very serious ob-
jection—this, I should have gone to
the agents of the DGS&D—and placed
an order, and when these unfortunate
people had come from East Pakistan,
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1 should have denied them shelter.
That was the only option left open to
me—to go to the normsal agency and
take a long time, and with those peo-
ple coming, not in hundreds but in
thousands—.
Shri Bimal
known.

Shri Mehr Chand Khanna: It was
known to you presumably. I do not
know about it.

Ghose:—which was

Shrimati Renu Chakravartty: It '

was not new.
Iast two years.

It was there since the

Shri Mehr Chand Khanna: It may
have been known to Shri Bimal Ghose,
but it certainly was not known to me,
namely, the details as to the number
coming from East Pakistan next
month., It was not known to me. It
wag not known to the Government of
West Bengal. But my own feeling in
the matter is this. I admire the West
Bengal Government for one thing. It
is for this. The administration of the
relief department there has been kept
up to a particular level and the admi-
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nistration did not break down. They
have done extremely well and I can
assure the Houge that, now that normal
conditions are prevalling, we are re-
verting gradually to the normal pro-
cedure and the purchase of the tents
through the DGS&D as well as through

the production centre will be follow-
ed.

But I want to submit one thing. I
cannot give a categorical assurance to
the House that nd tents shall be pur-
chased in the open market, through
open tenders by the Government of
West Bengal, because, if unfortuna-
tely the situation again deteriorates
tomorrow we have to do that.

Shri Bimal Ghose: The situation

is the same. They are not allowed to
come.

Mr. Deputy-Speaker: The House
now stands adjourned to meet again
at 11-0 A.M. tomorrow.

11.57 hra.

The Lok Sabha then adjourned til)
Eleven of the Clock on Friday, the
30th August, 1957,
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o Neva N Bazar of Tripura . 1065758
1003 ridge near Naya Nagur :
Station . . 1064445 1029 Hosrzl_;_tlipun‘;)l(zmn-lpur . 10659

1004 Passenger Shed at

Tarasarat Railway 1030 Postal Diwisions 1n
As: . . —
Station . 10645 sm 10E58—59
i} > T -
100§ lmport of Wheat and 1ot M::(:,F;ur 5?“6 .rims' 10659
Rice 10646 J
1032  Commercial Clerks and :
1006 De-Luxe Train bet- ~
ween Calcutta  and Comimercial Inspectors. 10649—60
Madras 10646 1033 Railway Acudceats 1066C —61
1007 Groundnuis and 1035  Post Ofhce 1in Amuartya 10661—62
Groundnuts O1l 10646
1036  Kangsabati River
o008  Dickens Formula 10647 Proejct 10662
1009  Deraldment ot Tran .
at Phephnd Station  1ohg=—g¥ 1037 I'ungabhadra Project
Stafl’ 10662
1010 Railway Quirters and
Workers on Western 101  Raillway Waich and
Ranlwan 16648 Ward Staff 1663
roi1  Railwaymen at Sealdgh .
hvision . 10648 1039  Motor Accidents 10663—64
I Insutute of
rot2 Al}wcgil:] “S‘mn‘“‘:’ 1040  Himachal Pradesh
New Delhi 10649 Transport Authority 10664
sul . MOTION FOR ADJOURN-
1013 Ammoma Sulphate 10649 MENT 10665—70
1014 Rallway  School  at
Rayagada . 10649-—%0 The Spcaker withheld his
consent to the moving of an
101s  Hindi in Induan Rail- adjournment motior giien
Ways. - 10650 notice of by Shtimati Renn
; . Chakravartty regarding the
1016 “i'.’gr{,m Railway Sta 16505 1 sitwgtion  alieged 1o have
) ) ’ 50—=5 ansen from draught in the
1017  Overume Allowance district ot 24 Parganas in
for Railway Stafl 10651 West Bengal,
1018 Central Co-operauve PAPER LAID ON THE
L.and Mortgage Bank TABLI 10670
Trivandrum . ICHS 152 A fehe Noufi N
: Copy ot the oufication No.
to19 Ruuerne, SOLEHT g SRO 2515 RIAmGXVIT.
- dated the 3rd August. 1957,
1020 Post Office Building making certain amendments
at Tanakpur . 10652—-53 to the Displaced Persons
. ) {Compensationand Rehabi-
1021 Technical Personnel litation) Rules, 1955 was

of River Valley Projects 10653 laid on the Table



10827 [Day Diesst) 10828

HALF-AN-HOUR DISCUS-
BILL PASSED 10670—30811 SION 1081122
Further discussion on the mo-
tion to consider the Weslth ShriA. C. Guharmseda  half-
wx Bill, 1957, as reported an-hour discussion on pownt
by rhe Select Commuttee ariang out of the statement
continued laid on the Table on the
The mouon for consideration 6th » 1957, 1n fulfll-
was adopted and clause-by- ment Of an aspurAnce grven
clause cormderation was on the 22nd May, 1957 in
taken up rlsply tg Unstarred Question
0. 136 regerding purchase
Clgucsch:d:feL :mto 4&,,%&: of tents for the displaced
Clauses 4 and § were adopted I $ canps
#s amended The Munister of Rehabilita~
On three amendments moved tion and Minorty Affairs
by Shn Prabhat Kar to (Shnn  Mehr Chand Khanna)
Clause s which were put to rephed 10 the debate
vote together, the ouse
divided—Ayes 37, Noes
128 The amendments were AGENDA FOR FRIDAY,
accordingly negatived 30TH AUGUST, 1957
Clause 1, the Enacting Formula Consideraticn of the Raiway
and the Long Title wete also Passenger Fares
adopted The Bill was Bill and Prnivate Members®

passed as amended Resolutions





